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LOK SABHA DEBATES

LOK SABHA

Tuesday, March 12, 1968/Phalguna 22,
1889 (Saka)

The Lok Sabha met gt Eleven of the Clock.
[MR. SPEAKER in the Chair].

ORAL ANSWERS TO QUESTIONS

RETRENCHMENT DUE TO DEFICIT ON
RAILWAYS

*570. SHRI LAKHAN LAL KAPOOR :
Will the Minister of RAILWAYS be pleas-
ed to state :

(a) whether it is a fact that due to de-
ficit in financial position of Railways, Gov-
croment have curtailed the budget provision
in the Fourth Plan for the development of
Railways;

(b) whether it is also a fact that due to
Budget curtailment in Fourth Plan, Rail-
ways have issued orders for the retrench-
ment and for reversion of large staff in vari-
ous Departments of the Railways; and

(c) if so, the steps taken to avoid large
scale retrenchment or reversion of staff ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI PARI-
MAL GHOSH) : (a) Compared to whut
was contemplated in the Draft Outline of
the Fourth Five Year Plan, the budget out-
lays for Railways’ development have had
to be curtailed in the years 1966-67 to
1968-69 because the anticipated growth in
goods traffic did not materialise; and that
itself has been an important reason for the
Railways deficit budeets.,

(b) and (c). No retrenchment of re-
rular Railway staff is anticipated, though
some reversion may be unavoidable. When
staff become surplus, they are offered al-
ternative employment. Only casual labour
who are not treated as regular railway em-
ployees under the rules, are liable to be
discharged from service when the work for
which they were recruited is completed, but
cven in their case, every attempt is madc

2
to sec if some alternative employment could
be provided for them.

off wrerer sver wqe : srsae wgEw, #
T oo 7w ¥ g v g § B
F o YA 7 Gt o Ay et o
aFg dxfafrdfeg qogdor & fd o=
oW oWl fear war 9r A IR
wefifrdn @1 mhfirdd & it et
faa o 41 o1 w3 A AT A wTAT

% arg ufwfrgdt & wf g grir oite

. ufwfordey § 1 gy &Y fee ag

weAT T www 741 IorAT v g ?

SHRI PARIMAL GHOSH : As I have
already stated, there is no proposal of any
retrenchment so far as the regular railway
stafl are concerned. The retrenchment may
take place only in the construction and pro-
ject work, and that will affect only those
employces who are not reckoned as regular
railway employees. For construction we
employ quite a number of people for a
particular project, and when the project
work is completed, naturally they have to
be retrenched.

oft owT oy ST WMT AWE F
frfaz &1 57 a7 A7 T EGT ¥ fAd
w1 w4 BEET IF At & far dare
grit fr gg St saqr Wi mraf oy A
77 AT 2 AT AR OF IAT FY yATAVE
Feqr a1 g% ¢ 39 tarfawr w7 faar aa
#17 At A7E qFAT F foE afr a7
A ETT @S AT & TR o g At
w37 7% qen fFar A8 ? |y gvere
T a9 &1k TW §92 F7 A1AT fvee @,
afz 7T, AT ¥ AVET YA @ W6

warfewr w7 &7 FE AT @ @
g?
SHRI PARIMAL GHOSH: The ques-

tion of Railway Board does not arise out
of the main question. [ have already stated
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that retrenchment can take place only in
the construction work of projects,

SHRI UMANATH : From the latest re-
port of the Railway Ministry I find that
there has been an increase to the extent
of about 4000 workers and corresponding
to this number, there has been an increase
of 800 officers, which works out to one
officer for every group of five workers.
May I know the reason for such a big ratio
of officers to workers, and whether Govern-
ment propose to adopt the method of pro-
motion from lower ranks instead of direct
recruitment so that even the reversions of
casual labour referred to by the hon, Minis-
ter could be avoided as far as possible ?

SHRI PARIMAL GHOSH: So far as
the officers are concerned, it is a fact that
there has been some increase, but that in-
crease has been only in the medical depart-
ment and that is because of a decision that
has been taken to upgrade the licentiates in
class 111 to class II.

SHRI UMANATH : The number is
800,
SHRI PARIMAL GHOSH : About

1100 bave been promoted from class III
to class I1 during 1966-67.

SHRI UMANATH : What
direct recruitment policy ?

SHRI PARTMAL GHOSH : Regarding
the direct recruitment policy, in some of the
cases we are considering along that line, but
we have not come to any particular deci-
sion, It is still under investigation,

«ft wfarer waTe : HET wgET A w@r
¢ fr fg=ie adf gomm & &few 3T
wgw ¢ f& ot safer d9a da O
W@ T & I 6 FEA qX AGT e fad
oy § s g A @ 5 o wgr
6 FEA QX 19 F a1 g  fF I
e fear omar & wifs s I am
T T 6 W qT &' AE a1 FER
& ganfas gaw1 T(AT AT T%4T
W AR ¥ A o AT T
AT & THET HAT SV F O FqT AT
g7

SHRI PARIMAL GHOSH: Casual lab-
our which is not in the project and con-

about the
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struction work is taken as temporary rail
way staff after the completion of six months.
But the question of not giving jobs applies
only to those workers who are engaged in
the construction of a project.

=it of T : St WA 7 aegTs w0

§ w19 T @ § qg N9 7T &7 @

W & arz frere fad ona & 1 o s

gy qaema 9z aemT A &

At AqF @ & 99 o7 faEr e

91 g/ & 1T #4739 AN g A

3 ¥ g {4 Garfaw 77% 57 I

g FTer AR F AT I AT am

=T ?

SHRI PARIMAL GHOSH : That ques-
tion does not relate 1o this, but even if we
make some sort of arrangement in the
saloon, so far as the workers are concerned,
they are specifically recruited for specific
jobs and after the completion of those jobs,
there is no alternative but to retrench them.

st fr oW ¢ S ST &

WET | & 9% fr g B e A

feit & forert f 18 F00% 0@ &7 qFA

gard. ...,
% WG 6T THo dre &

o a9z W 9w faed & 7

ﬁmm:ﬁ'@nmutm
¥ fait ot 77 W@ g T g 5w
FTE F gg foraar Wt oire § ag &= &y
Gafan F TN T FR T FHAFH
ag TAY § A #% F0T 794 9 el
2 U 18 FUT F T97 & @M |
F ST ATgT g R F A
i #1¢ uF @AV FAL FSAAT AMfS
=H AT AEY g A= F7 7 AT ae
gl @ A A W afew A TF
FHE FoT HT THH AT FTAR |
SHRI PARIMAL GHOSH: A continu-
ous effort has been made and is being made
to reduce railway expenditure. As for pas-
ses and PTOs, recently we bad a Report

from the Estimates Committee which is
under consideration.



5 Oral Answers

st W A= e fedfiaw &
2,000 B I EIH F GeAT FT
STET o TAT @ AT A S} A=Ay
¥ 1 A7 2 wifeeE &1 YA o
aw A

SHRI PARIMAL GHOSH :
have the particular information.

sft arqow afgeare : w7 W9 W@
TEIT g TATT FT FITH I 6 oo
a7 #1 ar 3R fE frar € @ Sfe
IaF ATg-ATe 78 W § i Ty st
F1 ot Fraear garr @ o< fo =l &1
7g frawme gur & g7 A8 Y o
it Fraa fordt § 9% g0 a3ardy
g1 @Y 2 fF zamr wo ae ¥ W A
T qIez 97 g7 1T F frar s ¢
FqT gEHTT F 919 39 fFew Fr w5
g yg &, g, IO Aw|
T FEAAE FTOGE 7

SHRI PARIMAL GHOSH :
have any such information,

DR. RANEN SEN : The hon. Minister
just now said something about project wor-
kers. Have Government formulated any
plan in regard to the railway electrifica-
tion project workers? As far as I know,
some time back the Railway Minister gave
some sort of assurance that the surplus wor-
kers will bo properly absorbed. What i
the present policy ? What steps have been
taken by Government to absorb them ?

SHRI PARIMAL GHOSH: The rail-
way electrification scheme is itself a project.
Previously we had quite a oumber of wor-
kers in it because we had undertaken quite
a number of electrification schemes. Now
because of shrinkage or gradual reduction in
workload, there has been some sort of re-
treochment. Every effort bhas been made
to give them alternative employment. As a
matter of fact, quite a number of labour
retrenched from that project has been ab-
sorbed in other jobs.

SHRI D. C. SHARMA : The catering
department of the railways could be made
certainly gainful, but as far as I know, it
is a deficit department. What steps are
Government going to take to make that

I do not

I do not
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department more useful to the public and
more gainful to the railways ?

SHRI PARIMAL GHOSH : There is a
separate question on catering today. [ will
answer this at that time,

TAOW WEE

¥t WA At e Y agr ¢ fe
B9 WA § TG L FTF AFTFT
N FT @ & | 37 ®1E WY Fradt Oy
[AT F qET F@T & A1 9 45 |\
|1 & foF T 5T uE W AT &
Ml AT o g FTE A gEl
#fefme & 3T @ gu @ §, a8
w7 FT AT qET @A &, fE W ad
TR AT T AAT THATA AAGT AT
TET & | 37 A =W FT gHT OF
£ 37 AT 97 N AT W & FERNT
%1 T G Al IgY A FAG FAT,
I9 T FT AT ¥T AHIT FT 6qH
mar 2, afz Tv &, @ I A K gOeIT
T ot a% Fuy e & 7

SHR1 PARIMAL GHOSH: We are
making every effort to look into the stores

" affair and effect as much economy as pos-

sible.

SHRI D. R. PARMAR : At the time of
retrenchment of railway staff, have Gowv-
ernment provided for or are going to pro-
vide for some safeguards for the SC and
ST employees as their representation in the
railway staff is not to the full extent to the
quota prescribed for them category-wise 7

SHRI C. M, POONACHA : According
to the stipulatioms already in force in res-
pect of recruitment of scheduled castes and
scheduled tribes personnel, we are taking
every effort to employ persons from sche-
duled castes and scheduled tribes to the
maximum number possible. As a matter
of fact, with regard to Class Il and Class
1V the proportion is adequately met, but in
respect of trained personnel there has been
a dearth and we are not getting sufficient
number of candidates for certain special
types of work, but efforts are being made
to see that the scheduled castes and sche-
duled tribes are not adversely affected by
this retrenchment,
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SHRI HEM BARUA : May 1 know if
it is a fact that as a result of this plan pro-
posed by Government more than 10,000
workers on NF Railway are going to be
retrenched; if so, what alternative opportuni-
ties of employment are the Government ex-
ploring for them ?

SHRI C. M. POONACHA : 1 do not
think that the number is as high as 10,000.
Because of thé completion of certain pro-
ject work in NF Railway a certain number
of casual labour and employees has been
rendered surplus. Some of them belong to
the PWI and IW category of personnel.
Steps are being taken to see that they
are being laid off in accordance with the
rules and many of them have also been
found alternative appointments in the rail-
Ways.

oft T 0T FY FATH 3 AT oeATSE-
AT H F gT £ 99 AEC A A«
T 4 FY AFA 6T o7 1 AT B
T 7 F UFETgRE nagEw & o g
£ AR 7 Ao dzEeizadae & Ifig &
TN WS H ¥ o4 @ aefaut @
500—700 To AT TTT HATZZAC
#T fegr omar & 1 @ wean § fr oz
TaF F1 FEEa fF01 9@ T 78
arelt oA nFEy ¥ 4 fan
T HT T RGN FT T (AT
#T foar 9, arfs #oa &F &% 1

SHRI PARIMAL GHOSH: Class 1l
and Class IV are both notified.
SHRI RAM CHARAN: Class IV is

not notified. They are pulting only labels
on the DS's office, not in the papers.

SHRI PARIMAL GHOSH : A commit-
tee has been formed for rccruitment, they
will examine all the applications and go
into the details and accordingly the appoint-
ments are made.

&t TR =T : T 4 T AT FAC
¥t FT & ar 7 ar fedr oo
s F afd ¥ gAw femr S @
HX 7 GEEeieade & 9@ ¥ | qg1 W
o qHo ATfHT gr &, it & 77 w17
T foar AT g 0
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SHRI BEDABRATA BARUA : My ques-
tion relates to part (a) of the main ques-
tion. The entire plan as well as steel de-
velopment depended upon the demand from
the railways, but it became clear last year
the railways cutback of 30% in demand
for steel, wagons and other things practical-
ly brought about what came to be known
as the recession, Is the railway consider-
ing that in future this type of cutback in
demands which affects the entire econmomy
would be prevented even by examining the
possibility of deficit financing, or will this
type of recession be inflicted upon Lhe eco-
nomy due 1o lapse on the part of the rail
ways ?

SHRI PARIMAL GHOSH: The de-
mands for stores and engineering poods of
railways have o be phased according 10
the requirements of the railways.

SHRI R. K. BIRLA : In view of the
fact that a lot of work is being done hy
contract labour at transhipment poinis
where the labour availability is so uncer-
tain, as the labour may or may not come
at the right time, will the Minister let us
know whether the Government has takcn
a decision to get that work done by perma-
nent labour ?

SHRI PARIMAL GHOSH: There arc
places in the transhipment yards where therc
is some shortage of labour provided by the
contractor. In such cases, we try to em-
ploy the railway cooperative workers,

it ATy qoEY : T AT T H
ar geFTe § F w47 F7 200 FLA 2
AT gEA qTTH IF FAG AT AT A
I daefifrNazad g,
1T TE F W FF TAT TAT A |
TAF JAMAT AZI-H FAHF AT T,
gry 31T W F1 e 7 aEifagee |,
F2 T0C dAT AZRT T JIAT TEA-9F
o & o AFaar F [T ]
F ot fra FeIsatea #i i 7% Narda
F1 AT gF | F AT F@ga g oo
A & gEL T §, faas vy
& QI § oA feAre gt &, 996
[T 9T AT W ¥ g F@r, A
I T ) @ S i A G
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ﬁﬁma@maaﬂ‘(ﬁﬁﬂz CEMENT ALLOCATION AND CO-ORDINATING
# A 30 RO i

SHRI PARIMAL GHOSH : We are re-
ceiving some representations and memo-
randa from the guards and other employees
of the railways. As and when we receive
them, we go into the details of that. We
are recently studying some of their de-
mands and if possible we will try to give
them something.

it fira wreor e : WY AETET W
YENTg JI9AT 7 A E A1gq am
AT T § AT 4T 9% I A B FAT
w1 fir s & v 99 qF Ty STt
H g aF A1 T IO oY IqR TV T
TETar ¥ e ?

SHRI PARIMAL GHOSH : 1t does not

arise out of this question.

SHRI E. K. NAYANAR : The Minister
said that only casual workers are retrench-
ed. May I know whether in the Olavakkot
station crcosote plant, a number of perma-
nent workers were retrenched 7  Secondly,
on 29th February last, the Northern Rail-
way headquarters had given retrenchment
notices to five permanent employees who
had put in 8 or 10 years service. They aro
not casual workers. May I know if the
Government will cancel their retrenchment
notices and reinstate them ?

THE MINISTER OF RAILWAYS (SHRI
C. M, POONACHA) : With regard to the
Olavakkot plant, the work-load has come
down because sleepers are available from
other sources, particularly from the Govern-
ment forest departments. There is a great
demand from the various State Govern-
ments that we should place orders on
them. Buying slecpers and getting them
treated at Olavakkot which is far away
from certain available centres does create
some difficulties. As such, thc work-load
in that plant has come down and certain
staff has been rendered surplus. About
the five permanent employees of the Nor-
thern Railway, if specific information is
given to me, T will look into it.

*573. SHRI P. RAMAMURTI -

SHRI JYOTIRMOY BASU :
SHRI K. RAMANTI :

SHRI UMANATH :

SHRI K. ANTRUDHAN :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state ;

(a) the details of lapses committed by
Cement Allocation and Co-ordinating Or-
ranisation since its inception;

(b) the functions of Cement Corpora-
tiop of India; and

(c) the method of distribution of
cement and the steps taken to safeguard
the interest of small consumers in rural
areas ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
(SHRT BHANU PRAKASH SINGH) :
(a) The following defects and deficiencies
in the working of Cement Allocation and
Co-ordinating Organisation came to the
notice of Government.

1. Savings out of the non-paymeat of
oil subsidy w.ef., 14-67 has not
been utilised for freight equalisa-
tion to the full extent.

2. CACO did pot uccept Gowern-
ment's suggestion to build up pro-
per storage facilities near the con-
sumplion centres to avoid deterio-
ration of supply position during
rainy season on the plea of lack

of finances.

3. The Organisation introduced two
tier system of retention prices
against the instructions of the
Government.

4. The members of the Organisation
developed internal dissensions. Two
members wilthdrew from its mem-
bership and some others were
threatening to do so.

5. The organisation failed to deposit
an amount of Rs. 39.91 lakhs with
S.T.C. to wipe of their deficit in
the cemeot Agency Account which
accroed dering the previous coetrol

period.
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6. The organisation failed to export
any cement.

7. The savings due to low off-take of
cement by Government Depart-
ments were to be utilised for creat-
ing an expansion reserve, instead
they were stated to have been plac-
ed at the disposal of the organisa-
tion, for furtherance of its ob-
jectives. It has also come to
notice that the funds placed at the
disposal of the President of CACO
were in fact spent on contributions
to the political parties.

(b) The principal objectives of

Cement Corporation are as follows ;—
(i) survey, prospecting and provid-

ing of cement-grade limestone de-
posits in the country;
installation of sufficient capacity
for the manufacture of cement in
the public sector to help achieve
the cement production targets to
be set for the Fourth Plan;
all ancillary and supporting ac-
tivity connected with the growth
of the cement industry and the
development of expertise; and

regulation of  distribution of
cement in the country, purchase
and sale of cement and arrange
for exporis.

the

(i)

(iii)

(iv)

(c) There is no change in the distribu-
tion system for the st quarter of 1968.
But the arrangement for the distribution
of cement in 2nd quarter of 1968 is yet
to be decided,

The Cement Corporation has advised
the Selling Agents (o increase without re-
ference to the Corporation the supplies of
cement 1o the area concerned, if scarcity
conditions devclop in any part of the coun-
try. Special release orders will also be
issued by the Cement Corporation in fav-
our of nominees of the State Governments
for meeting the agricultural requir ts

12, 1968 Oral Answers 12
Members can read it. What happens when
such long statements are read in the House
is, by the time the hon. Minister begins to
read the second page whatever he read
from the first page is forgotten,

SHRI P. RAMAMURTI: Sir, this
CACO organisation consists essentially of
the big producers of cement. Its member-
ship is confined exclusively to big pro-
ducers of cement in this country,

AN HON. MEMBER: Are there
small producers of cement also ?
SHRI P. RAMAMURTI : There may

be one or two. When this organisation
was created exclusively for z particular
purpose, what kind of check or supervision
did the Government establish over this
organisation to see that this organisation
did not abuse its function ? Secondly, is
it also a fact that this organpisation was
paying out of its funds, which were given
to it for a particular purpose, money to
political parties 7 Because the Ruling Party
also, I believe, benefited substantially from
them, is that 1 of the reasons why Govern-
ment did not institute any inquiry into the
working of this organisation or had mo
supervision over the working of this pri-
vate organisation 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) : As
the hon. Member is aware, cement was de-
controlled with effect from Ist January
1966 but informal control was agreed to by
the industry and for the purpose of that
informal control they set up an organisa-
tion called CACO. The objective of this
orgapisation was that the distribution of
cement will be made at all consuming cen-
tres and even in far-fetched areas like
Manipur and NEFA, where there was no
production of cement, there will be sup-
ply of cement. They had also agreed to
supply one-third of their production for

of rural areas.

AN HON. MEMBER : Sir, such long re-
plies should be placed on the Table in the
form of a statement,

MR. SPEAKER: Normally that is
done. A long statement like this is nor-
mally placed on the Table so that hon.

Government requirements. This was a
vol y organisation and....
SHRI S. M. BANERJEE : Like the

Bharat Sevak Samaj.

SHRI F. A, AHMED :....as has been
pointed out in our reply, the members of
the industry also started quarreling, some
of them withdrew and others threatened to
withdraw from this organisation. When
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we found that the purpose for which this
voluntary organisation had been set up
was not being implemented—for instance,
the amount which they got on account of
less supply of cement to government which
ought to have becn utilized for the pur-
pose of expansion was given to political
parties—Government took necessary action
against this organisation. So, there was
no question of this organisation doing
something which the Government did not
know. As soon as Government came to
know that there were certain irregularities,
action has been taken against this organisa-
tion,

SHRI P. RAMAMURTI: May |
know the political parties that were the
heneficiaries of these donations and the

amount by which they were benefited ?

SHRI VASUDEVAN NAIR :
political individuals also,

SHRI F. A. AHMED: So far as the
amount given to political parties is con-
cerned, it is Rs. 34,15,355 out of which
the Swatantra Party got Rs. 14,64,00, the
Congress Party Rs. 10,06,000, Jan Sangh

And the

Rs, 5,12,000, National  Conference
Rs, 2,08,000 and Jana  Congress
Rs. 2,25,000.

SHRI K. RAMANI: Government set
up this organisation called CACO with
the object of increased production by utilis-
ing the profit which is accruing as a result
of decontrol and distribution. That ob-
ject has pot been served. On the other
hand, production has gone down. In
1966 the index of production was 225.8.
In 1967 it came down to 198, So, that
purpose has been thoroughly defeated. In
view of that, may I knmow whether the
Government  will re-impose control and
take up the distribution of cement to curb
profiteering by the cement magnates ?

SHRI F. A, AHMED: 1 think the
hon. Member is not aware that, so far as
Government is concerned, we have already
taken action and under section 18(g) and
25 of the Industrial (Development and Re-
gulation) Act we have taken over the
function ourselves and that function is
being exercised through the Cement Cor-
poration.

SHRI K. RAMANI :
fall in production ?

What about the

PHALGUNA 22, 1889 (S4KA)
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SHRI F. A. AHMED: So far as pro-
duction is concerned, it is in excess of the
demand in the country,

SHRI UMANATH : His question is
whether it has come down comparatively.

SHRI F. A. AHMED :
down.

It has not gone

SHRI UMANATH: 1 would like to
know whether it is a fact that, after de-
control, the profits of the A.C.C. have gone
up from Rs. 6 crores to Rs, 9 crores, of
India Cement from Rs, 1.66 crores to
Rs. 2.82 crores and of Digvijaya Cement
from 1.47 crores to Rs. 2.5 crores and,
if s0, what is the percentage of the profit,
after decontrol. that has gone for expan-
sion of the cement industry and, in view
of the fact that neither expanmsion of pro-
duction is there, nor expansion of indus-
try is there but only expansion of the
coffers of Dalmia end Congress Party is
there, 1 want to know whether the Gov-
ernment propose to reduce the price of
cement so that at least the pockets of
consumers may be protected,

SHRI F. A. AHMED : This Question
relates to CACO. So far as the parti-
cular concerns are concerned, if the hon.
Member will put a scpamte question, I
will give him the necessary details. Ac-
tually, that is one of the grievances why
two or three prices were fixed for different
sectors, that some of the members of the
industrics were coming out and were threa-
tening to resign from the membership.
We shall Jook into the question whether a
uniform rate cap be prescribed for the
cement coming out of factories.

SHRI UMANATH: My question is
whether the Government propose to re-
duce the present price of cement so that
the consumers may be benefited.

SHRI F. A. AHMED : At present, the
hon. Member must be aware that we are
supplying cement at a uniform rate prac-
tically all over India and that is one aed-
vantage which the consumers in the scar-
city areas are deriving and the rc‘sult is
that some of the consumers are paying for
the freizht on account of cement which has
to be taken from Madras to eastéern parts
of the country.
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SHRI UMANATH : He is by passing
the question. 1 want to know whether the
‘Government propose to reduce the price of
cement.

MR. SPEAKER : His question is whe-
ther there is any proposal to reduce the
price, ‘yes’ or ‘no’.

SHRI F. A. AHMED : There is no
proposal.

SHRI P. VENKATASUBBAIAH :

When this Organisation has failed in its
object of promotion of the cement indus-
try and they have given donations to the
political parties, may 1 know what penal
action the Government propose to take
against them ? This Organisation  has
failed to implement the object for which it
was intended. It is no use saying that it
is being investigated. 1 want to  know
specifically, when it has not been able to
implement the objsct for which it was
intended, what is the penal action that the
Government propose  to take. (Imterrup-
fion),

SHRI F. A. AHMED : As soon as we
<ame to know that there were certain irre-
gularities we prevented this Organisation
from continuing its activities. So far as
the other action is concerned, I would not
say that in public interest. But the matter
is under invesligation,

SHRI 5. KANDAPPAN: Along with
the decontrol of cement, the Government
made an upward revision in the price of
ocement with the understanding that the
distribution will be rationalised and the
surplus profit that will accrue to the pri-
vate sector will be ploughed back into the
industry, Now, since they have criminal-
ly failed 1o keep their word and also a
Jot of anomalies have been developed, after
the decontrol, does it not warrant a down-
ward revision of the price of cement ?

SHRI F. A. AHMED: It would not
be correct to say that all the units have
failed to plough back the profits for ex-
pansion. A large number of unils have
already ploughed back the profit for ex-
pansion. There ure some against which
we arc considering what action we can
take.
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SHRI P. K. GHOSH : Tt is understood
that some of the cement manufacturers
are continually trying to lower down the
production in order to maintain a constant
scarcity in the market. In view of this,
what action do the Government propose
to take to see that they run into actual
capacity ?

SHRI F. A, AHMED : So far as our
information goes, the present position is
nog difficult and that is why the Cement
Corporation has also been set up. If we
find that the supply is less than the de-
mand, the Cement Corporation will take
up certain factories in the public sector,
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IR AT FAC g, A A A A
& | g ¥ i W Fare
&, afex ag o Qe e st =fed

MR. SPEAKER : Mr. Lobo Prabhu.
SHRI1 BAL RAJ MADHOK': He has
not replied to his question, Is any cement
being imported ? This is what he asked.

SHRI F. A. AHMED: On the other
hand, we ought to have exported cement.

SHRI LOBO PRABHU: 1 am rather
concerned about the fatal fascination to
lost causes which the Government is show-
ing. The position at present is that the
cement production is going down. The
position at present is that, due to shortfall
in plannina, the sale and consumption of
cement arc falling. In these circumstances;
why is the Government taking on a sick
baby ? They have already enough. Should
not the Government leave the production
and distribution of cement entirely to the
factories to do it independently....
(Interruptions).

SHRI UMANATH : So that they will
et another Rs, 20 lakhs, .. .

AN HON. MEMBER: We never
grudge their Chinese money. . (Interrup-
tions).

SHRI LOBO PRABHU : If money has
been given to the Swatantra Party, it has
been given to the best Party..(Interrup-
tions).

MR. SPEAKER : Order, order. No
cross talks please. The gquestion should
be put to the Minister.

SHRI! 1.OBO PRABHU : The policy of
decontrol will also serve 1o bring down
the prices which the other Partics are also
pressing.

SHRI F. A. AHMED : So far as the
action taken by the Government is con-
cerned, we bave taken this action because
we want that the scarcity areca may also
get cement at uniform prices. If we had
not taken action under the sections which
I mentioned, then certain areas would have
gome without cement. ...

MR. SPEAKER : He has already ex-
plained that, namely, that the long dis-
tance arcas must get at the same price.
He has already said this. Has he any
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proposal to decontrol ? That is the gques-
tion.

SHRI F. A, AHMED : So far as pro-
duction is concerned, now we are not de-
controlling.
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SHRI F. A, AHMED : The cement in-
dustry is one of the consumer industries and
it has been the policy of the Government
that, +o far as consumer industries are con-
cerned, the private sector should be allow-
ed to operate there. But whenever we have
thought iy nccessary in public interest 1o
bring any consumer industry uader the pyh-
lic scctor, we have stepped in. Now. the
Cement Corporation has also been set up
for the purpose of establishing some cement
factories in cerlain areas. Already, action
has becn taken with regard to two, and there
is a proposal pending with regard to two
other faclories to be set up.

SHRI S. M. BANERIJEE : Arising oul
of the various supplementary questions aad
the replies thereto, 1 would like to kmow
from the hon. Minister whether he is seri-
ously contemplating to amend the company
law so that donation to political parties by
companics could be banned. From what-
cver stulements he has made in public we
find that he is trying to amend the company
law for that purpose. 1 would like to hnow
whether he had officially made up his mind
or not.,

SHRI F. A, AHMED : Regarding this
matter 1 have already made g statement and
1 stand by that statement. In consonance
with that statement, we arc proposing to
place a Bill before the House,

SHRI SRADHAKAR SUPAKAR : May
I know the tonmage of production which
this corporation was supposed to develop
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and the time by which the present gap is
likely to be filled up ? I would also like
to know the steps being taken to recover
the sum of Rs. 39 lakhs which this orga-
nisation had not so far paid.

SHRI F. A, AHMED : The work has
been taken over by the Cement Corpora-
tion and we hope that the dues to the STC
will be paid by the corporation. We are
taking action regarding the other question
also,

SHRI SURENDRANATH DWIVEDY :
May I koow whether Government have
any information about the amount that was
spent for the promotion and expansion of
the cement industry, which was the main
purpose for which this corporation was set
up? Secondly, the hon, Minister has said
that as soon as Government came to know
they took those steps. I would like to know
how soon and when actually they came to
know about it. Did they come to know
after it had come to their knowledge that
the donations to the Swatantra Parly were
larger than those to the Congress Party ?

SHRI F. A, AHMED: There is no
basis for this insinuation. After the audited
actounts were sent to us, we learnt that
certain amounts had been given for political

funds. Then Government came to know
about it
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SHRI PASHABHAI PATEL : The hon.
Minister has promised to bring forward a
Bill to regulate company contributions to
political parties. .. .

SHRI S. KANDAPPAN :
gulate, but to ban. Probably the
Member wants regulation.

Not to re-
hon.,

SHRI PASHABHAI PATEL: Is he
going to prohibit contribution from Russia
to our friends....(Interruptions). They
do not get funds from India; so they have
to get it from elsewhere....(Interrup-
tion).
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MR. SPEAKER : It has nothing to do
with CACO.
o farwyfin fore : el sft o g
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MR. SPEAKER : He has already given
the figures. At that time, the hon. Mem-
ber was not in the House. He came later.
So he need not repeat the whole aowwer;
he will read it from the proceedings.
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MR. SPEAKER : There are still five
or six members. We have spent 35 minu-
tes on this question. 1 will devote the
next ten minutes also to this. Bug I am
only asking how we can pet along with
question hour in this way. It is not as
if every question is very important. It is
not the Speaker who loses, but the House.
1 have absolutely no objection if this is
what is wanted.

SHRI SURENDRANATH DWIVEDY :
You should use your discretion to give
how much time to each question. Unless
yon do that, we cannot go through more
then two or three questions.

SHRI S. KUNDU: From the hon.
Minister’s reply certain things are maol
clear. I would like to know clearly and
specifically whether the hon. Minister has
taken a decision to completely dispensc
with this CACO organisation, and if so.
what is the arrangement for supply of
cement at present. Secondly, the Minister
said that about Rs. 2 lakhs was given to
the Jana Congress. 1 would like to know
which Jana Congress and who arc the
persons who received it. Thirdly, will the
Minister kindly explain why more money
was given to the Swatantra Party and not
to the Congress Party ?

SHRI F. A, AHMED:  We have al-
ready taken up the work from CACO and
it is now being done by the Cement Cor-
poration of India. CACO is not doing any
work now.

SHRI D. N PATODIA : There is no
denying the fact that the Cement Corporu-
tion of India was primarily set up with
the  objective  of manufacturing cement.
and there is no idea in taking protection
under certain objectives in the Mcmoran-
dum and Articles of Association. There-
fore, may I know, when the organisation
was set up for the specific object of manu-
facturing cement, why the work of dis-
Iribution has been given over to them ?
Secondly, the Minister has just stated that
they do mot propose to decontrol pro-
duction. May | know, when the demand
is less and production is more and it is
being exported, what the idea is of re-
laining coatrol on distribution also, and
will the Government think in terms of
decontrolling distribution 7
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SHRI F. A. AHMED : 1t is pot corect
to say that the object of the Cement Cor-
poration was only limited to what the
hon, member has said.

SHRI D. N. PATODIA :
that.

SHRI F. A, AHMED : One of the ob-
jects of the Corporation is to produce,
manufacture, process, refine, purchase, sell,
export and import or otherwise deal in.
cement,

Primarily

SHRI D. N. PATODIA: That is g
general term.
SHRI F. A. AHMED: We have de-

controlled so far as production is con-
cerned.  Distribution, as I have already
pointed out, is being controlled in order
to provide availability to all areas.

SHRI VASUDEVAN NAIR : While
answering supplementaries, the hon. Minis-
ter has tried to strike the pose of an
innocent  victim of the monopolists and
cement magnates, but [ would like to re-
mind him that in both Houses of Parlia-
ment when the decision was taken he was
warned that the results would be disastr-
ous. In view of these facts, I should kke
to know whether he is in a position to for-
mally deny the impression in the public
mind that this was 5 patent case of de-
liberate collusion between the Government
and the cement magnates, and whether he
i5 in @a posilion to stand an investigation
by an impartial machinery and face the
punishment that may come out of it.

SHRI F. A. AHMED : Investigation

for what? There is no collusion. There-
fore, the question does not arise,
SHRI G. S. REDDY : 1s the hon.

Minister aware that in  spite of decontrol
and fixation of price, cement is selling at
a higher price ?

SHRI F. A. AHMED: I am not
aware.
SHRI BAL RAJ] MADHOK: The

Minister has said that we have excess of
cement, that we ure exporting rather than
importing cement, that the Cement Cor-
poration is going to open some more fac-
tories, etc. May I know which arc the
places where the new factories are going
lo be opened and whether any more licen-
ces will be given to private concerns for
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opening cement factories ? Whep there is
so much cement, how is it that Govern-
ment is not able to provide cement all
over the country at fixed prices?

SHRI F, A. AHMED : The price of
cement is uniform all over the country. If
there is any shortage anywhere, I shall
bring it to the notice of the Cement Cor-
poration and they will see that that area
also gets adequate cement. We are think-
ing of taking up under the Cement Cor-
poration those projects where there is raw
material available and where there are no
such cement factories, so that cement may
be available all over the country.
ASSISTANT INSPECTORS AND INSPECTORS OF

Ways AND WORKS
+

*574. SHRI NAMBIAR :

SHRI NARENDRA SINGH
MAHIDA :

SHRI RAJARAM :

SHRI A. K. GOPALAN :

SHRI MOHAN SWARUP:

SHRI C. K. CHAKRAPANI :

SHR! KIKAR SINGH :

SHRI P. N. SOLANKI :

‘Will the Minister of RAILWAYS he
pleased to state :

(a) whether it is a fact that several
Agssistant  Inspectors and Inspectors of
Ways and Works on various Railways
have been retrenched or reverted even after
their completion of 5 to 10 years of ser-
vice and even though they worked on
permanent cadre;

(b) if so, the number thereof;

(c) whether it is also a fact thal (hese
persons had been imparted technical train-
ing; and

(d) if so. the action taken by Govern-
ment 1o absorb them or to provide them
ulternative jobs ?

THE MINISTER OF STATE IN THE

MINISTRY OF RAILWAYS (SHRI
PARIMAL GHOSH): (a) to (d). A

statement i~ lauid on the Table of the
Sabha.
STATEMENT
(a) and (d). Due to completion of

works and resultant reduction in the cadre
arising out of surrender of temporary and
work-charged posts, a number of Inspec-
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tors of Works and Assistant Inspectors of
Works have become surplus on various
Railways. Some of them have been ab-
sorbed in equivalent or lower grade posts;
where this is not possible permanent per-
sons who were officiating in higher grades
have been reverted to their substantive
posts and the junior-most direct recruits.
have been rendered surplus. They have
been offecred altermative appointment in
the technical or non-lechnical categories
where vacancies are available. In the
process it was found that some did not
accept the alternative appointment offered
to them.

i{b) Information is being collected from
Railways and a statement will be laid on
the Table of the Sabha.

(c) Direct recruits are given necessary
training as prescribed in the rules. Pro-
motees arc not given any such training
since they are promoted by virtue of their
experience and suitability.

SHRI NAMBIAR : May [ know whe-
ther' it iy not possible for Government to
give employment to about 50 AIWs who
are rendered surplus 7 After all, their
number is top small and the railway is too
big ?

SHRI PARIMAL GHOSH : Due to the
completion of a larpe number of construc-
tion works and projects, there has been a
surplus of AIWs and IWs. Because of
paucity of funds, there is also a slackening
in the tempo of development, which has
also apgravated the situation. Every effbrt
hus been made to provide alternative work
to all these workers. Those who have ac-
cepted the offer of alternmative employment,
all of them have been provided with em-
ployment.

. SHRI NAMBIAR : May I know whe-
ther it is not a fact that some of them
have acccpted the alternative employment
due to the fact that the railways told them
categorically that all of them cannot be
given this ATWs' job continuously 7 May
| also know whether those who have ac-
cepted alternative employment will be con-
sidered for being taken back as AIWs if
there are vacancies ?

SHRI PARIMAL GHOSH: Whenever

there are vacancies for AIWs, these people
would be definitely given a chance.
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DETERIORATION IN QuaLty oF Foop
SERVED ON RAILWAYS

*575. SHRI S. C. SAMANTA : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether his attention has been
drawn to the deteriorating quality of food
being served by various units of Railway
Catering Department; and

(b) if so, the steps being taken to im-
prove the quality of food 7

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
PARIMAL GHOSH): (a) Complaints
about bad quality of food in various units
of Railway Catering Department are oc-
casionally received,

(b) Apart from investigating each spe-
cific complaint and taking remedial action,
the other steps taken to improve the qua-
lity of food generally are :—

(1) proper training of cooks and
other staff working in the Cater-
ing Units;
introduction of modern equip-
ment and appliances in Catering
Units;
procurement of good quality of
raw materials required for the
preparation of food; and
tightening of supervision on
work of staff.

SHRI S. C. SAMANTA : Is it oot a
fact that the Railway Corruption Enquiry
Committee under the chairmanship of
Acharya J. B. Kripalani went thoroughly
into the catering system in railways and
recommended some steps about improve-
ment in quality of food served by both
departmental catering and private con-
tractors 7 May I know what steps have
been taken on those recommendations ?
Recently a committee on catering was for-
med under the chairmanship of the Minis-
ter of State in the Ministry of Railways. 1
would like to know whether he i1s alwo
going into those recommendations ?

SHRI PARIMAL GHOSH: Regarding
departmental catering, Sir, many of the
hon. Members have raised that point be-
fore also, It is also e fact that there is
much to be desired in the departmental
catering. Whatever recommendations were
previously made the Railway have imple-

(ii)

(i)

(iv) the
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mented lhem Even then, with g view to
further improving the quality and service
of departmental catering @ committee was
constituted. They have gone into the mal-
ter and they have already submitted their
recommendations. That is under the con-
sideration of Government

MR. SPEAKER : The Question Hour
is over. Before I go to the Short Notice
Question, 1 would like to make one ob-
servation. Tomorrow 1 would like to finish
a few more questions. Hon. Membors
should not misunderstand me. 1 want to
finish at least half-a-dozen questions every
day. Today we have finished seven ques-
tions, thanks to the absentees—four were
absent. Let us say that five to tea minu-
tes a re-sufficient for a question and any
one question should not be allowed more
time. If that is agreed to, we will be able
to finish at least six questions every day. 1
appeal for the co-operation of both the sec-
tions of the House,

SHRI S. M. BANERIJEE: Kindly
direct the Ministers to give correct ans-
wers also,

SHORT NOTICE QUESTION

Death oF A4 GRL DUE TO PENICILLIN
INJECTION

+
S.N.Q. 7. SHRI MANUBHAI PATEL :
SHRI M. L. SONDHI :
SHRI DEVEN SEN :
SHRI MAHANT DIGVIAI
NATH :

Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether Government are aware that
a girl named Jagjit Keur died of pencillin
injecion by a C.G.H.S. doctor in New
Delhi on the 3rd March, 1968;

(b) if so, whether it was wrongly in-
jected or there was some defecy in the
manufacture of pencillin injection; and

(c) the action taken in this regard ?

THE MINISTER OF HEALTH.
FAMILY PLANNING AND URBAN DE-
VELOPMENT (SHRI SATYANARAYAN
SINHA) : (a) Yes. The patient died on
2nd March, 1968.

(b) and (c). This was the fourth pen-
cillin injection in the course of a treatment
of five days which was started after an
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appropriate  sensitivity test. The fourth
injection caused a reaction. All necessary
treatment to combat the reaction was car-
ried out. The batch of pencillin from
which the injection was given hag been
withdrawn for testing, .

SHRI MANUBHAI PATEL : s there
any standing instruction that pepcillin in-
jection should be given only by doctors
and not by nurses ? Was this injection
given by a nurse, thereafter it was re-
ported that the doctor could not attend.
even though the doctor came he did not
take it seriously and there was not even
the emergency equipment like oxygen cylin-
der there ?

SHRT SATYANARAYAN SINHA: It
is true that instructions have been given
that a qualified nurse in the presence of
a doctor is allowed to give pencillin injec-
tion. In this case three injections were
given according to that instruction.

SHRI MANUBHAI PATEL: By

whom 7

SHRI SATYANARAYAN SINHA : By
the nurse in the presence of the doctor.
She had not related badly after two in-
jections. The doctor who was treating her
saw that she was making improvement.
Therefore, he suggested that two more pen-
cillin injections should be given. The
third was also given in the presence of the
doctor. Unfortunately, when the fourth in-
jection was to be given the doctor in charge
went out for some domiciliary visit. She
insisted to the nurse who had given the
previous injections and said: *“Do not
mind. You have given already three in-
jections, I em in a hurry. You must give
me this injection also.” So the fourth in-
jection was given when the doctor was not
present (Interruptions),

MR. SPEAKER: Order, order. So
many hon, Members are sitting and putting
questions. It will not be possible for the
Minister to answer. Even if he answers
nobody will understand anything when so
many arc shouting. Let him answer the
question that has been put and then I will
call hon. Members one by one to put their
further supplementaries.

SHRI SATYANARAYAN SINHA: I
am giving the facts. I am telling you
what actually happened. When this fourth
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injection was given she reacted badly. Im-
mediately artificial respiration was given.
In the meantime the doctor also came and
all that was possible was done. In the
meantime ambulance was sent for and by
the time the ambulance came she expired.
I would like to add that we have suspeaded
that nurse. ...

AN HON. MEMBER: And not the
dactor ?
SHRI SATYANARAYAN  SINHA :

The House should realise one thing, Hun-
dreds of injections of penicillin were given
to patients out of the same stock. In this
case also three injections were given to
her and she was making improvement. But
the fourth injection proved otherwise; I
think it was her fate. What else can T
say ?

SHRI MANUBHAI PATEL : The hon.
Minister stated that since the doctor was
absent the nurse pave the injection, as the
patient wanted it. Is it for the patient to
decide  whether the injection should be
given by the nurse or the doctor ? Then,
why should the nurse alone be penalised ?
What step or action has been taken against
the doctor ? Then, again, the oxygen cylin-
der was not available and artificial res-
piration was given. What steps are the
Ministry going to take against the doctor
himself, the system itself and the Compul-
sory Health Scheme which is so much de-
fective ? Are they going to institute any
inguiry, as they did in the case of general
hospitals ?

SHRI SATYANARAYAN SINHA : As
I have said, hundreds of thousands of peni-
cillin injections are being given and out of
them one death has taken place. So far as
the oxygen cylinder is concerned, it was
available there, All that was possible was
given. I would like the House to appre-
ciate and realise that penicillin injections
are given in millions of cases and only one
death has been reported, and in this case
also three injections were given earlier
when the patient was reacting very favour-
ably. ... (interruptions), After the fourth
injection her condition became worse.

SHRI MANUBHAI PATEL: What
about the doctor ? Was he also held res-

ponsible for it ?
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SHRI SATYANARAYAN SINHA : As
I have said, the doctor went out on one
of his wvisits,

AN HON. MEMBER: Why did he
go?
SHRI SATYANARAYAN  SINHA:

Because he had to go.

SHRI M. L, SONDHI : After the death
of Dr. Lohia in Delhi an impression has
grown that the medical services, and special-
ly the emergency medical services, in Delhi
are unplanned, unsafe and inadequate. In
the present case the crucial issue is whe-
ther there were adequate arrangements for
emergency care. [ would say that therc
is an enormous toll of lives in Delhi on
account of there not having enough pro-
per care of an emargency nature. Since
penicillin injections create such adverse
reactions—it is well-known; it is discussed
in international literature on the subject—
may 1 know what safeguards are provided
in our hospitals against such adverse reac-
tions which are part and parcel of the
very practice of such penicillin injections ?

SHRI SATYANARAYAN SINHA :
As 1 have stated, all the antidotes which
are prescribed by the doctors were available
there and everything was done. ...

SHRI M. L. SONDHI: 1 am asking a
specific question. What are the safcguards ?
What are the legal safeguards and what
are the medical safeguards in emergency
cases ? There is an impression in Delhi
that emergency cases are not properly
looked after,

SHRI SATYANARAYAN SINHA :
There is no question of emergency in this
case.

SHRI M. L. SONDHI : This is an em-
ergency medical care case. It is a matter

of definition. It is emergency when it
ceases to be ordinary.
SHRI SATYANARAYAN SINHA :

1 would request hon. Members to realise
one thing. In this case that was not the
first injection. Three injections were given
to her earlier and she made progress.
Therefore, the doctor was encouraged to
suggest one more injection. After that
injection she began to react adversely. Im-
mediately, all those medicines which are
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given in such cases were given. They were
all available. Oxygen was given and arti-
ficial respiration was given. In spite of all
the precautions the patient died. Any
amount of precaution in the world cannot
uvoid this,

SHRI M. L. SONDHI: He hag ans-
wered only the first part of the question.
What about the second part? When does
a case become an emergency 7 What is
the time schedule ? Will the Minister tell
us at what specific hour it became an em-
ergency case and how much time elapsed
after it became an emergency case when
remedial measures were introduced ? Could
he tell us when oxygen was given, when
artificial respiration was given ? What was
the exact time ?

SHRI SATYANARAYAN  SINHA :
The whole thing took place within 20
minutes, From the time she reacted ad-

versely to the time when she became al-
most dead it took only 20 minutes. Within
those 20 minutes, I would assure the hon.

Members that all that was ppssible
was done. In all these small dispensaries,
the hon. Member should appreciate. ..

(Interruption).

MR. SPEAKER :

=t 3-8 : 7 HSA RGIT FAATET
f& 37 20 fAAT & a7 919 I @=EY
TER AT T AT AT IR g
i, A 3w 20 faAe F aEv A W
FIE TIT ST AT AT AL ! ;T AG WA
gfag s aer arwe A  ar ?
UF AT TIEL AT § A qg Ao
2w T qg TR gU o 74 f 7@ g
¥ 7Y ¢ ag T IR w7 e
w1 ag WY avr &= @ f gfew & o
TAFAWA gt &7 T AR aq Iq oy
& Arar-foar gfem & gTeAwe 3% 9,
Ngemamfi N ? wrag e d
fis o WY gede w< foar o, ofe
FET T HT AT 7 AT TE X T JY
weft agE @ AR § smfoma amax
¥ fordt ot Wy #i o, T o ar
T T 9T, WY AT F S Fr ?

Shri Deven Sen.
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s W Wit wEa@ER fag € 9w

BN &7 ey HOT 7
sft ggAreraw fag ;. 7 AW
aTa 1 & Fg I § & s a R H

fad amgz war wan 41 | dwe 9%
Ffaelle & 3 Sdawa qge & @ AT
#T Gatfer frime fear @1, wafad

FTAY T o O e AR A
IAE T AT (wwwww)

st 347 A7 wAw 1 waa faan
ary fr 1% se 99 49 fee &
¥Z7 ATAT AT TEl ¢

st aemarcan feg g faz &
%7 9z s fam s agE g

TF WG @€ AT G A FE
TEET AL AT |

st wegATCR Tag @ A A A2 |

SHRI VASUDEVAN NAIR : The
Minister should be asked to answer the
questions in all seriousness. He is making
it a matter of laughter. He should be seri-
ous about it. (Interruptions).

st 37 ¥a : FqT Ig AT AL &
fe AT s agi ™ A7 I wERT
TR 7 78 Far & 7g 9%z 7 7@
2 7g 9 s F Gz § AT AT
T U

Reqa AL ¢ ATE, ATET | oY
fefmsrm Are wgeT

oft fafrwaw ma wger : W@ WAl
WERT T @AW F oG oW
4 % fomw aeiv fegr nar § 9w@
el ag feamar mav fe 9w A
fordee fear a1 6 qw g7 Gfaef @Y ?
Y g AT JAR qwwedt aff forearg
TE df 7 qET IRT qOOrC oY A
% Jg Ty o fear fe oy ¥ Ao
i & fergrar o vy Y G, warr o
T Y
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ot wegaToaw fog ¢ ag T fE
T & St da1 framar a7 q@ v
;rﬁ E.-.*...-(m)

ft gw7 W FOAW : FH TAT AE
7 wA @ Aifew & Tig 9g dwe

AT § AR T a<g § A AR

T8 & fF qar g & av g wEt 9%
= - A

FH T AEE !
st frm aroaw 9w @Y

MR. SPEAKER : Order, order. I can-
not allow this. Then, I had better go to
the next item if this is the way. ... (Infer-
ruptions) Order, order.

SHRI SURENDRANATH DWIVEDY :
May 1 appeal to you, this scenc should be
stopped once and for all? He is shouting
something on this side and he is shouting
on that side, “Chup Raho; Chup Raho.”

MR. SPEAKER : Nobody should shout
from cither side. It is most unseemly in a
House like this. (Inrerruptions). Will you
kindly sit down? 1Tt is wrong for both
sides, The moment one gets up to shout,
the other also gels up to shout. It is be-
coming a regular habit.

SHRI SURENDRANATH DWIVEDY :
It is like a bazzar!

MR. SFEAKER : I do not mean to say
only one is wrong. Both are wrong. There
is no use. Mr. Kachwai shouting and,
naturally, from that side Mr. Sheo Narain
retaliating. 1 am put to difficulties, Both
of them are quile happy and pleased with
their activities. But 1 am unhappy end the
whole House is unhappy.

SHRI SHEO NARAIN ; On a point of
order, Sir....

MR. SPEAKER : No point
during the Question Hour.

ot fafwwg wrq =g : o
R, AL SV R IO arar wfed o
oft wegaTome fag - &3 gt guT
fear § fs ag ot Qe fird o @} &
I I F g8 qar Al § A v ag
gy & fs & aix I wiw woR
w3 fi o o 7 T Qe
frdt & st & s oriw s fis
g aw T s wt g

of order



- 35 Oral Answers

st gew W worw : Tar ifad |
sft weq arevaw feg ¢ ST Far AR

T !

SHRIMATI SUSHILA ROHATGI : The
Minister, in the course of his reply, has
stated that since the patient had already
been given three injections previously from
the same batch, it was not considered neces-
sary to ftest it again before giving the
fourth injection. 1 would like to know
what are the standing instructions in this
regard. s it necessary to test the balch

- ay a whole or is it necessary to test cach
and every individual injection which is
given 1o the patient ?

SHRI SATYANARAYAN SINHA -
Sensitivity test is takep for the first time
when the first injection is given. When
there is no bad reaction, it is comtinued.

ﬁmmw:m w@au',
50 0% F ¥ freelt F oF A LR
@A & | FETAT F TgT TF AEH A Fe-
£ ¥q @17 @ § gents F@ard |
ar uw-sma &1 & fow amv & 1 WAl
e ¥ ot ag Fa1 fr g A ard
AT IT a0 AL qhar 41, Ay IA
W Y9 § T AT G F1 AT
& fo@t agrar fareran @ | 98 959 ST
ez ¥ | & well Wy ¥ ag IO
wrgat § fF ot e dy IR Al
FEAE e § d5r% oY, TWA FTo
afgar & art & o el # g 61
amad g IEEr fae o s @ e
g fr 38 TrvEd F3E 7 A9E I
o Foaye €Y § A TEY w1 FAW TS
fe g, forad i AT W A® F FAW
ag’?

MR. SPEAKER : That is entirely a
different question. Then, a number of

questions like that would be asked. No,
po. Dr. Maitreyee Basu.

st war W @ I TRy
AN FayAaramand -
MR, SPEAKER : No, no. I have cal-
led Dr. Maitreyee Basu,

DR. MAITREYEE BASU: I would
like to know from the Minister what sort
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of test is made for semsitivity. By ‘sen-
sitivity’, 1 think, he means allergy. What
sort of test is done before giving @ peni-
cillin injection to a mew patient—before
every first injection is given—in this Dis-
pensary 7 This is my first question,

My second question is this. The patient
is dead now. What sort of attention she
got—that is one thing that many hon.
members have asked. Have the ampoules
becn tested for something untoward ? Has
the injection syringe been tested 7 Has the
batch been tested ? Has the whole batch
of penicillin injection been tested ?

SHRT SATYANARAYAN  SINHA :
As 1 have said, the entire batch of peni-
cillin out of which this injection was given
ha< been impounded and sent for test.

About the syringe, I presume, it must
have been sterilised. .. .(Interruptions).

=it g1o ATo faamd : ag Gfaeiw
T 3 ¥ TET TS99 F UF AeEE
e # o fAae & a7 g §1 v
4t | IEFT T gE A AR Sy
7z arfad gam ar fF o & 4w &
AT F GgI A E, A AED
TFUT W & A FTo I, @ W
g Efmsw
Trger #Y LA T F TG AT F
a1a T ag 2@ fear amr w1 6 AR
treger T XohHNe 3 ATaw & o gy ?
FTgg AT AT & 7

sft wegToaw g : a8 9 @R
f& 4ar1 5 | g QU7 geAm Gt WY
A oF JwT A g gé, e dN
aaman ag fF g o dfew & adw
X & T ¥ fraw & SStwww Ow @
I &, T HSE AT FT AG AW
arew 8, forw dw & g Ffeeia & €
Foa T ® fqf ™ ¥ a7 '« T
fad 7 € < SEH &w & faF aw
frar war @ AT e O € o & A
& AT w= q¥ fe I9F ae ot ar
Té ST I " At F7 o e
Y |
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SHRI P. K. DEO : Penicillin, which is
a wonderful, healer, can also become a
killer if it is not properly given after as-
certaining the sensitivity or susceptibility
of the patient to it. If there is any bad
reaction, then immediately the antidote,
Adrenalin, should be given. From the
reply given by the hon. Minister, it is un-
derstood that the ambulance was called for.
That means, the doctor who went there
did not have the antidote for the reaction.
If that is so, T would like to kmow the
time lag between giving the antidote for
the penicillin reaction and the actual in-
jection. What is the reason for the delay ?

SHRI SATYANARAYAN SINHA : As
I have said, all the antidotes were given,
but the ambulance was sent for because it
was thought better to take the patient to
the Willingdon Hospital where the resusci-
tation machine was available.  That
machine is not available in all the dispen-
SAries,

SHRI P. K. DEO:
inquiry.

For post-mortem

WRITTEN ANSWERS TO. QUESTIONS
e o e Aifa

*569. sft THTARTT wredl : wT
ag Fa 1 g F

(%) = ag 7= ¢ fr 22 &=y,
1968 F1 IFWT FTHT T 7 faum=-
awT & JoeT Arnfiw Aifs #7 wwon
X 2 foe® srata g fafagtes
#t arefae #77 91 gfe & vomft
1 fafem foamd & o &, a

(@) afz g, ¥ mwr T AT
YT g e § aewre $Y #qt gfafer
2?

atwirfire farwrer avay qaaTg w1d S
(sft sarfta oot wEe) ¢ (7) R
(&), 38 PR & 59 & Wi (¥)

- IO F g vy G Y o faer
ANT-9ZT 97 T er an'éh'r I
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wTHteE § Wt swew & i
wfadwm ¥ ford fasie ot
T SETT AT
*571. oft sito o wawit : wqr Tek
Tl Ig T AY FAv H4G1 fw

(F),7m 7g 5= & f& W3 afe-
Firat 7 39 fai Wl & ae@ §
saw FT faww w7 frr oar, @
Frefee & gu sEw ¥ fredr afes
afidnT & fd st 7 6 o TEd
qfWTHEEY IV 3w 9T HEq 93
F Helt @ oy sfafisn sl o 3@
T ¥ T $T | 4, 28 fywwaw,
1967 %1 gu dfgawT & Wy +df &
aF; .

(&) =7 a7 +f a= § 5 7w faww
Yy ® T ¥ fad e o &
qG AT FT I FANT F ATAT T
qr; #T

() afz &, & 71 gTETT &1 fa=re
T ARE Y i T IR 7

A Wt (st Ao o gATAN) :
(F) o1, 7&F

(=) fawg TS & s B AE
Far fezr mar 4r f& e Wy g &
wars WY, TRE qreeE A% feedt
¥ FTfge aF T AT 3,000 e
o #Y g § & ww 2125 fifo e
Y O & T W o §F A T
875 fFo WMo WIT S & w@TE T 1

(1) == wrme iy o # af § R
T & Tl AT IEE IO
F A § oF fagor awrgew T @
ferar. T & 1 [ qRveTeR § T w@wv ),
aferd sem LT—a428/68]

Export DuTY oN JuTE Goobs

,. *572. SHRI INDRAJIT GUPTA: ,Wllll
the Minister of COMMERCE be ploased
1o state : : :
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(a) whether it is a fact that the Indian
Jute Mills' Association has expressed its
dissatisfaction at the extent of reduction
recently made in the export duty on jute
goods;

(b) whether it is also a fact that, des-
pite the said reduction, Indian Jute goods
still cannot compete in foreign markets
with cheaper Pakistani goods; and

(c) if so, the further action proposed
to be taken in the matter ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) No, Sir.

(b) and (c). It is learnt that Pakistan
has further, increased incentives for the
export of Jute goods. The position is
kept under continuous review by Govern-
ment for taking such steps as may be found
necessary.

PILFERAGE OF GOODS FROM MUGHAL SARAI
STATION

*576. SHRI D, N. PATODIA :

SHRI RAGHUVIR SINGH
SHASTRI :

SHRI SITARAM KESRI:

SHRI K. P. SINGH DEO:

SHRI N. S. SHARMA :

SHRI KANWAR LAL GUPTA :

SHRI VALMIKI
CHAUDHARY :

SHRI YASHPAL SINGH :

Will the Minister of RAILWAYS be
plecased to state :

(a) whether Government’s attention has
beem drawn to the news-item appearing in
the Hindustan Times of the 18th Febru-
ary, 1968 that goods worth Rs. 1 lakh are
being pilferred per day from the railway
wagons at Mughalsarei Station and sold in
the local market;

(b) whether it is also a fact that the
township’s total requirement of coal is met
through pilferage from the Reilway yards;

(c) whether recently one wagon load of
cigarettes was stolen from this yard but no
thorough enquiry into the matter was made;

(d) whether the Railway Police far from
preventing these pilferages act as accom-
plices; and

(e) If so, the measures being taken to
cheek such large scale losses to the Rail-
ways and to the railway-users 7
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THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes
Sir. But the position is not as reported in
the press. The Government Railway
Police, Moghalsarai registered 18 cases of
theft of goods from wagons at Moghalsarai
involving property worth Rs, 8983.30 P
in 1967 as against 50 cases involving pro-
perty worth Rs. 27,507/- registered in
1966. Police investigations resulted into
arrest of 32 persons in 1967 and 21 in
1966,

(b) No, Sir.

(c) No, Sir. The correct position is
that 5 wagon containing 99 packages of
Panama cigarettes booked from Wadi Bun-
der (Bombay) to Varanasi would appear
to have been tampered with while lying in
Varanasi Yard and fraudulently diverted 10
Chiheru Railway Station in Punjab and
there was no trace of property when the
wagon was ultimately opened and checked
there. The case was investigated by Sec-
tion Officer, Government Railway Police.
Moghalsarai on Crimeg No. 228 under sec-
tion 420/479 IPC.

(d)} No, Sir,

(e) To keep crime under control wvari-
ous preventive measures are being taken by
way of guarding the loaded sealed wagons.
armed patrolling of vulnerable pockets, col-
lection of crime intelligence, and survei-
lance over known suspects and criminals.

RE-ROLLING MILLS

%577, SHRI D. R. PARMAR :
SHRI RAMACHANDRA ]J.
AMIN :
SHRI R. K. AMIN :
SHRI P. N. SOLANKI :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether it is a fact that huge stores
of finished goods have piled up with many
re-rolling mills; and

(b) if so, the action which Gowern-
ment propose to take to remove their
difficulties 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) Gov-
ernment are not aware of any such pilling
up of finished goods with Re-Rolling Mills.

(b) Does not arise,
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AUTOMATION ON RAILWAYS

*578. SHRI NAMBIAR :
SHRI C. K. CHAKRAPANI :
SHRI K. ANIRUDHAN :
SHRI B. K. MODAK :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that the Railway
Minister indicated at his Press Conference
at Chittaranjan on the 5th January, 196
that Railway employees might have to be
retrenched in large number as a result of
the automation aod meodernisation drive
which is under way; and

(b) if so, whether it is not contradictory
to the assurance given in Parliament and
to various delegations of Railway em-
ployees that no employee will be retrench-
<d due to automation ?

THE MINISTER OF RAILWAYS

égukl C. M. POONACHA) : (a) No,
‘oIr,
(b) Does not arise.
Zwzt wr frmfor

*579. it wgrow Tag weat @ @
sreife fEwm aaT WA W T
TE TATH HT FAT F4T &

(%) @ a7 3w & e §ae< aar
afe s g (femx) doe fer md
9T Y TF qUT A AY T IAE fAWIOr
a1 ffr & dwifam s = &,

(@) w7z 7= & f 3w & fafam
dqet wmafan dwet ¥ wEAE; AR

(w) afz &,  @F T o &
T 5T W & & (q3 #7@7 99w
fFrmRd’?

ahveitfors faere ava s g walt
(ot Fareft weft sgwe) : (F) 1967
# 3w § fafom ¢ qar wifnfaa

gl & geareT A forft & g fre-
fafaa & —
A faft g=m
&aT
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1968 # $9 AT wimwifaa gat
1 SeareA AR A fer ST g Y
qEATEAT & —

g geqr  fafs der

1. 3T 15,000 15000
2. wrfe- 500 400
e g+
(@) s, &

() 2w 7 fafwer i ® A
Frarfas aan 2w | fafwa gt &1 sfew
qew, F ;T A = v, T
9 W ¥ FTO0T 73 U I @, TS
QY AT T AT AT
sz fafem wrooii ¥ afaw & ol
4

IR A § w0 ww & e
Fe(EAY AT AIY TATEA FY AfrwAw
st ¥ fod sienfen fear or =
g

3w § fafma dwe<i & Sfew fomn
qa fraifa s & foa @
A S o afawtat ¥ R
T ¥ TFF] Y AW G AS I
dt | ey Famfart & aymare o< ¥ F
@ §9F a4 W@ § T T e
frwq g9 AAEE A sfufam,
1955 ¥ Fria afagfas #< fad a7
¥ g A% & & qEw AN ¥
Wt siteatfon i &< Sfew fowr
:{m’i%tﬁﬁfmﬁnm%fﬂﬂ
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SETTING UP A JUTE MILL IN ORISSA

*580. SHRI SURENDRANATH
DWIVEDY :
SHRI R. R. SINGH DEO;
SHRI D, AMAT :
SHRI G. C. NAIK :
SHRI M. C. MAJHI :
SHRI D. N, DEB:
SHRI A. DIPA :
SHRI D. D. JENA :

Will the Minister of COMMERCE be
pleased to state :

(a) whether Government have received
amy proposal for setting up a Jute Mill in
Orissa;

(b) whether it is also a fact that the
quality gnd quantity of jute produced in
Orissa is sufficient for more than one jute
mill; and

(c) if so, the reasons for rejecting the
claim put forward by the Government of
Orissa in this regard 7

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) to (c).
The Orissa Government had put forward
a proposal in December, 1965, for the
establishment in the State of a co-opera-
tive jute mill, with a capacity of 600 looms.
Orissa State produces about 3 to 4 lakh
bales of jute and mesta. After a de-
tailed consideration of the present capacity
in the jute industry and the agreed targets
for the Fourth Plan, Government came to
the conclusion that the establishment of
new composite mills which would involve
substantial investment at current prices was
not desirable at this stage. In the circum-
stances, it was not considered prudent to
establish new mills particularly out of pub-
lic funds, The Orissa Government was
informed of this decision and advised to
drgp the proposal for the establishment of
a Co-gperative jute mill in the State. The
State’ Government has not renewed the
proposal,

Heavy ELECTRICAL PLANT AT HARDWAR

*581. SHRI HIMATSINGKA :
SHR.I ANBUCHEZHIAN :

W:lt the Mlnmer of INDUSTRIAL DE-

VELOPMENT AND - -OOMPANY
AFFAIRS be pleased to state : .

(a) whether a 12-man de u°ﬁ led by
the Soviet Deputy Minister lectrical
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Industry visited the Heavy Electrical Plant
at Hardwar for studying measures to ex-
pedite completion of the plant;
_ (b) if so, the steps which have been
suggested by the team for expeditious com-
pletion of the project; and

(c) the steps taken by Government im
this regard 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
to (c¢). Yes, Sir; a team of 13 Soviet ex-
perts led by the Soviet Deputy Minister
for Electrical Industry visited the Heavy
Electrical Equipment Plant at Hardwar, to
examine its production problems and to
discuss rationalisation of production in the
various Heavy Electrical plants. The re-
port of the team is awaited.

MANUFACTURE OF MOTOR PARTS

*582. SHRI R. BARUA: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether in view of the growing use
of motor vehicles in different States, any
proposal is under examination to put up
plants for manufacturing motor parts in
different States in the Public and Private
sectors; and

(b) if so, whether Government propose
to accord facilities if any State proposes
to set up any such manufacturing unit ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
There is no proposal under consideration
to set up additional plants in this field.

(b) Does not arise,

M/s. BHARAT BARREL COMPANY

*583. SHRI S. M. BANERIJEE :
the Minister of STEEL, MINES
METALS be pleased to state: -

(a) whether black-listing in case of Ma"s.
Bharat Barrel Company Ltd, has since
been. withdrawn;

(b) whether this is due to the decision
of the High Court; and .

(c) if so, whether this firm hes beén
asked to avoid recurrence of such irregu-
larities ?

will
AND
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THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) and
(b). An order issued on January 285,
1964 blacklisting M/s. Bharat Barrel &
Drum Manufacturing Co. (P) Lid. has
been kept in abeyance with effect from 23-
6-66 in compliance with the orders of the
then Punjeb High Court,

(¢} No, Sir.
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ProbucTion OF COMMERCIAL VEHICLES

*585. DR, RANEN SEN: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

‘(a) whether there was a fall in the pro-
duclion of commercial vehicles in 1967;

(b) if so, the extent of fall in produc-
tion;
(c) the reasons therefor; and

(d) the steps taken to increase the pro-
duction of commercial vehicles ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
Yes, Sir.

(b) The production of commercial vehi-
cles during 1967 was 31,462 Nos. as com-
pared to 35,159 Nos. during 1966.

(c) The fall in production of commer-
cial vehicles is a result of the fall in-
demand. '

(d) The curbs on bank advances for
the purchuse of commercial vehicles have
been relaxed. This step, together with the:
various other fiscal measures adopted by
Government to revive the economy, are
expected to stimulate demand leading to
increase ‘in production of commercial
vehicles.

ALLOCATION FOR IMPORT OF WoOL

*586. SHRI MADHU LIMAYE: Wil
the Minister of CDMMERCE be pleased
to .'itnr.e _

(a) whuborn fs u fact that the Ministry
of Finance made. available t0 his M nistry
an allocation of Rs, 12 crores for imports
of wool during the period from October,
1967 .to September, 1968;

(b) whether it s also a fact that omly
Rs. 6 crores out of the above allocation
has so far been released to the industry for
the period from October, 1967 to March,
1968; ) . o i

(c) whether it is further a fact that the
practice of -his Ministry for the last 10
years- has been to make allocations to the
Woollen Industry on an annual basis;

“(d) if so, the reasons for the change-
during the current year; and
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(e) whether the remaining sum of Rs. 6
crores will be released during the second
half of the current year ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to (e).
The Ministry of Finance made an alloca-
tion of Rs. 6 crore for the import of wool
for the period October 1967 to March, 1968
and this has been released to the industry
for the same period. As the foreign ex-
change allocation was released only for a
period of six montls licences could not
be issued to the industry on an annual
basis. The allocation to the industry for the
period April 1968 to September 1968 will
be announced shortly.

INVESTMENT IN THREE PuUBLIC SECTOR
STEEL PLANTS

*587. SHRI BABURAO PATEL : Will
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) the total investment made so far in
each of the Steel Plants at Durgapur,
Rourkela and Bhilai;

(b) the amount of additional loans given
so far to ecach of the above three plants;

(c) the amount of loss so far suffered
since their inception by each of the above
plants; and

(d) the reasons for such loss in each
case 7

THE MINISTER OF STEEL, MINES
AND  METALS (DR. CHANNA
REDDY): (a) The total investment based
on Government funds (equity and loan)
in the Stee| Plants at Durgapur, Rourkela
and Bhilaj as on 31-3-1967 is as under :—

in million rupees

Durgapur Steel Plant Rs. 2467
Rourkela Steel Plaat

(excluding Fertiliser Plant) Rs. 3390
Bhilai Steel Plant Rs. 3291

(b) No additional loans have been given
upio the vear 1966-67,

(c¢) The plant-wise cumulative 10ss upto
31st March, 1967 is as under:

in million rupees

Durgapur Steel Plant 352.82
Rourkela Steel Plant

(excluding Fertiliser Plant) 288,47
Bhilai Steel Plant 92,04
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(d) The reasons for losses are many and
varied, Some of these are basic and the
others differ from year to year. The basic
reasons include the fact that Steel Industry
has a longer gestation period and it takes
time for the commissioned units to reach
rated capacity, high capital cost, expendi-
ture on built-in-capacity at the one-million
tonne stage (which will be utilised during
the current expansion), heavy expenditure
on townships including provision of edu-
cational, medical and other facilities, heavy
capital-related charges and the current price
structure which is largely based on a much
lower capital block. The main reasoms for
losses during the year 1966-67 were as
under :—

(1) Slackness in the market demand

for steel leading to a drop of
Rs. 78 million in the gross sales
of the Company as compared to
the year 1965-66,

(2) The sluggish market conditions
compelled the Company to vary
their product-mix and to sell more
of intermediary products at a
comparatively uneconomic cost.
Rise in the cOst of raw materials.
Post-devaluation increase in the
cost of imported stores and spares,
Break-down/stoppages of certain
plant units like the Sintering Plant
and Purnapani Lime Stone Quarry
at Rourkela and the Coke Ovens
at Durgapur Steel Plant.
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Sick TEXTILE MILLS

*590, SHRI TRIDIB KUMAR CHAU-
DHURI: Will the Minister of COM-
MERCE be pleased to state :

(a) whether Government have prepared
any list of sick cotton textile mills for their
take over in pursuance of the provisions of
the Cotton Textiles (Management of
Undertakings and Liquidation) Act, 1968;

(b) whether necessary financial and orga-
nisational arrangements for the take-over
of such sick textile mills have been made;
and

(c) if so, the time by which they could
be taken over ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) to (¢). It
is presumed that by “sick cotton textile”
mills the Hon'ble Member means cotton
textile mills which are in difficulties on
account of financial stringency or inefficient
management, The Cotton Textile Compa-
nies (Management of Undertakings & Liqui-
dation or Reconstruction) Act, 1967 pro-
vides for take over of only such mills as
are already being managed in terms of the
provisions of the Industries (Development
& Regulation) Act or as may hereafter be
taken over under that Act. Cases of such
mills will be cons'dered in terms of the
provisions of the 1967 Act for either ligui-
dation or reconstruction. A Textile Corpo-
ration is to be set up shortly to manage
the mills which may be acquired by Gov-
ernmént under the Acts referred to above;
other details are under consideration.

Pig-iron PRODUCTION

*591, SHRI S. R, DAMANI : Will the
Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether many prospective pig-iron
producers in the country have returned
their licences and letters of intent;

(b) if so, the reasons therefor; and

(c) the steps proposed by Government
to remedy the situation ?
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THE MINISTER OF STEEL, MINES
AND  METALS (DR. CHANNA
REDDY) : (a) and (b), There have been
3 cases in the recent past where schemes
for production of pig-iron have been given
up. In one case the company had, among
other reasons, indicated that the atmos-
phere in the country was not encouraging
In the remaining two cases, the parties con-
cerned were reluctant to use indigenous
equipment as stipulattd by Government
Probably the present excess availability of
pig-iron has also influenced their decisions.

(c) Non-implementation of these schemes
is mot likely to adversely affect the general
availability of pig-iron since there would
be sufficient capacity to meet demand at
present and in the near future,
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SMALL SCALE INDUSTRIAL SECTOR

*593. SHRI S. S. KOTHARI : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) the steps taken by Government to
stimulate capital formation in the small-
scale jndustrial sector;

(b) whether Government have initiated
schemes to provide technical guidance and
other facilities for the establishment of
power-driven small industrial units on the
lines existing in Japan; and

(c) if so, the response in urban asd rural
areas to such schemes ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
The procurement of machinery on hire-
purchase terms under the National Small
Industries Corporation and Instalment
Credit Scheme of the State Bank of India
are some of the steps taken by Govermment
to stimulate capital formation in the small
scale industrial sector indirectly,

(b) Yes, Sir.

(c) It is very encouraging particularly
in urban areas.

IMPORT OF JUTE FROM THAILAND

*594. SHRT UMANATH :
- SHRI K. RAMANI :
SHRI K. ANIRUDHAN :
SHRI BHAGABAN DAS

Wwill the Minister of COMMBRCB be
pleased to refer to the reply given to Star-
red Question No, 16 on the 13th February,
1968 regarding import of jute from Thai-
land and state :

(a) the details of the CBI investigation
report in this regard; and

(b) the action taken thereon ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) and (b).
The C.B.I. has completed investigation and
proposes to take further action, in respect
of persons against whom there are prima
facie cases, in consultation with the State
Government concerned and the Directorate
of Enforcement,
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MaDRAS EXHIBITION

*595. SHRI LOBO PRABHU : Will the
Minister of COMMERCE be pleased to
state :

(a) the expenditure incurred separately
by the Central State and Foreign Govern-
ments and the private Industrialists on the
setting up of Madras Exhibition;

(b) whether it is a fact that amongst the
foreign countries, the response from Com-
munist block has been large and if so, the
reasons therefor;

(c) whether these countries are selling
machines on the rupee payment basis: and

(d) if so, the reasons for permitting
such sale in the context of the idle indus-
trial capacities in the country ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) to (d). A
statement is placed on the Table of the
House,

STATEMENT

The Indian International Trade & Indus-
tries Fair, Madras, has been organised by
the All India Manufacturers Organisation.
Facilities like land, approach roads, water,
electricity, sewerage etc. for the site have
been provided by Madras State Govern-
ment, who have been given a refundable
ways and means advance of Rs. 1 crore by
Government of India for this purpose. The
AIMO have also been given a ways and
means advance of Rs. 10 lakhs for meeting
expenditure on the Fair. Figures of expen-
diture incurred by the participating Minis-
tries of the Central Government and by
the State and Foreign Governments and
the private industrialists are mot available,
A Budget provision of Rs. 15 lakhs has
been made for the Commerce Pavilion.

Out of the 17 countries participating 8
are from East Europe, Others regretted
their inability without indicating reasons
therefor.

In accordance with the normal practice
at International Fairs, foreign participants
bave been permitted to sell their exhibits
at the end of the Exhibition up to a mone-
tary ceiling calculated at Rs, 50 per sq. ft.
of the exhibition space booked by the par-
ticipant. These sales were to be subject to
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the Import Control Policy in force and
on payment of the requisite customs duty.

Only in those cases where the Fair quota
could not be utilised with the sale of exhi-
bits cleared rom indigenous angle has
relaxation been allowed to include sale of
other exhibits. The volume of such sales is
very small and will not have a adverse effect
on ind ecnous industry,

CrwkS 18 Rarway LINE BETWEEN
BIKANER AND DELHI

*596, DR. KARNI SINGH: Will the
Minister of RAILWAYS be pleased to
stale :

(a) whether it is fact that on the night
of the 11th January, 1968, cracks were
noticed in the Railway line between Bika-
ner and Delhi which could have resulted
in derailment and dangerous accident to
the Bikaner-Delhi Mail that night;

(b) whether similar condition caused the
derailment of Delhi-Bikaner Mail on the
26th December, 1965; and

(c) the steps taken to fulfil the assurance
given that the entire section between
Ratangarh and Bikaner would be relaid
with heavier rails and to introduce other
precautions to detect such cracks 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No, Sir.
A crack was detected by the Keyman on
10-1-1968 and Bikaner Mail was detained
for 18 minutes between Belasar and Napa-
sar, The Mail was allowed to pass after the
rail was attended to,

(b) Yes, Sir.

(c) The entire section of 137 KMs. bet-
ween Ratangarh and Bikaner has been
sanctioned for relaying with heavier rails.
A length of 68 KMs. has already been
relaid and the work on the balance 69
KMs. is in progress and is expected to be
completed by 1969, Special precautions to
detect rail cracks have already been taken.

NEw LICENCES FOR MANUFACTURE oOF
ScooTErs, MOTOR-CYCLES AND MOPEDS
*597. SHRI S. K. TAPURIAH : Will

the Minister of INDUSTRIAL DEVE-

LOPMENT AND COMPANY AFFAIRS

be pleased to state :

(a) whether it is a fact that Govern-
ment have decided to issue new licences
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for the manufacture of scooters, motor-
cycles and mopeds; and

(b) if so, the reasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) : (a)
and (b), In view of the growing demand
and long list of orders pending with the
dealers, Government arc considering licens-
ing one additional unit for the manufacture
of scooters. There is, however, no proposal
to issue any new industrial licence for the
manufacture of motor cycles and mopeds.

INDUSTRIAL UNITS IN KENYA

*508. SHRI R. K. AMIN: Will the
Minister of COMMERCE be pleased to
state :

(a) whether it s a fact that Indian in-
dustrialists have been invited to set wup
industrial wnits in Kenya;

(b) whether Government propose to en-
courage them; and

(¢) if so, in what manner ?

THE MINISTER OF COMMERCE
(SHR1 DINESH SINGH) : (a) An en-
quiry has been received through our Mis-
sion at Nairobi as to whether suitable
Indian parties could come forward to set
up industrial units of certain small scale
industrial items in the Nairobi Industrial
Estate which is nearing completion. This
enguiry has been circulated in India. Some
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Indians are also setting up industries in
Kenya,

(b) and (c). Government encourage set-
ting up of joint ventures abroad by Indian
entrepreneurs 50 long as their participation
is in the form of export of indigenous
machinery, equipment and technical know-
how.

ExporT oF Caxnep Foon anp PICKLE

3637. SHRI BABURAO PATEL : Will
the Minister of COMMERCE be pleased to
state the value of annual exports of canned
food and pickle and the countries to which
our canned products were sent, annually
during the last three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : A statement
is laid on the Table of the House, [Placed
in Library. See¢ No, LT-429/68].

IMPORT OF COTTON

3638. SHRI BABURAO PATEL : Will
the Minister of COMMERCE be pleased to
state :

(a) the total amount of cotton imported,
countrywise, during the Jast 3 years; and

(b) the amount of foreign exchange in-
volved 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). The amount of cotton imported against
payment in foreign exchange during the
last 3 years was as follows :—

Qty. in lakh bales, Value in rupees crores

1964-65 196566 1966-67

fr————————, e - I e

Qty. Value Qty. Value Qty. Value

U.A.R. 1.58 15.87 1.81 16.59 1.76 25.46
SUDAN 0.98 8.34 1.31 12.89 1.26 14.15
E. AFRICA 1.03 6.62 0.37 3.85 0.86 8.03
PAKISTAN 0.56 2.70 NEG NEG 0.29 2,02
OTHERS 0.43 3.66 0-01 0.10 0.34 4.20
TOTAL : 4.58 31.19 .5 33.43, 4.51 53.86

NOTE : These figures do not include import of cotton from the U.S.A. bulk of which.
is under PL 480 which does not involve foreign exchange.
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KHADI INDUSTRY

3640, SHRI BABURAO PATEL : Will
the Minister of COMMERCE be pleased
to state :

(a) the production, sales and balance
stocks in quantity, variety and rupee value
of khadi manufacture in the country on
the 31st March, 1967;

(b) whether it is a fact that khadi stocks
work over Rs. 15 crores are lying undis-
posed with the Khadi and Village Indus-
tries Commission:

(c) the total number of spindles used in
the country for production of khadi Statc-
wise, and the number remained unused as
on the 31st March 1967;

(d) the total number of people em-
ployed. labour and artisans, in the produc-
tion of khadi in the country, Statewise, and
their annual wage bill; and

(e) the steps Government proopse 1o
take to stabilise khadi industry ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to (e).
The information is being collected and will
be laid on the Table of the House in due
course,

WEAVERS" SERVICE CENTRE AT TRIVANDRUM
3641. SHRT MANGALATHUMADAM :
SHRI P, VISWAMBHARAN :

Will the Minister of COMMERCE be
pleased to refer to the reply given to Un-
starred Question No. 1636 on the 24th
November, 1967 and state

(a) whether any decision has since been
taken to set up a Weaver's Service Centre
at Trivandrum;

(b) if so, the nature thereof; and

(c) if not, the reasons for the delay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to (c).
The question of opening a Weavers' Service
Centre at Trivandrum is under considera-
tion,

CENTRAL SMALL SCALE INDUSTRIES
ORGANISATION
1642, SHRI MANGALATHUMADAM :
SHRI VASUDEVAN NAIR :
SHRI P. VISWAMBHARAN :
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Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether Government arc aware that
the employees of production and e i
centres under the Centra] Small Scale In-
dutries Organisations at Triuvalla, Ettu-
manoor, Muvattupuzha are conducting
salyagraha to get their grievances redress-
ed:

(b) whether Government have taken any
steps to redress the grievances of these
employees and if so, the details thereof;

{¢) whether Government propose to take
steps to expand the activities of these cen-
tres and also to make their working more
efficient;

(1) whether there is any proposal to
hand over these centres to the State Gov-
ernment; and

(e) if so, whether Government propose
to take steps {0 ensure security of service
to the employees  at present working in
these centres ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS (SHRI F. A. AHMED) : (a) Yes,
Sir.

{b) The demands puwt forward by the
employees arc under active consideration.

(c) There is no proposal to expand the
activities of the centres, But the question
to make their working more efficient is
under examination,

{(d) Yes.
(e) Interest of employees would be
looked after according to Government

rules and regulations,

COMMERCIAL CLeRks

3643. SHRI KAMESHWAR SINGH :
Will the Minister of RAILWAYS be
pleased to state :

(a) the total number of Commercial
Clerks employed on the Indian Railways;

(b) the number of the Commercial
Clerks on the Indian Railways working in
the grade of Rs. 110-200, Rs. 150-240,
Rs. 205-280, Rs. 250-380, Rs. 335425,
Rs, 370-475 and Rs. 450-575 separately for
each Railway (zone) and in each grade;
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(c) the number of the Commercial Ins-
pectors on the Indian Railways working in
the grades of Rs. 250-380, Rs, 335-425,
Rs. 370-475 and Rs, 450-575 separately for
each zone;

(d) whether it is a fact, that there is
great disparity in the upgraded posts of the
Commercial Clerks from one zone to an-
other; and

(e) if so, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to (e).
Information is being collected and will be
placed on the Table of the Sabha in due
<ourse.
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BANKS OWNED BY BIRLAS

3646. SHRI JUGAL MONDAL : Will
the Minister of INDUSTRIAL DEVELOP-
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MENT AND COMPANY AFFAIRS be
pleased to refer to the reply given to Un-
starred Question No, 1928 on the 24th
November, 1967 and state :

(a) whether the information asked for in
respect of Banks owned by Birlas has since
been collected; and

(b) if so, the number of inter-locking
directorships the Birlas have either in the
banks or in other companies ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND  COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
Yes, Sir. The Birlas do not own any banks,

(b) The information is being collected
and it will be laid shortly on the table of
the House,

HaNDICRAFT HOUSE IN DELHI

3647. SHRI D, AMAT : Will the Minis-
ter of COMMERCE be pleased to state :

there is any proposal for
in  Delhi

(a) whether
setting up a Handicraft House
for ull States;

(b) if so, the place earmarked for th:
House; and

(c) whether the cost of its construction
will be horne by the Central Government
or the State Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRT
MOHD. SHAFI QURESHI): (a) Yes. Sir.
But it will not be one Handicraft House.
instead cach State will have an emporium
of its own,

(b) Trwin Road, New Delhi.

(c) The cost of construction of building
will be borne by the respective State Gov-
‘ernments,

LAND FOR HANDICRAFT INDUSTRIES

3648. SHRI D. AMAT : Will the Minis-
ter of COMMERCE be pleased to state :

(a) whether it is a fact that land has
been allotted to some of the States, free of
cost, for constructing building in Can-
naught Place, New Delhi for industrial

purposes;
(b) if so, the names thereof; and
(c) the mnames of States which

have acquired buildings on rental basis for
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handicraft purposes, with the amount of
rent per month ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to (c).
Information is being collected and will be
laid on the Table of the House.

HiNbusTAN STEEL LTD.

3649, SHRI B. N. SHASTRI : Will the
Minister of STEEL, MINES AND
METALS be pleased to state :

(a) the total capital invesiment in the
Hindustan Stee] Ltd. upto the 3ist March,
1967

(b) the percentage of net profit
vesiment; and

(c) how it compares with other major
public undertakings ?

THE MINISTER OF STEEL. MINES
AND METALS (DR. CHANNA
REDDY) : (a) Based on Government
funds, the total investment in Hindustan
Steel Limited upto  31st March, 1967
amounted to Rs. 10,285 million (equity
Rs, 5.280 million and Government loans
Rs. 5005 million),

(h) The cumulative loss of the Com-
pany amounted to Rs 823 million at the end
of the Year 1966-67.

(¢) The information is being collected
and will be laid on the Table of the House,

on in-

SMaLL Car PROJECT

3650. SHRI1 VIRENDRAKUMAR
SHAH : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state :

(a) whether it is a fact that some of the
forcign delegates to the UNCTAD had
utilised their presence in New Delhi to dis-
cuss with Government the issue relating to
collaboration for the proposed small "car
project;

(b) if so, the representatives of which
countries discussed this issue with Govern-
ment;

(¢) whether this heclped Government to
take a decision with regard to the manu-
facture of small car; and

(d) if so, which of the proposals found
fuvour with Government and the details
thereof ? s
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS (SHRI F. A, AHMED) : (a) No.

(b) to (d). Do not arise.
MADRAS-RAMESWARAM RAILWAY LINE

3651. SHRI KIRUTTINAN : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that inspection
was made by the General Manager, South-
ern Raijlway for laying a railway line from
Madras to Rameswaram; and

(b) if so, the details thereof ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) and
(b).There already exists a M.G. railway
line from Madras Lgmore to Rameswaram,
and she question of inspection by the Gene-
ral Manager for laying the same does not
arise. The Honourable Member presum-
ably is referring to the routine inspection
by the General Manager, accompanied by
the Heads of Department, of the line bet-
ween Madras to Rameswaram. The inspec-
tion was carried out in stages as indicated

below : ¥
Section Date of
Inspection
(i) Madras-Vriddhachalam 21,2,1967
(i) Vriddhachalam-Madurai  22.2,1967
(iti) Villupuram-Tiruchchira-
palli via Main Line 25.8.1967
(iv) Tiruchchirapalli-Mana-
madurai 3C.1.1968
(v) Manamadurai-Rames-
waram 31.1.1968

Action has been taken on the Inspection
Notes issued after these inspections.

INDUSTRIES SET UP IN HIMACHAL PRADESH

3652. SHRI LALIT SEN : Will the Min-
ister of INDUSTRIAL DEVELOPMENT
AND COMPANY AFFAIRS be pleased to
state :

(a) the number and nature of new in-
dustries set up jn Himachal Pradesh during
the last five years;

(b) whether this industrial development
has been according to schedule; and

(c) the new industries proposed to be
set up in the public and private sectors ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS (SHRI F, A, AHMED) : (a) to
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(c). The information is being collected and

will be laid on the Table of the House in
due course.

Y ATR T ATERT § St

wiwe-fafy
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CLEARANCE OF SHIP “GOSHEN"

3659. SHRI S. K. SAMBANDHAN :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether Government are aware that
noa-clearance of the ship “Goshen” now
lying at Mandapam is resulting in loss;

(b) the effect of its non-clearance on
the workshop at the dock;

(c) the action taken, if any,
those responsible for
and

(d) when it is proposed
wrecked vessel 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) and (b).
Government are aware that the ship TSS
‘Goschen’ which had been badly damaged
in cyclone during 1964 is lying in drydock
at Mandapam. This ship will be disposed
of by scrapping as no use could be found
for it. So long as it is not disposed off,
the ship is required to be kept in the
drydock. When a Railway asset itself is
occupying the Railway's own drydock, the
question of any hypothetical loss or effect
due to its non-clearance does not arise.

(c) All possible steps to dispose off the
ship have been and are being taken; so the
question of taking action against any person
also does not arise,

(d) The Railways are trying to dispose
it off at a realistic and reasonable reserve
price. No final date for its disposal has
yet been fixed.

against
the non-clearance:

to clear this

ATAA ®T ATATA
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PREVENTION OF PRE-BUDGET BILACKMARKET-
ING

3662. SHRI D, C. SHARMA : Will the
Minister of COMMERCE be pleassd to
state :

(a) whether any instructions have been
issued to the State Governments to check
pre-budget  blackmarketing  in essential
goods, and

(b) il so, what are they ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) No, Sir,
Pre-budget fluctuations in the market are
2 normal annual feature. The State Gov-
ernments have been delegated powers 1o
check blackmarketing, if any, in essential
goods at all times including pre-budget
times. P -

(b) Does not arise.
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OFFICE OF THE DIVISIONAL ACCOUNTS
OFFICER, DELHI Division

3665. SHRI - BENI SHANKER
SHARMA : Will the Minister of RAIL
WAYS be pleased to state : !

(a) whether it is a  fact that some
Accountants and Senior Accountants work-
ing in the Office of the Divisional Accounts
Officer, Northern Railway, Delhi Division
are involved in the cases of disproportio-
nate assets;

{b) whether any departmental enquiries
have been made: and

(c) if so, the action taken against them ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Oaly
one Senior Accountant of the Office of the
Divisional Accounts Officer, Delhi was
suspected to have moquired disproportionate
assots,

(b) The investigations in the case were
conducted by the Special Police Establish-
ment, Delhi.

(c) Departmental Proceedings on the
basis of a charge-sheet for major penalty
under the Discipline and Appeal Rules ‘are
in progress.

MANUFACTURE OF TRACTORS

3666, SHRI GADILINGANA GOWD :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :
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(a) whether Government are negotiating
with the Government of Czechoslovakia
for the manufacture of Tractors in the pub-
lic sector;

(b) the terms of agreement and the
scheme of manufacture; and

(c) the approximate cost thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F.A. AHMED): (a)to
(c). An agreement had been eutered into
with M/s, Motokov of Czechoslovakia for
the preparation of a Detailed Project Re-
port in connection with the establishment
of a public sector project for the manufac-
ture of Zetor 2011 agricultural tractors and
implements. Part I of the Detailed Project
Report containing a  techno-economic
feasibility of the project was received last
year. The report was examined by Gov-
erpment and later discussed with the repre-
sentatives of the Czech agency. Certain
modifications in the scope of the project
were suggested during these discussioms, A
supplementary report incorporating some
of the suggested modifications has been
received and is under examination. The
exact scope and cost of the project will be
known after the scrutiny of this report is
completed.

PLANTATION OF TREES IN NEPA NAGAR

3667. SHRI G. C. DIXIT: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether it is a fact that plantation
operations of trees useful for the manufac-
ture of paper and newsprint had been
started in Nepa Nagar in Madhya Pradesh
SINCe MAany years;

(b) whether the project has been com-
pleted and if so, when it was completed and
if mot, how long it is likely to take; and

(c) the financial outlay, the number of
workers, supervisory staff and the equip-
ments detailed for this purpose ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
No. Sir,

(by and (c). Do not arise.
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Loss N INDUSTRIAL PRODUCTION IN
MAHARASHTRA

3668. SHRI K. LAKKAPPA : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether Government have ascer-
tained the loss in industrial production in
Maharashtra State due to Koyna earth-
quake;

(b) if so, the details thereof: and

(¢) the steps taken by Government in
this regard ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F, A, AHMED) : (a)
to (c). The information is being collected
and will be laid on the Table of the House
is due course.

COMPANY SECRETARYSHIP

3669. SHRI P, VISWAMBHARAM :
SHRI MANGALATHUMADAM:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) the total number of persons to whom
Government diploma in Company Secre-
taryship has been awarded till the end of
1967;

(b) the number of such diploma holders
who have not so far found suitable employ-
ment in the Corporate undertakings of
cither the public or private sector;

(c) whether any action has been initiated
for absorbing these diploma holders in
suitable posts in the public sector companies
and if so, with what results; and

(d) whether Government has declared
any qualification as being equivalent to
Government diploma in Company Secre-
taryship and if so, what are those quali-
fications ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
116

(b) Information is not available,

(¢) Government do not accept any res-
ponsibility to provide employment to the
qualified candidates. However, partlculars
of Diploma holders are sent to Burcau of
Public Enterprizes who in turn send them
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to undertakings under them for their absorp-
tion in Secretarial Departments. Separate
instructions have also been issued by the
Secretaries of the Ministries/Departments
to public undertakings under them to give
preference to qualified Company Secretaries
in the matter of recruitment for Secretarial
posts,

(d) No, Sir. However, the all India
Board of Technical Studies in Commerce
have recognised upto 30th June, 1967, a
pass in the final examination of (a) The
Corporation of Secretaries, London and
(b) Chartered Institute of Secrelaries,
London, as adequate qualification for the
purpose of recruitment to superior posts
where specialised knowledge relating to
the function of the Company Sccretary is

required. It may also be pointed out that
the Statute (Company Law) does not
provide any specific qualification for

appointment of a Secrelary in a Corppra-
tion,

[T | IUh
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STOPPAGE OF EXPRESS TRAINS AT NIRAKAR-
PUR ON SOUTH EASTERN RAILWAY

3671, SHR] CHINTAMANI PANI-
GRAHI: Will the Minister of RAILWAYS
be pleased to state the steps being taken
by Government to have the Express trains
halt at Nirakarpur Railway Station on the
South Eastern Railway for the convenience
of the travelling public ?

THE MINISTER OF - RAILWAYS
(SHRI C. M. POONACHA) : Stoppage of
38 Dn, Madras-Howrah Janta Express is
being provided at Nirakarpur station in
the time table to come into force from
1-4-1968, Stoppage of the pairing train
37 Up Express has not been found justificd
having regard to the meagre offering of
long distance traffic in Up direction at
Nirakarpur,

EpucaTioNAL FACILITIES FOR RAILWAY
STAFF AND THEIR CHILDREN IN KHURDA
DivisioN

3672. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of RAILWAYS
be pleased to state :
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(a) the amount available from the Stafl
Benefit Fund for education of children and
staff in the Khurda Division of the South
Eastern Railway during 1966-67 and 1967-
68;

(b) the number of applicants for the
same; and
(c) the number of children and staff

benefited from this fund who are Oriyas ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) :
(a) Year Amounts
Rs.
1966-67 22,568.00
1967-68 21,347.00
(b) Yvar Number
1966-67 5BR
1967-68 807
(<) Year Number
1966-67 243
1967-68 327
Manspaxmr TexTiLe Mits Lro.,
BHAVANAGAR
3673, SHRI NARENDRA SINGH
MAHIDA :

SHRI K. N. PANDEY :
SHRI KIKAR SINGH :

Will the Minister of COMMERCEF be
pleased to state ;

(a) whether it is a fact that a deputation
of Members of Parliament had met him
in December, 1967 to aprise him of the
grave situation created in the Mahalaxni
Textile Mills Ltd., Bhavanagar:

(b) if so, the details thereof; and

(c) the outcome thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a)y and
(b).: Five Members of Parliament had
jointly addressed a letter to the Commerce
Minister and some of them also met him
and impressed the need for the Mill being
taken over by Government,

(c) An Investigation Commitlee has
been appointed under Section 15 of the
Industries (Development & Regulation)
Act, 1951, to look into the affairs of the
mill,

-® MAHALAXMI TexTiLE MILLS, BHAVANAGAR

3674. SHRT NARENDRA  SINGH

MAHIDA :
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SHRI D. R, PARMAR :
SHRI R. K. AMIN :

SHRI C. M. KEDARIA :
SHRI. K. N. PANDEY :

SHRI RAMCHANDRA J. AMIN:
SHRI' KIKAR SINGH :

Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fuct that Mahalaxmi
Textile Mills Ltd., Bhavanagar caught fire
in February, 1968;

(b) if so. the estimated value of the
loss due to the fire;

(c) whether Government propose to
instilute an enquiry to find out the cuusce
of fire: and

(d) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Yes,
Sir.

(b} The loss is wvariously eslimated to
be Rs. 25 to 35 lakhs,

{c) and (d). State Government is invest
gating into the causes of the fire.

PERMANENT WaAY [NSPECTORS ON THE

RaiLway
3675. SHRI NARENDRA  SINGH
MAHIDA :

SHRI RAJARAM :

SHRI MOHAN SWARUP:
SHRI KIKAR SINGH :
SHRI P, N. SOLANKI :
SHRI D, R. PARMAR :

Will the Minister of RAILWAYS

pleased to state :

be

(a) whether it is a fact that Kunzuru
Committee had recommended in 1962 that
yardstick should be laid down for Perma-
nent Way Inspectors staffl and the same had
been accepted by the Railways:

(b) whether the Efficiency Burewzu had
also evolved these yardsticks; and

(c) if so, the reasons for not imple-
menting the yardstick for Way and Works
Inspectors ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.

(b) Yes.

(c) The recommendations are being
given effect to on a programmed basis for
Permanent Way staff.
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HIGHER GRADE TO STAFF OF JODHPUR
DivisioN
3676, SHRI E. K. NAYANAR:
SHRIMATI SUSEELA GOPA-
LAN :
SHRI K. M. ABRAHAM :
SHRI SATYA NARAIN SINGH :

Will the Minister of RAILWAYS be
pleased to refer to the reply given to
Unstarred Question No. 5639 on the 22nd
December, 1967 and state :

(a) whether the informalion regarding
the benefit of higher grade to the staff of
Jodhpur Division has been collected: and

(b) if not, the reasons for the delay ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.
The benefit of higher grade posts has been
given to the eligible staffl from 1.4.1956
against 20% vacancigs reserved for Gra-
duates or Jodhpur Division,

{(b) Does not arise,

Tmon AND STeEDL CONTROLLER's OFFICE

3677. SHRI E. K. NAYANAR :
SHRI P, RAMAMURTI :
SHRI MOHAMMAD ISMAIL :
SHRI A, K. GOPALAN :

Will the Minister of STEEL, MINES
AND METALS be pleased to refer to the
reply miven to Unstarred Question No.
5464 on the 22nd December, 1567 and
stale :

(a) whether Government have since
taken a decision on the question of the
reorganisation of Iron and Steel Controller’s
Office ;

(b) if so. the details thereof : and

(¢) if not, the reasons for the delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) to
(c). The question of the reorganisation of
Iron & Steel Controller's Office has not yet
been finally settled as proposed strength
of the reorganised Office, scales of pay for
the posts etc, are being further examined.
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ExporT OF CEMENT PLANTS

3686. SHRI P. C, ADICHAN : Will the
Minister of COMMERCE be pleased to
state .

(a) whether Government have explored
the possibility of exporting cement plants
to foreign countries; and

(b) if so, the result thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and
(b). The Engineering Export Promotion
Council has presently undertaken a Market
Survey for export of Cement Plants in
South East Asia, Africa & Middle East
Countries through their foreign offices.
Some other proposals for Market Survey of
this item are under consideration,

DeveLopMENT oF Com INDUSTRY TN
KERALA

3687, SHRI P. C. ADICHAN : Will the
Minister of COMMERCE be pleased to
slate :

(a) whether the Kerala Government
have submitted a comprehensive five-year
Scheme for the development of declining
Coir Industry in Kerala;

(b) if so. the main features thereof
and the estimated expenditure involved;

(c) the nature and extent of aid envi-
saged under the scheme: and

(d) whether the scheme has been ap-
proved by Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) No.
Sir.

(b) to (d). Do not arise.
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PROMOTION OF CLAss IV RAILWAY
EMPLOYEES

3692, SHRI P. GOPALAN :
SHRIMATI SUSEELA
GOPALAN :
SHRI A. K. GOPALAN :
SHRI C, K. CHAKRAPANI :

Will the Minister of RAILWAYS be
pleased to refer to the reply given to
Unstarred Question No. 4649 on the 15th
December, 1967 and state :

(a) whether the information regarding
the promotion of class IV Railway emplo-
yees as recommended by the Class IV
Staff Recommendation Committee during
the year 1960-67 has since been collected;
and

(b) if not, the reasons for the delay ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.
The decisions on the recommendations of
the Class IV Stafl Promotion Commitiee
have been implemented on the Railways.
The number of promotions from amongst
Gangmen and Safaiwalas is small on some
Railways due to illiteracy, general un-
suitability and failure to confirm to re.
quisite medical standards and, in some
cases, unwillingness to offe. candidature
for certain posts.

(b) Does not arise, .
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A.C. CoacH INCHARGE/ATTENDANTS ON
N.E. Ramway

3694, SHRI P. RAMAMURTI :
SHR1 NAMBIAR .
SHRI MOHAMMAD ISMAIL :
SHRI K. M. ABRAHAM .

Will the Minister of RAILWAYS be
pleased to refer to the reply given to Un-
starred Question MNo, 3569 on the 8th
December, 1967 and state :

(a) whether Government have comsi-
dered the representations made by the Air
Conditioned Coach Incharge/Attendents
on the North Eastern Railway for the im-
provement of service conditions, pay etc.;
and

(b) if so, the decision taken thereon ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and
(b). The matter is still under considera-
tion,

Export oF Wacons

3695. SHRI D. N. PATODIA : Will the
Minister of COMMERCE be pleased to
state :

(a) whether more orders for the export
of railway wagons are likely to be receiv-
ed from several Asian, African, East Euro-
pean and Latin American countries;

(b) if so, whether, as a result of this,
then entire idle capacity for the wagon
making industry will be pressed into

service;
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(c) the extent to which the recessionary
trend in the wagons manufaéturing indus-
try is likely to be checked; and

propose to
export of

(d) whether Government
give more incentive for the
wagons ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Yes,
Sir. Negotiations are under way with
several countries for export of wagons and
it is hoped that more orders would be
possible to secure.

(b) and (c). On the basis of export
orders on hand and Indian Railway's
demand for 1968-6% it is expected that the
installed capacity in the wagon industry
would be fully utilised,

(d) The assistance allowed to the
wagon industry is considered on case to
case basis,

DURGAPUR STEEL PLANT

3696. SHRI D. N. PATODIA : Will
the Minister of STEEL, MINES AND
METAIL.S be pleused to state .

(a) whether Government's attention has
been drawn to the news-item appearing in
the “Pafrior” of the 13th February, 1968
wherein the Chairman of the Durgapur
Steel Plant js reported to have stated that
the Company was losing Rs, 8 to Rs, 9
lakhs a month due to recession and cor-
rupt practices in the project;

(b) whether the Chairman of the pro-
ject has further stated that the project was
ill-conceived and the administration was
top heavy;

(c) the investment made by Govern-
ment in the project; and
(d) whether Government propose to

take an initiative to set right the working
of the project?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA
REDDY) : (a) to (d). Yes, Sir. The news-
item appearing in the “Patriot” of the 13th
Pebruary, 1968 relates to the Durgapur
Projects Ltd., an Undertaking of the Gov-
ernment of West Bengal and mot to
Durgapur Steel Plant,
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ExporT Prices oF Jute Goobs

3697. SHRI D. N, PATODIA :
SHRI R. BARUA :
SHRI RABI RAY :

Will the Minister of COMMERCE be
pleased to state ;

(a) whether Government have sounded
the Government of Pakistan for talks on
joint efforts to check the fall in the ex-
port prices of jute goods; and

(b) if so, the reaction of the Govern-
ment of Pakistan thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and (b).
No, Sir. There has however been an in-
formal exchange of views on the question
of price stability between the India ‘and
Pakistan Delegations to the United Nations
Conference on Trade and Development
currently meeting in New Delhi,

TRAFFIC APPRENTICES OF NORTHERN
RATLWAY

3698. SHRI VISHWANATHA
MENON :
SHRI K. RAMANI .
SHRI P. P. ESTHOSE :

Will the Minister of RAILWAYS be
pleased to refer to the reply given to Un-
starred Question No. 5470 on the 22nd
December, 1967 and state :

(a) whether Government have since
considered the memorandum sent by the
Traffic Apprentices of the Northern Rail-
way: and

(b) if not, the reason for the delay ?

THE MINISTER OF RAILWAYS
(SHRI C, M. POONACHA) : (a) and
(b). The matter is still receiving conside-
ration of the appropriate authorities,

CLOSING OF NARROW GAUGE LINES IN
GUJARAT
3699. SHRI D. R. PARMAR :
SHRI RAMACHANDRA J.
AMIN :
SHRI R. K. AMIN ;
SHRI P. N, SOLANKI :

Will the Minister of RAILWAYS be
pleased to state ;
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(a) whether it is a fact that he has
assured the Government of Gujarat that
the narrow gauge Railway lines in Gujarat
would not be closed without their prior
consent; and

(b) if so, the steps taken by Govern-
ment in this regard ?

THE MINISTER OF RAILWAYS
(SHRI C. M, POONACHA) : (a) No.

(b) In view of the answei to part (a),
the question does not arise,

LocaTioN oF PiG-IRoN AND MacHiNg TooL
FACTORIES AT BHAVNAGAR

3700. SHRI D. R. PARMAR ;
SHRI RAMACHANDA
AMIN :
SHRI R. K. AMIN :
SHRI P. N, SOLANKI :

Will the Minister of INDUSTRIAL
DEVELOPMENT and COMPANY AF-
FAIRS be pleased to state :

(a) whether it is a fact that the pro-
posal for setting up a pig-iron and machine
tool factory at Phavnagar in Gujarat State
during the Fourth Five Year Plan has
been shelved:

(b) if so, whether Government propose
to locate it outside Gujarat State; and

(¢) if not, when the work regarding
machine tool factory is likely to start indi-
cating its phased programme ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) : (a)
The proposal to set up in the public
sector machine tool factory with a Grey
Iron Foundry, at Bhavnagar has been de-
ferred for the present, in  view of the
recent fall in the demand for machine
tools., This will be re-considered after
watching the trend of demand for a year
or so.

{b) and (c). Do not arise.
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TOM A WA AT T IO A SATHIAE
R & AT 9 e afrae, o
AT FET AAAT A FTET E

() swzre, Mz .fz dF wT-
T g Ar FEEfeuT T &
qrq Y FEORT 7 W AT I 39 A
gfeqi @ wredtg Fearzal & sfus waw
& far AR IRA SRR

faeelt-gragT demw a¢ e wia
B AN qTey ME

3702. s W W : T WA
HAT qg FAE I FA wq fE

(%) @1 120 femler wfa qar
Frafg §osasg TME TG FIH
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WA ) OoeC fad @ E
AR afg g, @ & = qfom
fest €;

(@) w1 ITdwa wwEdE TEE
#t feeeft-gragr @mgw ax s W
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() = IO IR TeAT ¥
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(a) =fz ==Y, @Y g9 ¥ wTCO
g7

ok Wt (st A0 o gATET) :
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ymfedi FT999 F TR T W AR
ST &7 FTH AW BT W\

(=) oY, &, ¥fer aoft ag =&
a9 Taar 5 @ fee fafrm
alte & w9 w9

(@) =, @@

(w) wearfaa Tret 9@ F7 3T
g & fF grEe &k foedt &
HAATOY TF qoT qaT F1 SqaeqT F7 AT
T T AT AT K TG TR

fafrw suvit | st

3703 SWETEAT: ¥ Atdfre
fawT® o EWATG-HTE WAt qg @y
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JORT § 7= & AT S F faae
F g A om A ¥ ey frar
f& 39w waml g ffwa awgd
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(=) afz &, @ 71 # afcomw
frgar; sl

(7) sv 2wl F am Faw &; S
I FEqd @ORAT Agd § AT I
qa%-qq% wmar faat & ?
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fafem Su¥ aT w5 & sww W
g w3 @ fod el Ageae
JEF ¥ OF IAT T qYT A
FET AT el & for faqoi gt
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Wt Famy afaw af aeifirs s
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& T g

(&) 3% (7). s@ aF 5% «v
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e B wareat & fag

La g

3704. it siteTeoTw g ¢ W@
ofrwn 56 2@ TR S Far
Fap fF:

(%) @1 a7 7 79y ST
HqEEI FAR F wformwaey 0w
TR FT B2 sqrarfg) & grafe aaar
IAH! AW feas Qo & firdr #YE graar
TAEE ;

(&) afz &, 41 s =q -
2, ar

() 7 0¥ T arofat W
faitr wgraen 3 % a F 91§ sqaear
F1 ¢  1fF 7 s sqTqT T ER ?

wiew s & sesilt (s
AR WH ) ¢ (T) @ R
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¥ wAerd T ¥ fF Tew s
T AZF AT FrO SR saTaTdy
FATM H ™ F)

(&) Tex 7t 9zam)

(1) s, s
Twem # srafine fawra
3705 st oo Wga
w1 stefe fawe oo qREw-ww
Y ag T@ A F9Tr A
(%) Toeam Fanfrs faFm &
fat aeFr gro w7 9w 5T I @

g

(7) 7= =g == g fr mra,
afesdit e a9 I Al Y FEAT
| qWEATT § IAT F aga FH GO
g¢ ¢ fomy uaemE & A &2
qUIANTE 9T §; A

(7) =fz &, & T9Fam | 9T
T A-AET da F I A g
A &Y T@ET 3 F fag g
gra afe w1 #ifg gard o g ar
aqr?

seitfe fee oar  wwE@-wE
st (sf sastr st wgaT) ;.  (F)
¥ (7). gom TR ;oW @Y
M ag qqrEAq - 9T @
St

A | q¥ AZA

3706. st ieTTATM AgT
FOT A4 HAT A FATH FT FAT FGT
f¥:

(%) o=@ Tedl & gEAT HF
I § A W@ ATEAT q9T T
gt a1 sf-safa eard fra @

(@) Team Fag T # e
*fad T8 A wrgw faoR & f&a
AT FEAEr f 9T @Wre; AR
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(7) Tomam # W gfaaml ®
@ & fad ad qoe F feaht &-
afir &t swaear Y T ?

TR st (sft Ao qo gaTwI)
(¥) T gAY A sk ¥ geafraew
I TG F ATER TG afer W
¥ qqare dsfaa I § ) aw ak
qd W F 99 T FEE T
S A @ 9 Y 6 #)
fedt? #1 HqF 1966-67 ¥ a¥ &
fae wifeasr faaoi & faazow dear
8 # fRar mar ¢, faoaly wfmai amg
FgFEa § TR E |

(@) Taaeqma § @ Al w1
@i &7 T faergar g g =
¥, quea™ § SEadA-GwTT & are
105 fAeRfeT Tt 7Y Hex =rgw
g & o @ € g =
sfafaa fegasie ¥ ARFTRR o
(27.56 franfler) nx &gt «wEA
F frrfor g1 @ )

(T) 1968-69 FaT=H FaTAT-
I WIEH 9X 49, 60 AR w9
AT fergaamte-+RiTTT 9 20. 06
AT " FH O FEE N
T aF A9 I giaaen w1 9 §,
7 gvwa g1 § o e 7 5 Ffor
wd % o T § 9% o e o
Fhifs TroreTT A IEE T et §
Fe AT ofeTw 3T Jwdr g | I |
qx fasra arawt 91 #7981 @ § AR
196869 # g T& F 1 F&a
§, 3% s faefm arm & &
“1968-69 ¥ far W ¥ friw,
JA ST TE-ECTh FEHH A qqEr
T, W WY qoE A9 AR A
qw faw o o )
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e afafe
3707. &t T wew : 397 Arenfe
fowta awr wAww-wW WA a7 @R
1w w6 R

(%) #a1 SIHET THo THo  FFHT
* swmwar 7 frgs Afis aredRE
fifr wiw s@w N FER AT
gfeam T 2 @R AR

(&) #ar sewx za afufa
FATT F & frer wEAE g7 fEm

=

setfre fawm aq  aEEE-ww
W (N v s )
(%) 9o TFo THo ZFFT W
wemmat # FAvE T Ay avgEw
stw afafs #r a9 smawms gfaaw
Far @ &

(=) s, 7@

| AT FRARAT

3708. it Trw w00 : FuT v
fawig aq gvA@EE G @7 TR
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(%) #a1 99 JGTT FTERAT FT
UF GIIET aA FIFE qoEr fawr-
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(=) afz g, @ 997 adEw &1
Fq 9% a4 FT e g ?

Stetfre fasm ao  wwEE-wE
s (sh saer g agER) - (F)
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FOF FENAT T FT AT f2ar g
foad ag ornl # e afas s
qEq 9T w91 qr faw & 1 IEHT
foid wrer @ fawr 9@ # smam )
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DIRECTORATE-GENERAL, TBCHMICAL
DEVELOPMENT

3709. SHRI RAM CHARAN : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state .

(a) the total number of Development
Officers/Assistant Development Officers/
Junior Ficlds Officers working in the
Directorate-General of Technical Develop-
ment;

(b) the total number of abeve Officers
belonging to the Scheduled Castes and
Scheduled Tribes:

(c) the total number of Industrial Advi-
sors; and

(d) the total number of Industrial
Advisors belonging to the Scheduled
Castes ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F, A, AHMED) : (a)
to (d). A statement giving the informa-
tion required, is laid on the Table of the
House. [Placed in Library. See No. LT—
431/68.)

MANUFACTURE OF BaBY Car

3710. SHRI RAM CHARAN : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether it is a fact that Shri S. D.
Kulkarni of Poona has manufactured a
Baby car; and

(b) if so, whether Government propose
to assist him for manufacturing such
cars ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) : (a)
Shri 8. D, Kulkarni has developad a proto-
type of a Baby Car.

(b) The scheme of Shri Kulkami is
under consideration of Government along
with other similar schemes, The decision
is likely to take some time.
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Mamesawanr Devi Jute Mois, Kanrur

3711. SHRI K. RAMANI :
SHRI GANESH GHOSH :
SHRI BHAGABAN DAS:
SHRI SATYA NARAIN SINGH :

Will the Minister of COMMERCE be
pleased to state :

_ (a) the progress so far made in open-

ing the Maheshwari Devi Jute Mills,
Kanpur;

(b) when the Mill is likely to be
opened; and

(c) the reasons for the delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI

MOHD. SHAFI QURESHI) : (a) to (c).
The Maheshwari Devi Jute Mill, Kanpur
wag auctioned on the 27th September,
1967, As the maximum amount bid was
not considered adequate for meeting the
debts of the mill, the sale was not con-
firmed. The Uttar Pradesh State Govern-
ment proposed to file objections against
the sale, The company is also understood
to have filed objections. In these circum-
stances it is mot possible to indicate when
the mill will be opened again,

Expor1 oF Tasar SiLk

3712. SHRI DHIRESWAR KALITA :
Will the Minister of COMMERCE be
pleased to state :

(a) whether the export of tasar silk has
registered a decline in recent years;

(b) if so the reasons therefor; and

(c) the steps taken to increase the ex-
port of tasar silk ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Yes,
Sir,

(b) Some of the factors which contri-
buted towards fall in tasar exports are :—

(i) Sharp depression suffered by our
tasar in U.S, markets which
accounted for 70-75 per cent of
our total tasar exports;

(ii) Change of fashions;

(iii) Inroads by Chinecse tasar through
other countries; and

(iv) Competition from synthetic
tasar,
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(c) A three-man delegation was sent to
US.A, and six other countries in January
1968 to study the causes that led to de-
cline in tasar exports and to suggest mea-
sures for expanding tasar exports, ‘The
report of the delegation is awaited.

ExrorT oF RAYON AND SYNTHETIC
TEXTILES

3713. SHRI DHIRESWAR KALITA:
Will the Minister of COMMERCE be
pleased to state :

(a) whether the export of rayon and
synthetic textiles had registered a decline
in 1967;

(b) if so, the reason therefor; and

(c) the steps which have been taken to
step up the export of rayon and synthetic
textiles ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Yes,
Sir.

(b) Duc to certain unfavourable exter-
nal factors such as political disturbances
in some of the importing countries, in-
creasing competition from highly indus-
trialised countries, continuing import res-
trictions in some countries and the emer-
gence of indigenous indusiries in some
developing countries, India's total exports
of rayon and synthetic fabrics have been
declining, since 1964, The export trade
received a further set-back due to the
abolition of the erstwhile export promo-
tion scheme for art silk fabrics from Jume,
1966 resulting in shortage of yams and
also rise in prices of yarns.

(c) Among the steps taken by Govern-
ment to slep up exports of rayom and
synthetic fabrics are :—

(1) For promotion of exports of
Cellulosic art-silk fabrics (Rayon
filament yarn fabrics, spun rayon
fabrics and acetate fabrics)
Government have introduced a
scheme which provides for the
grant of Cash Assistance not
exceeding 25%of the FOB value
of the exports with a cut-off point
of 33.3% in individual cases.
This cash assistance is given by
STC and is allowed on exports
of cellulosic art silk fabrics made
by the STC and/or its business
associates.
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(2) For promotion of export of syn-
thetic fabrics it has recently been
decided to replenish to the ex-
pomrs the nylon yarn content
in the fabrics, This replenish-
ment will be in the ratio of 12
Kg. of imported nylon yarn for
every 1 Kg. of nylon yam
established as having been used
in the exported fabric,

A 3 member Sales team consist-
ing of a representative of the
State Trading Corporation ‘and
two representatives of Rayex a
subsidiary of the Silk and Rayon
Export Promotion Council re-
cently visited Canada, UK.,
Holland, Belgium, Italy, Jrag
and Kenya for promoting the
exports of art silk fabrics,

3

ExPORT OF IRON AND STEEL

3714, SHRI DHIRESWAR KALITA :
‘Will the Minister of STEEL, MINES AND
METALS be pleased to state ;

(a) the steps taken by Government to
increase the export of iron and steel;

(b) whether, as a result of these steps,
there has been any increase in the
export of iron and steel during the last
two years and if so, to what extent;

(c) the total foreign exchange carnings
from the export of iron and steel during
1966 and 1967: and

(d) the prospects for export of iron and
steel in 1966-68 ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) An
Association of producers and ecxportiers
known as Steel Exporters’ Association has
been set up for the promotion of exports.
Government in encouraging survey teams
to explore overseas markets for irom and
steel, A team of Steel Exporters’ Asso-
ciation is currently touring South [East
Asia for this purpose. A study of markets
in USA was recently undertaking for light
engineering  products  including  steel.
Hindustan Steel Ltd, have also surveyed
a number of markets for their products.
A visit of a few delegations attending
UNCTAD was also arranged to Steel
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Plants with a view to stimulating their
interest in our steel products.

Besides, iron and steel is being subsidis-
ed for export purposes.

(b) and (c). The foreign exchange rea-
lisation from export of iron and steel dur-
ing 1965-66 was Rs. 10 crores, It rose to
Rs. 20 crores during 1966-67. It is likely
to be over Rs. 50 crores during 1967-68.

(d) It is expected that export of iron
and steel during 1968-69 would be of the
order of about 19.5 lakhs tonnes yielding
about Rs. 80 crores in foreign exchange.

qam | AT w1 WAt

3715. v amw feg : w0
stetfre feere @t wAETRwE HAY
g Fa F1 FW oFaG fE:

(%) Fa1 doa gEw # AR
TATE | OF FATE T HIC@IAT 90T
FTE WP

(&) #a1 %7 AR § dama AFRA
FEra g R dgEar At g,
EiRe

() afz g, draw shawTy?

staifrs fasmm awr awa-ww

Wt (st wawtr aeh wpew)
(%) s, &

(=) =, &
() 5% & T I5
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3717. st Agrem fag Wl
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(%) 71 wgeagfegs Wi &
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(7)) w1 SRR g fawma o
W& frow eafwal @ ofg ®
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g VT WG § MEF TET &
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st "tz MU fE s & faaifae fos
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6 GTERE
3718. st Wy fag wredt
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(w) =fe &, @ Fewr st e
¥
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N amF § & afusrifas 10,23,000
T AT AT

(*) = v ¥ fafaw dal &
W R @ TF wehe & AgAi) e
¥ qarafas favdgo § mfwe @
T fadiga Jast ofdfy & aee @)

(%) & =&

CoMMERCIAL INSPECTORs oF DeLmt
Dmision (N, Ramwway)

3719. SHRI BENI SHANKAR
SHARMA : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether it is a fact that some Com-
mercial Inspectors of the Delhi Division
Northern Railway are working on Ambala-
Simla section with Subzimandi, Delhi as
Headquarters;

(b) whether it is also a fact that they
have been given the benefits of ‘A’ Class
city allowance and facility of railway
quarters; and

(c) if so, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to (c).
‘The information is being collected and
will be laid on the Table of the Sabha in
dus course.

NamioNaL CoAL DEVELOPMENT
CORPORATION

3720. SHRI P. K. GHOSH: Will the
Minister of STEEL, MINES AND
METALS be pleased to refer to the reply
given to Short Notice Question No. 25 on
the 7th July, 1967 and state :

(1) what arc the 16 or 17 demands out
of the 52 demands of the employees of
the National Coal Development Corpora-
tiom that have been conceded to; and

(b) the action which has beea taken to
implement them ?

THE MINISTER OF STATE IN THR
MNISTRY OF STEEL. MINES AND
METALS (SHRI P, C. SETHI) : (a) and
(b). The information is being collected
and will be laid on the table of the House.
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INDIA’s  PARTICIPATION IN INTERNATIONAL
Fams ano Exmmrions

3721. SHRI PREM CHAND VERMA :
Will the Minister of COMMERCE be
pleased to state :

(a) the number of fairs and exhibi-
tions abroad in which India participated
during the year 1967 and the places at
which these were held:

(b) the expenditure incurred on each
fair and exhibition in terms of foreign
exchange;

(c) the total income from each fair and
exhibition; and

(d) the benefits accrued as a result of
participation in these fairs in terms of
orders received for Indian products ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD., SHAFI QURESHI) : (a) and
(b). The Government of India participat-
ed in 10 International Fairs/Exhibitions
during the year 1967 through the Exhibi-
tions Directorate of the Ministry of Com-
merce, A list of these Fairs/Exhibitions
as also expenditure in foreign exchange
incurred on organising participation in each
is laid on the Table of the House, [Placed
in Library, See No, LT-432/68.]

(c) and (d). Business of the order of
approximately Rs, 108 lakhs was negotiat-
ed during these Fairs/Exhibitions. Be-
sides, on the spot sales amounting to ap-
proximately Rs, 128 lakhs were effected.
There had also been a number of trade
enquiries for both traditional and non-
traditional items which were forwarded to
the comcerned cxporters, manufacturers
and organisations in India for follow up
action. It is hoped that substantial addi-
tiomal business would result therefrom.

Participation in some Fairs and Exhibi-
tions wbroad is organised by the Indian
Coumcil of Trade Fairs & Exhibitions,
Bombay, various Expert Promotion, Coun-
cils, Commodity Boads and Corporations
Information relating to these participations
is not readily available and will be supplied
on receipt from them.
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TENALFREPALLI AND BURDWAN-KATWA
RaILWAY LiNEs

3722. SHRI PREM CHAND VERMA :
Will the Minister of RAILWAYS be
pleased to state :

(a) the price that has been paid for the
purchase of Tenali-Repalli and Burdwan
Katwa Railway lines;

(b) the expenditure likely to be incurred
on these lines during the next two years;
and

(c) the income which these lines are
likely to yield during the above period 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) The
purchase price paid for Tenali Repalli
Railway and the Burdwan Katwa Railway
wag Rs, 18.49, lakhs and Rs. 26.25 lakhs
respectively,

(b) and (c). The expenditure and the
earnings of these two; (¢) Railways during
the next two years have been estimated as
under :—

(Figures in lakhs of Rs.)
Burdwan Tenali Repalli
Katwa

Rly.

Rly.
Earnings 1968-69 10:00 16.93
1969-70 10.18 17.717
Expendi- 1968-69 13.08 12.50
ture 1969-70 13.20 13,00

Ranway CoMMERCIAL CLERKs

3723. SHRI KAMESHWAR SINGH :
Will the Minister of RAILWAYS be pleas-
ed state :

(a) whether it is a fact that on the
basis of the annual review of cadre of
Commercial Clerks, the Railway Board
had vide their letter No. E(S)1-57/TRB/9
dated the 15th March, 1958 ordered up-
gradation of certain posts of Commercial
Clerks but these posts were not upgraded
up to April, 1963 and thus the Commer-
cial Clerks were put to a great loss;

(b) whether it is also a fact that these
posts were shown upgraded by Divisions
in their cadre position from the 1st April,
1961, but in fact the Commercial Clerks
were promoted after April 1963; and

(c) the loss sustained by Commercial
Clerks due to delay in upgradation of
these posts 7
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THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to (c).
Information is being collected and will be
laid on the Table of the Sabha in duoe
course.

TrAFFIC DEBITS AGAINST COMMERCIAL
CLERKS ON INDIAN RAILWAYS

3724, SHRI KAMESHWAR SINGH :
Will the Minister of RAILWAYS be
pleased to state :

(a) the debits raised against Commer-
cial clerks of the Indian Railways by the
Accounts Office during 1967;

(b) how much amount has been deduct-
ed from the wages of the commercial
Clerks as “traffic debits” during the above
period;

(c) the causes for such high debits rais-
ed against the staff on the Railways; and

(d) the action Government propose (0
take to minimise the debits being raised
against the staff 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) ; (a) to (d).
Information is being collected and will be
laid on the table of the Sabha.

Leave ReSERVE STAFF For COMMERCIAL
CLERKS IN RAILWAYS

3725. SHRI KAMESHWAR SINGH :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that the Railway
Board vide their letter No. E48DS1-2(R),
dated the 12th July, 1948 has recommend-
ed 24 per cent of the Leave Reserve Staff
for the Commercial Clerks’ category:

(b) whether it is also a fact that Rail-
ways are keeping a very low percentage of
leave reserve staff resulting in great hard-
ships to the Commercial Clerks in getting
leave in time, and

(c) whether it is further a fact that
Railways keep the vacancies unfilled and a
number of Leave Reserve Staff are utilised
in these vacancies for a very long time for
which the staff is not getting leave when-
ever required ?
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THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No,
Sir, In terms of Board's letter No.
E(Adj)48LR-1 dated 14.8-1951, however,
the leave reserve percentage in the case
of Commercial Clerks was prescribed to
be from 15 to 25, to be normally operated
at the minimum percentage laid down.

(b) and (c). The information is being
collected and will be laid on the Table of
the Sabha. .

Comuescial CLERKS ON RAILWAYS

3726. SHRI KAMESHWAR SINGH :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that a large
number of higher grade posts in the
Transportation, Traffic and Commercial
Department's of the Railways are kept
vacant and thus the senior persons in the
Commercial Clerk’s category are deprived
of their chances of promotion; and

(b) whether it is also a fact that the
Commercial Clerks working on the Eastern
and Western Railways are not confirmed
and treated as officiating even after their
continuously officiating for four or five
years when as per rule they should have
been confirmed after 18 months ?

THE MINISTER OF RAILWAYS
_(SHRI C. M. POONACHA): (a) and
(b). Information is being collected and
will be laid on the Table of the Sabha.

ExrorT oF KHADI GoOODS

3727. SHRI SHIVA CHANDRA JHA :
Will the Minister of COMMERCE be
pleased 10 state ;

(a) whether it is a fact that the export
of Khadi goods, specially to the developed
countries of the West, have decreased dur-
ing the last one year;

(b) if so, the reasons therefor and the
steps tfaken by Government to counteract
it and the extent of success achieved &0
far; and

(c) if not, the total export of Khadi
goods to the developed countries of the
West, country-wise, and the foreign ex-
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change carned therefrom during the year
1967 7

THE DEPUTY MINISTER IN THE
MINISTRY OF OOMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to (c).
The information is being collected and
will be laid on the Table of the House in
due course,

ProbpuUCTION OF ALLOY STEEL

3728. SHRI SHIVA CHANDRA JHA :
Will the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether it is a fact that Government
have formulated any new policy for the
production of alloy steel;

(b) if so, the details thereof:

(c) if not, the present production of
alloy steel in the country vis-a-visr the
demand for it both from inside the coun-
try and outside, if any, and how much of
it is produced in the private sector; and

(d) whether the prodoction in the pri-
vate sector has increased or decreased
during 1967 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P, C. SETHI) : (a) No,
Sir,

(b) Does not arise.

(c) and (d). A re-assessment of the
demand for alloy steels over the mext few
years is being made. The capacity set up
so far for the production of alloy steels is
over 150,000 tonnes per year, About half
of it is in the private sector. There has
been an increase in the prodoction capa-
city during 1967 in the private sector.

PRODUCTION OF ALLOY STEEL

3729, SHRI SHIVA CHANDRA JHA :
Will the Minister of STEEL, MINES AND
METALS be pleased to state ;

(a) whether it is a fact th'fn the Tatas
have been given licences for the produc-
tion of alloy steel;

(b) if so, the reasons thercfor and on
what conditions; and

(c) whether the Tatas have used that
licence and if mot, the action taken by
Government against them ?
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THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) to
(c). Licensing for alloy steels is on the
merit Hist of industries and on an applica-
tion, from the Tata Iron & Steel Company
a Jetter of intent was given to them in
1965 for the establishment of a new
undertaking to produce 50,000 tonnes of
alloy and special steels per year. TATAS
wanted to defer this scheme and as such
thay ‘were informed that the letter of
intent given to them was being treated as
having lapsed,

PrODUCTION OF CIGARETTES AND Oprum

3730. SHRI SHIVA CHANDRA JHA:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether Government have taken
any $teps to increase the production of
cigarettes and opium in the country;

(b) if so, the details thereof;

(c) if not, the present total production
of cigarettes and opium in the country
vis-awvis the demand both internal and
foreign; and

(d) the targets of production of ciga-
rettes and opium during 1968-6% ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI, F. A, AHMED) : (a)
to (d). (i) Cigarette Industry: No
targets are laid for the cigarette in-
dustry in the Plan. However, the
industry is assisted to achieve production
commensurate with the demand for ciga-
rettes, The installed capacity on a two
shift basis is 49188 million pieces per
annum. The actual production of ciga-
rettes during the last 3 years is indicated
below :

Year Production (in
million pieces)

1965 55,439

1966 58.226

1967 53,815

Cigarcttes are being exported only to a
small extent.

(ii) Opium Industry: In accordance
with the International Conventions, the
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consumplion of opium ig strictly limited to
scientific and medicinal use and the ex-
port/import of opium is controlled by the
Government comcerned, Thercfore, the
world demand for raw opium for medici-
nal purposes is limited.

The total quantity of opium to be pro-
duced in an year depends largely on the
world demand for opium for medicinal
purposes and the quantity likely to be ex-
ported by India in the following year.
The quantity of opium produced during the
years 1964-65 to 1966-67 was as under :

Year Quantity produced
(in tons)
1964-65 625
1965-66 436
1966-67 470

The total quantity of opium planned te
be produced during 1968-69 is 860 tonnes.
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ExrorTs OF MEDIUM AND Coamse CLOTH

3734. SHRI S. M. PANERJEE: Will
the Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that Iodia is
lmiul export markets of medium and
coarse cloth;

(b) if so, the steps taken by Govern-
ment to give more export incentives 10 the
textile industry; and

(c) the further steps contemplated in
this matter ?

THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) There
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has been some decline in the export of
coarse cloth,

(b) With the approval of the Govern-
meant, Indian Cotton Mills’ Federation
have introduced with effect from 1-9-1967
a voluntary export assistance scheme for
providing cash assistance on exports of
cotton textiles on a selective basis, Be-
sides, exporters of cotton textiles, other
than grey, are eatitled to replenishment
import licences for dyes and chemicals,
up to 5% of the f.o.b. value of their ex-
ports,

(c) There are indications of exports of
cotton textiles picking up. The position is
constantly under review by Government
for taking such steps as may be necessary.

SurPLUS EMPLOYEES OF RAILWAY
ELECTRIFICATION SCHEMB

3735. SHR1 S. M. BANERJEE : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether the surplus employees of
the Railway Electrification Scheme have
been provided equivalent alternative jobs;

(b) if not, the number of those who
have been or likely to be retrenched; and

(c) the steps taken to absorb them ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to (c).
Information is being collected and will be
laid on the Table of the Sabha.
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Srorts Goobs INDUSTRY

3739. DR. RANEN SEN: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state,

(a) whether the sports goods industry
in the country is in a crisis and many units
have been closed down in the last two
Years;

(b) if so, the reasons therefor; and

(c) the steps which have been taken to
help the industry to meet the present
crisis 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) : (a)
and (b). No, Sir. But this industry along-
with many other industries in the country
both in large and small sectors have been
affected by recession.

(c) Active steps have been taken to
fight recession such as increasing credit
facilities, incentives for exports, added
technical assistance, reduction in bank rate
ete.

NonN-FErrOUS METALS
3740. SHRI J. M., BISWAS : Will the

Minister of STEEL, MINES AND
METALS be pleased to state :
(a) the extent of demand for non-

ferrous metals in the country and how
much of this demand is met by indige-
nous production;

(b) the annual import of non-ferrous
metals at present and the amount of foreign
exchange spent on the import of non-
ferrous metals in 1966 and 1967;

(c) the estimated total requirement of
imported non-ferrous metals for 1968 and
value thereof: and

(d) the steps which have been taken
to increase the production of non-ferrous
metals in the country ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY):
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(a) to (d). A statement is laid on the
Table of the House. [Placed in Library.
See No. LT-433/68]
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SmarL Scale RUBBER CULTIVATION

3743. SHRI VASUDEVAN NAIR :
Will the Minister of COMMERCE be
pleased to state :

(a) whether the Committee appointed
to go into the problems of the small-scale
rubber cultivators has submitted its report;
and

(b) if so, the main recommendations
thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) No, Sir.

(b) Does not arise,
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ALLOCATION oF Ham Bertove Toes

3747. SHRI MADHU LIMAYE : Wil

the Minister of COMMERCE be pleased
to state :

(a) whether duc to the nexlw of
the Textile Commissioner in making
prompt allocation of Hair Belting Tops to
the industry, a large part of this material
has not so far been allocated:

(b) whether this material has deteriorat-
ed:

(c) if so, the estimated value of loss;
and

(d) whether Government have instituted
an enquiry in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to (d).
There has been no negligence on the part
of the Textile Commissioner in making
prompt allocation of hair belting tops to
the industry. The allocation, however,
has been held up because of two cases—
one in the Punjab High Court and the
other in the Bombay High Court, Mean-
while a part of the hair belting tops is ro-
ported to have deteriorated. The Textiles
Committee has been asked to assess as to
whether this material had deteriorated and
its report is still awaited,
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ZiNC SMELTER IN RAJASTHAN

3748. SHR1 SRADHAKAR SUPAKAR:
‘Will the Minister of STEEL, MINES AND
METALS be pleased to state :

{u) whether it is a fact that the Zinc
Smelter in Rajasthan is not working to its
full capacity on account of scarcity of
ores; and

(b) the steps taken to remedy the situa-
tion ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) and
Ab), No, Sir, The Zinc Smelter is at pre-
sent working at its full capacity and its
requirements of zinc concentrates are being
met from the present production of the
mines as well as from the stock accumu-
lated prior to the commissioning of the
plant. To overcome the difficulty that
may arise when the accumulated stocks
are exhausted in about 6 to 7 months,
steps have been initiated to increase the
production of ore/concentrates from the
‘mines. Action is also being taken to ex-
plore possibilities of importing zinc con-
.centrales from aoroad to the extent ncces-
sary to meet any short-fall,

DurGAPUR STEEL PLANT

3749. SHRI SRADHAKAR SUPAKAR:
Will the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether a team of experts from the
United Kingdom visited the Durgapur
-Steel Plant for working out its expansion
programme; and

(b) when further expansion of the plant
is likely to take place and at what cost ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY):
{a) No, Sir,

(b) At present there is no proposal for
further expansion of Durgapur Steel
Plant.
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(9) 1967 & 3144.7 773 &A1
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TOTHIN K 1A AvAAT & ol
T
3751. st fagmfag: ¥ar =@
Y ag qaT FY FAT F47 ¥
(%) 0 a8 79 ¢ f& 9=7 2w
F greitor Qo & AT & g o @

AW T €, TE A T E AT FTIN
Tgi qgT St it &
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(w) afx &, @ T & @ ™
i 79t F grfior AT § 14 FF ay
WX wHfEy ¥ ST #7 gears A
frereft faremad g €5 aie

() =9 qwem & qAa AR A
ATHTT T FTAATE AV 7

Tod wat (st Fo qo gavw) : (F)
it ¥ fag s arc aT e f
T, W99 a7 AFREIL AT qHAR F
free ad 3 & & 3o e &
wgi T & F-E ¥ 9 A agar
TAH AT T 1L JILHRT T JTey
Tl g, TRt FwH F AT ¥ §O 7
Y A qTAT @ | AT ® gl A
N A weEAd B-F R § AR
Tg AW 9T T E |

(w) dmdat & st & T8 &
TEA ¥ HiwE @ F W IS
T & WifE F o Iy frraa e
TR 9T &8 oy gfee & s € 1

() =nfeat =t < 9 7 AT
o7 gfew & wvafag &1 fRe oY, o=
&7 ¥ AT 97 7 9918 9 &, A I
AT AT FFHTH TG & e aAT
T g Har #1 gW9T & & @i

Imar &1

= mydt & g

3752 it frgrer fag : 71 @R
HelY qg FOTH FT FAT F4T 0 ¢

() 3w & == et Tmfeq)
# s, faefrm soft %, ser-srer, fray
e §

(@) v 9g w= § &5 sfasa< aeft
mfeal & A TITEEL I & FEqrEAS
Y g7 AW T & AL ¥ Afgs
Bt & Forad 1o A\ o & ifaay
w og A4 fAeet  wafe qg dqar

T & T g €9 A
qreft @ §; A

() afz g, & T AT F FTHIC
TR FHATE AR 7

TR ot (ot Ao o gaTwn) : (¥)
§ (), AT ALY AT G E A AW
qTH O T & AT

AR AT wEAL,  wEw

3753. oft frgrer fag : wr afore
AT T AT T FITFGI 15

(%) swlay o FEar qz FEAT
AT A T 99 aul & faar afr &
ara frgly fear @ar 9= 3w & Am
Fav & forent ag wrer T favarr v

(&) w5 safy 7 s+t 7 frat
ofe it fadit s i & o=

() wuré g€ faeit T F AT
1 framr w8 7

afosw s ®  Iwwet (s
R TR g) ¢ (F) & (7).
Fifiga ST oA TG & WE
AFE FEAITT ATYR 9T AL @&
AT |

CoaCcH ATTENDANTs ON THE RAILWAYS

3754. SHRI BHOGENDRA JHA : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that Coach
Attendants on Northern, North-eastern,
Eastern and other Railways, excepting the
Central Railway, have not been provided
with halting facilities;

(b) whether Coach Attendants in Alla-
habad Division of Northern Railway are
being transferred from Commercial to
Mechanical Departments causing thereby,
inconvenience to passengers and disloca-
tion of the chain of promotion to the
Coach Attendants;

(c) whether Coach Attendants are not
authorised to know the ticket or pass
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numbers of passengers and thus disabled
from preventing the entry of ticketless
travellers; and

(d) if so. the steps being taken to re-
move the above anomalies ?

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA) : (a) No. Resting
facility is provided to Coach Attendants
on all Railways in Rest/Running Rooms etc,
subject to availability of accommodation
therein after meeting the requirements of
regular runnipg staff.

(b) Coach Attendants on Allahabad
Division have been transferred from the
Commercial to the Mechanical Depart-
ment. The general question whether the
Coach Attendants should be under the
Commercial or the Mechanical Depart-
ment on the Railways is still under exami-
nation.

(c) and (d). The Coach Attendants are
required to prevent eatry of unauthorised
passengers in the coaches manned by them
and in performing this duty they seek the
ussistance, wherever mnecessary, of the
Conductor Guard/Guard on the train
under whose overall supervision they func-
tion. The question whether the Attendants
could be authorised to demand tickets/
passes from passengers to verify whether
they are authorised passengers or other-
wise is under examination.

INDUSTRIEs OWNED BY BIRLAS AND TATAS

3755. SHRI K. N. PANDEY : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to refer to the reply given to
Unstarred Question No. 1638 on the 24th
November, 1967 and state :

(a) whether the information asked for
in respect of industries owned by Birlas
and Tatas in Gujarat has since been col-
lected; and

(b) if so, the number and kind of new
industries for which the Birla and Tata
firms have applied for licences, the num-
ber of Iicences issued and the number of
such applications still under consideration ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
and (b). The information is still being
collected.
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VISIT BY THE SOVIET MINISTER OF TRADE

3756. SHRI DEIVEEKAN : Will the
Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that the Soviet
Minister of Foreign Trade had talks with
him to improve the trade between the two
countries;

(b) if so, the subject discussed;

(c) the decision arrived at; and

(d) the steps which have been taken to
improve the trade with U.S.S.R.?7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI) : (a) Yes,
Sir.

(b) and (c). The discussions were of
general nature regarding Indo-Soviet trade.
The question of implementing the assu-
rances given by the Soviet Premier during
his recent visit to India with particular
reference to the purchase of Steel and
railway wagons was discussed,

(d) (1) A contract has been signed for
the export of 6,00,000 tonnes of steel
sections comprising of beams, channels
and angles to USSR during 1968-70,

(2) For increasing the level of produc-
tion in export oriented industries and for
ensuring maximum utilisation of such in-
dustrial capacities, deliberations at appro-
priate level have already commenced.
Negotiations have also been initiated with
the various Soviet delegations and experts
who are already in India for exploring
possibilities of increased exchange of
goods.

INCENTIVE PAYMENT TO MAKERS OF
READY-MADE CLOTHES

3757. SHRI B. K. DASCHOWDHURY':
Will the Minister of COMMERCE be
pleased to refer to the reply given to
Starred Question No, 692 on the 15th
December, 1967 and state :

(a) whether the information regarding
the names of makers of ready-made clothes
who received incentive payments and the
extent of the benefits received by them, has
since been collected; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
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MOHD. SHAFI QURESHI): (a) and
(b). A statement containing two lists of
names of both the registered exporters/
manufacturer exporters together with the
extent of beoefits received by them 15 laid
on the Twble of the House, ([Placed in
Library. See No. LT-434/68.)

Jure MiLLs iIN WEST BENGAL

3758. SHRI B. K. DASCHOWDHURY:
Will the Minister of COMMERCE be
pleased to refer to the reply given to un-
started Question No. 3518 on the 8th
December, 1967 and state :

(a) whether the information regarding
the jute mills in West Bengal has since
been collected;

(b) if so, the number of workers work-
ing in these mills and the amount of
foreign exchange earned from jute industry
during the yeer 1966-67; and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF OOMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to (c).
The information is being collkected from
the West Bengal Government and shall be
laid on the Table of the House as soon
as possible, The total export of jute
goods from India during the year 1966-67
was of the order of Rs. 23520 crores or
330.4 million dollars,

HiGiER GRADE POSTS OF ASSISTANT
STATION MASTERS

3759. SHR] B. K. DASCHOWDHURY:
Will thc Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that the higher
grade posts of Assistant Station Masters
are being interpolated by other catcgories
such as Guards, Yard Masters and Traffic
Apprentices on the North-East Frontier
Railway;

(b) if so, the reasons; and

(¢) whether it has blocked the channel
of promotion of Assistant Station Masters ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Posts
of Assistant Station Masters in scale
Rs. 250-380 to be filled by promotion are
filled on selection basis by promotion of
Assistant Station Masters in scale Rs. 205-

MARCH 12, 1968

Written Answers 132

280, Guards grades 'A’, ‘B' and ‘C' in
scales Rs, 205-280, 150-240 and Rs. 130-
225 respectively and Assistant Yard
Masters in scale Rs, 205-280, subject (o
their possessing certain qualifications.

(b) This is with a view to maintain
operational efficiency and also provide an
equitable channel of promotion to all
categories in the Department,

{c) No, as a large percentage of posts
of Assistant Station Masters has been filked
by promotion of lower grade Assistant
Station Masters, and as they are also eli-
gible for consideration for promotion to
other categories such as Section Controllers.

QUARTERS FOR STATION MASTERS ON
N.F. RaLway

3760. SHRI B. K. DASCHOWDHURY :
Will the Minister of RAILWAYS %be
pleased to state :

(a) whether the Station Masters' cate-
gory is declared as super-cssential staff
by his Ministry;

(b) if so, the reasons for not providing
them with quarters; and

(¢) the percentage of Station Masters
not provided with quarters on the North-
LZast Frontier Railway ?

THE MINISTER OF RAILWAYS
(SHRI C. M, POONACHA) : (a) No,
actually there is no such category of staff.

(b) Station Masters and Assistant Sta-
tion Masters along with certain other
categories have been classified as “essen-
tial” categories for the purpose of allot-
ment of quarters as they are liable to be
called up for duty at any time and neces-
sarily have to reside near their places of
duty.

(¢) Including leave reserve and rest
givers, only 13.6 per cent Station Masters
have not been provided with quarters on
the Northeast Frontier Railway.

REMOVAL FROM SERVICE OF STATION
MASTERS AND ASSISTANT STATION
MASTERS
3761. SHRI B, K, DASCHOWDHURY :
Will the Minister of RAILWAYS be pleased

10 state :

(a) the total number of Station Masters
and Assistant Station Masters removed from
service in connection with accident cases;
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(b) the total number of cases reviewed
so far;

(c) whether the District rank officers are
empowered to remove a Station Master or
Assistant Station Master from service; and

(d) if so, the meaning of “Appointing
snithority” written in discipline and appeal
rules in such cases ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a)
to (d). Information is being collected and
will be laid on the table of the Sabha.

CHITTARANIAN LoCoMOTIVE WORKSHOP

3762, SHRI BEN| SHANKER SHAR-
MA : Will the Minister of RAILWAYS
be pleased to state :

(a) whether it is a fact that the Chit-
taranjan Locomotive Workshop was started
with a view to manufacture only Loco-
motives; and

(b) if so, the minimum number of loco-
motives manufactured in the said workshop
in the peak period and the output during
the last year?

THE MINISTER OF RAILWAYS
(SHRI C. M, POONACHA): (a)
Yes.

(b) Capacity for production of loco-
motives in the Chittaranjan Locomotive
Works has been developed gradually keep-
ing in view the requirement of Indian
Railways from time to time. The follow-
ing is the year-wise production of loco-
motives at the Chittaranjan Locomolive
V_Vurks from commencement of produc-
tion :—

Number of locomotives produced
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Year Steam Electric Diesel
1 2 3 4
1950-51 7 - —_
1951-52 17 — -
1952-53 kk] - —
1953-5¢ 64 — -
1954-55 98 - —
1955-56 129 — -
1956-57 156 - -
1957-58 164 —_ —
1958-59 165 — —
1959-60 173 —_ _
1960-61 173 —-— -
1961-62 171 5 —
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1 2 3 4
1962-63 169 14 —
1963-64 172 4 —
1964-65 153 27 -
1965-66 137 2 -
1966-67 112 57 —
1967-68
(up to
Jan.'68) 78 24 1
ToraL 2171 163 1

INCENTIVE pOR ExromTs

3763. SHRI LOBO PRABHU : Will the
Minister of COMMERCE be pleased to
state ;

(a) whether it is a fact that higher cost
of production, which is at times due to
the inefficiency of industrial units is res-
ponsible for the uncompetitiveness of our
goods in the international markets;

(b) whether the giving of incentives for
the export of such goods throws burden
on the taxpayers; and '

(¢) if so, the justification therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI) (a)
No, Sir; uncompetitiveness of some of
our goods in international markets due to
higher cost of production does not neces-
sarily arise from inefficiency of industrial
units.

(b) and (c). No, Sir; assistance is ex-
tended on exports in cases where it is con-
sidered that an investment at present in
the form of such assistance is likely to
result in substantial foreign exchange earn-
ings in future,

INFLATION DUE TO ExPomTs

3764. SHRI LOBO PRABHU : Will the
Minister of COMMERCE ba pleased to
state :

(a) whether Government are aware that
exports induced by the various incentive
schemes have created an artificial scarcity
and consequential inflation in the home
markets; and

(b) if so, whether Government propose
to obtain an expert opinion on the infla-
tion caused by induced exports before
deciding on the incentive schemes in
future 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI) : (a)
No, Sir.

(b) Does not arise,
ey q¥w A FUEEE) w1 Ay faway swn

3765. st To wo difea : T
e fawrq aor aweE@-wTg WY
TE AT FTFATH T 7

(%) waw = 9=9adiy Fraam
& IO 7 93W § SR £ =TT F
foe foaa arede fag @a;

(&) = f= @rsst & Ao

. FE GHTCA Tq § IAR F1 £79A7
& forw feaet gerofer 41 ; &=

(7) TTAR TrmTt & S FAy
TR ¥ WETOeg 317 o 7 A
Y vqraT & fau feae sttenfrs argas
faat arar g geag ¥ foepe = e ?

steifw fawta aur awam-wa wa
(s wwelr st swe) o (F)
¥ (). eeft d Aot A sfaat
# a7 AafrE oFel § oA 79
& foq weq 93w § 126, WO #,
782, AT T[T A 26 ATZH WAL
frt m@ 9 fedy ft o7 7 aaifrs
TFF T F fag &=m g g
g M avtaff e =

TEAYT 0 9T G A W T

3766. =it o wo i : FT TR
ﬁ'ﬁﬂ'ﬁiﬂﬁﬁmﬁﬁ:

(%) * ag 79 & f& ooa a9 ¥
¥ F A7 o9 ¥ S 99 Fman
I A R AT ¥ I I 2B
(wex 93W) 9T TEHT TFA FT {AW
v w< faar mav & foed afomaeasy
aifagl ®t g9 T F WP TUT IAY
A # a8 wfeart g E;
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(@) afz &t, @Y 77 aw=wTT *7 fasm
TH U T THR TFA FT G97 a3
¥ ford Y8 ardardY #0171 3; @R

() afx 2y, @ gaF s wTOOr § 7

X Jolt (it o Fo gaTET) @ (F)
A &, TR R 9T avart  firwehy]
feagT a% w9 areht 5 TreT dome
TIH T F ZETA FT A9 3 fae
w27 &7 2 fae 3 fgar mar a1

(&) 1-4-1968 & FEMIX €W
< 5AS 35 &1 a9y fer ¥ 3 faee
R T

(w) warer & 78 35T |

Aqr Az fem

3767. &t o wo difwmw :
stafire fawra auT ARETO-wW HAT
g TATH T FYT F4T 7

(F) #em 9230 & Fav 797 97 e
# fafy Afra § s 779 arr ¥4
Tifedi # Tog-aTC qqF-99F Sfrwean
T E; A

(=) v o frare fard & Frafal
] R0 ¥ FEET wH F@ F fag
gaeast A #1€ fanq g A Y 7

stetfios fawra wqr  wEATE-wT
it (sh wweltn et arg) ¢ (%)
AT (@), Srerd @S W G
& T Ag AWT-aTS 9T <& { A |

OF ASSISTANT STATION
MASTERS

3768. SHRI ABDUL GHANI DAR:
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that certain
junior Assistant Station Masters of Delhi
Division have been given promotion as
Station Masters in preference to their
seniors;

(b) if so, the reasons therefor;

PromoTiON
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(¢) whether the Assistant Station Mas-
ters who were active on war service and
others have been placed senior to those
recruited prior to the Ist June, 1942 in
violation of Railway Board's letter No.
E/49/RC-1/8/3 dated 25th February 1950,
and General Manager, N.W. Railway,
Lahore letter No. 847E dated the 11th
February. 1943; and

(d) if so, the action proposed to be
taken in the matter 7

THE MINISTER OF RAILWAYS
(SHRI C. M, POONACHA) : (a)
to (d). Information is being collected

and will be laid on the Table of the
Sabha.

Fferor-gd WA A e
3769. Y WM@W WW MW ;AT
TR et a8 aa & Fur HaT

(%) foex & aut & zfegorgd
wWa § avare, feodt 7% frgfead
Y 1€ T gSF T F A W2
st fraw safem frgee fed ;. i

(&) 7 yv frafeai & awaey
H Weq 92W & FUTHATC 94T 7 fawaT
e fFgna G ?

o Wt (sft Ao go gATAN): (F)
T fagfaaY €1 de s A a1 &
& T qwT 92w 9 @ & el | R
oft, 7g g A & 97w fE ged
weg w3w & franfeat & e w=w
FifF 7 TR * AiFE Tog-ATT AE
TEIAR |

() A N @A IR
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R 9T A7 fesdl Y 7T #1 0F
FILEMAT G FT TET
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(=) #m %79 ¥/ g § WA AE
I ATATEE FEEOT FT foaar mar @
T
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(7) = =T w1 fawin &8 o=
ATOW A F79 F 57 FTIE 7
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T —

1966 1967 I

FHET, 51 14 65

1,840 1,439 3,279

(i) =f T &% @ F7 Wt
(1966 3T 1967) ¥ 132 =afe
WY fll % | g9H OF 92 UF FHET
dt mifitr & &1 & 0 @ 4
gt faeqfog F=d @ fa 99

FTH 9T #TAT AT 97 |

(=) T aafa & et 70 F1 790-
Frfegt Y dedr 39 FFR Y —
frafaa faea= 19
% qroE 3926

1966 W 3,926 aF AMNE FHATY
o & a1 framer w7 s frbo st
FAT Y aEms Fafuw Y 18 4
T faeare 14 QO &1 {F7 97 |

NiGHT DUTY ALLOWANCES TO CARRIAGE
STAPF OF MECHANICAL DEPIT, OF
SAMASTIPUR DIvISION

3773. SHRI BHOGENDRA JHA : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that the Gene-
ral Manager, North Eastern Railway has
passed orders for the payment of arrcars
of Night Duty Allowance to the Carriage
staff of the Mechanical Department with
effect from the 1st April, 1967 for several
stations of Samastipur Division and other
stations,

(b) whether it is also a fact that tae
Railway Board had sanctioned payment
of arrears from the 1st October, 1967;
and

(c) if so, the steps being taken by
Government to remove this anomaly ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes

(b) No.

(¢) Does not arise.
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REPLACEMENT OF IMPERIAL PREFE-

RENCES

3776. SHRI TRIDIB KUMAR CHAU-
DHURI: Will the Minister of COM-
MERCE be pleaged to state :

(a) whether there have been any nego-
tiations recently amongst the Common-
wealth countries in regard to the replace-
ment of the existing system of Imperial
preferences by a generalised system of
preferences in accordance with the Charter
of Algiers; and

(b) if so, the result thereof ?

THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI) : (a)

and (b). The subject matter was discussed

in a preliminary way among representa-

tives of the Commonwealth countries re-

cently, Further discussions will take place
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as the scheme of generalised preferenccs,
‘now being discussed in the Second United
Nations Conference on Trade and Develop-
ment, takes shape.

H.M.T. FACTORIES

3777. SHRI TRIDIB KUMAR CHAU-
DHURI : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state :

(a) whether it is a fact that the pro-
duction of machine tools in the wvarious
H.M.T. factories has been seriously affect-
ed becauss of lack of demand on account
of industrial recession and there has been
a considerable accumulation of unsold
stocks;

(b) whether any special export drive for
the sale of HM.T. machine tools in over-
seas markets has been undertaken lately;
and

(c) whether the HM.T has succeeded
in opening mew markets in South East
Asian and African countries for their pro-
ducts 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
Yes, Sir,

(b) In order to promote export of their
products, Hindustan Machine Tools Limi-
ted have opened Sales Offices in  New
York (U.S.A.) and Frankfurt (West Ger-
many). They will be opening a sales
office in Australin shortly,. They have
appointed Agents in, a number of countries
for the sale of their products,

(c) Among the South East Asian and
African countries they have so far ap-
pointed Agents in UAR., and Ceylon.
They have also exported one machine to
Singapore. However, it will take some
time for their export efforts to produce
results,

NON-FERROUS METALS

3778, SHRI S, R. DAMANI ; Will the
Minister of STEEL, MINES AND
METALS be pleased to state :

(a) tae progress made in the explora-
tion, prospecting and development of non-
ferrous metals during the three Plans: and

(b) the measures proposed by Govern-
ment to imcrease their production ?
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THE MINISTER OF STEEL. MINES
AND METALS (DR, CHANNA
REDDY): (a) As a result of exploration
work carried out by the Geological Sur-
vey of India during these Plan periods,
workable deposits of copper, lead and
zinc ores have been located in Rajasthan,
Bihar, Andhra Pradesh and Madras,

(b) Search for deposits of non-ferrous
metals is being continued by the Geologi-
cal Survey of India in several paris of
the country, by large scale mapping, pit-
ting and trenching, geochemical and geo-
physical surveys, drilling and exploratory
mining. The following specific steps are
being taken 1o increase the indigenous
production of non-ferrous metals :

1. Aluminium —Installed capacity for
aluminium in tae country at present is
115,800 tonnes per aonum, A further
capacity of 327,500 tonnes per anoum
(150,000 tonnes in the public sector and
177,500 tonnes in private sector) is under
various stages of implementation. Tt is
likely to take the installed capacity to
443,000 tonnes per annum by the end
of the Fourth Plan or early during the
Fifth Plan period,

2. Copper—There is al present only
one copper smelter in the country which
produces about 9,000 tonnes of mectal per
annum based on the Singhbhum (Bihar)
Copper deposits. This unit, which is in
fae private sector, has been pranted a
licence under the Industries Act to set up
a 16,500 tonnes per anoum flash smelter
for the production of copper. A 31,000
tonnes per annum copper smelter is being
set up at Khetri (Rajasthan) in the public
sector. These projects are expected to be
completed by the end of the Fourth Plan.
In addition, steps are being taken to de-
velop the copper deposits in the Rakha
area in Bihar, Agnigundala in Andhra
Pradesh and Daribo in Rajasthan,

3. Lead and Zinc.—~The only lead smel-
ter in the country at present is located at
Tundoo (Bihar) with a capacity of about
5,400 tonnes per annum,  Production in
the smelter at present is, however, only of
the order of 2,600 tonnes per annum. The
smelter is based om the lead-zinc ore de-
posits of Zawar Mines (Rajasthan),



145 Written Answers

A 20,000 tonnes per annum zinc smelter,
based on imported concentrates, at Alwaye
(Kerala) in the private sector went into
production in May-June 1967. Another
new zinc smelter with a capacity of 18,000
tonnes per annum based on Zawar (Rajas-
than) deposits in the public sector has re-
cently been commissioned. Detailed pro-
ving and prospecting operations being ini-
tiated to determine the extent of additional
ore reserves in this area have indicated
that these reservey may ultimately sustain
a metal production of over 75,000 tonnes
per annum., A proposal received for ex-
punsion off tae Alwaye (Kerala) smelter
up to 60,000 tonnes per annum (in two
stages) and another to set uyp a new
30,000 tonnes ;zinc smelter in the public
sector, based on imported concentrates,
are under active consideration,

With a view to locating and developing
the potential mineral resources of the
country in the sphere of non-ferrous
metals, an integrated programme of air-
bomme survey and ground follow-up wvrork
has been drawn up. This programme en-
visages carrying out of air-borne surveys
in the Aravalli area in Rajasthan, the
East Cuddapah basin of Andhra Pradesh
and Bihar Plateau covering an area of
120,000 sq. kms. Apart from the air-
borne survey, the Geological Survey of
India expect to take up ground surveys
in respect of about 234 prospects.

PrivaTE SecTOR COMPANIES

3779. SHRI N. K. SOMANI : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether the rules governing fixation
-of salaries and perquisites to Directors and

Executives of private sector companies
have been defined;
(b) if so, whether Government pro-

pose to lay a copy of the same on the
Table of the House;

(c) the number of senior executives
who are drawing salarics above rupces one
lakh per annum with their details; and

(d) whether there is any discrimination
in respect of foreign executives ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Private sector companies are either public
limited or private limited. The remunera-
tion and perquisites of Directors of public
companies are governed by the provisions
of Sections 309, 198, 269, 310 and 311
of the Companies Act, 1956. That Act
does not regulate tae remuneration payablc
to the directors of private companies, The
Act also does not to regulate the remunera-
tion payable to the executives of com-
panies who are only employzes and not
in the position of managers. The Act does
not empower Government to make rules to
regulate the salary of Directors of private
companies or the executives of public and
private companies.

{(h) Does not arise.

(c) and (d). The information is
available with the Department.

not

Convirsion oF M.G, Lmwe nTo B.G.
FROM RANIGUNTA To TIRUPATI

3780, SHRI GADILINGANA GOWD :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether there is any proposal to
convert the metre gauge lines between
Ranigunta and Tirupati and Tirupati and
Katpadi to broad gauge lines;

(h) if so the estimated cost
and

(c) whnen the work is likely to com-
mence ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a)
A separate B.G. line is being provided
between Ranigunta and Tirupati Bast.
There is no proposal at present to extend
the B.G. line to Katpadi,

(b) and (c). The B.G. line between
Ranigunta and Tirupati East is estimated
to cost Rs, 30 lakhs, Work on this pro-
ject has already commenced,

thereof;

TICKETLESS TRAVEL AND THEFTS IN
TaAINS
1781, SHRI GADILINGANA GOWD :
SHRI S. M. BANERIJEE :

Will the Minister of RAILWAYS be
pleased to state :

(a) the estimated annual loss to Go-
vernment on account of ticketless travel;
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(b) the estimated annual loss to the
Railways on account of thefts of lights,
fans and other materials;

(c) whether it is a fact that the tickel-
less travelling and thefts are committed in
connivance of the concerned staff; and

(d) if so, the steps taken by Govern-
ment to check the same ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a)
An accurate estimate of the annual loss
to Government on account of ticketless
travel is not available but roughly it is
about Rs. 10 crores.

{b) Rs. 16 lakhs approximately,
(c) Yes, in some cases.

(d) Intensive and frequent checks in-
cluding incognitc checks and surprise
checks by Flying Squads and Railway
Magistrales are being conducted to mini-
mise ticketless travel and other lorms of
irregular travel as well as to prevent the
connivance of railway staff in such
irrcgular travelling,

The following measures have hecn/are
being taken to check the incidence of
thefts of electrical and otaer fittings from
traims :

(1) Plain clothes Railway Protection
Force stafl are deputed to collect
crime  intelligence with a view
to tracking down known criminals,

(2) Special detective staff are detailed
to collect intelligence regarding
receivers of stolen property and
raids are organised on their shops
with the assistance of the Police.

(3) Zona! Headquarters’ as well as
Railway Board's Central Crime
Bureau stuff are deployed to con-
duct surprise raids o effect red-
handed capture of the culprits.

(4) Close co-ordination between the
Railway DProlection Force and
Government Railway Police and
Police Officers is also maintained
to deal with the criminals and
receivers of stolen pruperty.
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(5) Anti-theft measures exists in the
shape of locking of compart-
ments, welding and  encasing
electrical equipment, cleating and
troughing of under frame wiring,
shifting of theft prone equipment
inside the coaches, so as to
make their removal difficult by
anti-social elements.
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TRANSPORTATION OF COAL AND OTHER
MINERALS

3783. SHRI S. K. TAPURIAH :
DR. RANEN SEN :

Will the Minister of RAILWAYS be
pleased to refer to the reply given to
Unstarred Question No. 95 on the 13th
February, 1968 and state :

(a) the extent of under-utilisation of the
transport capacity built for the movement
of coal and other minerals ;

(b) the coal and other minerals loaded
during the yeurs 1966 and 1967;

(c) the position of indents placed for
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the movements of coal and odher minerals
and the wagons actually supplied; and

(d) the reasons for the short supoly of
wagons, if any, waen transport capacity is
under utilised ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a)

to (c). As the Question refers to the peply
given to Unstarred Question No. 95, it is
presumed that figures required pertain to
movements referred to therein. The daily
average indents, supplies and loading of
coal to Steel Plants, and the materialisation
of export ore traffic from Bhailadilla are
given below which indicate (he extent of
under-utilisation : —

- 1966 1967
f —t 2B a - -
Targst Indent Supply Loading  Target Indent Supply Loading
Coal to Steel
Plants 1600 1420 1406 1398 160 1438 1366 1354
Coal to Washeries 900 686 637 628 909 7.5 60 59§
Raw Material to
Steel Plants 2428 2156 2172 2087 2426 2189 2166 2045
Bailadilla export ore movement which THE MINISTER OF RAILWAYS

commenced in October, 1967, was planned
1o be 3 to 4 troing daily by February/
March 1968, but at present the demand
is for only one train daily.

(d) The supplies have to be occasional-
ly regulated to suit the releases at termi-
nals as delays in unloading and release
of wagons in Steel Plants are not in-
frequent. There is mo short supply as
will be evident from the figures which
indicate that indents were below the tar-
get and Jloading mnot fully up to the
supply.

IMPORT OF RAILWAY SIGNALS

1784. SHRI S. K. TAPURIAH : Will
the Minister of RAILWAYS be pleased to
state @

(a) the value of railway signals impor-
ted during the last two years.

(b) the reasons for importing signals
when indigenous capacity exists; and

(c) whether Government have tried to
take advantage of the recession and idle
canacity in the country by purchasing its
cntire requirements from within the coun-
try ?

(SHRI C. M. POONACHA) : (a)
1965-66 1966-67
(Rs.) (Rs.)
93,60,582 1,23,88,202

(b) Only items of Railway Signalling
Equipment for which indigenous capacity
is either inadequate or does not exist are
imported,

(c) All our requirements which can be
met by indigenous capacity arc being pro-
cured only from indigenous sources,

MANUFACTURE OF BLoop STORAGE
REFRIGERATORS AND FREEZERs

3785. SHRI K. N. PANDEY: will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) the horse power and cubic capacity
of the various types of freczers and blood
storage refrigerators that are to be manu-
factured in India under the American col-
laboration as per collaboration deals ap-
proved during 1967; and

(b) the amount of royaltics payable to
the American from for such collaboration ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
and (b). A scheme for the manufacutre
of freezers of + H.P. to | H.P. and capa-
city between 10 to 35 cubic feet and
above, depending on demand, has been
approved, involving payment of a 5%
royalty to the American collaborators, This
collaboration does not include manufacture
of blood storage refrigerators. Another
scheme for the manufacture, one design
each, of blood plasma freezers and blood
storage refrigerators (+ H.P., 8 cubic feet
and 15 cubic feet) has been approved, in-
volving a royalty payment of 3% and
hump sum of $ 2000 to the American col-
laborators. In both the cases the royalty
payments will be subject to Indian taxes
and the apreements will be valid for five

years,

‘DIMAPUR MANIPUR ROAD—NICHUGAROT
RAILWAY LINE

3786. SHRI M. MEGHACHANDRA :
Will the Minister of RAILWAYS be pleas-
ed to state :

(a) whether Government are contem-
plating to have a Branch Railway line to
link Dimapur Manipur Road Station on
the North-East Frontier Railway with
Nichugarot of Nagaland; and

(b) if so, the details thercof ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No.

(b) Does not arise.

MANUFACTURE OF DRY CELL BATTERIES

3787. SHRI GANESH GOSH :
SHRI NAMBIAR :
SHRI K. ANIRUDHAN :

Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether Government are aware that
certain foreign controlled manufacturers of
dry cell batteries have taken to large scale
black-marketing of their products; and

(b) if so, whether any action has been
taken against such offenders ?

THE MINISTER OF INDUSTRIAL

DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
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No, Sir. The manufacturers are not lnduli~
ing in any black-marketing,

(b) Does npot arise,

RAalLway CoNCESsIONs To NURsEs

3788. SHRIMATI SUSEELA
GOPALAN :
SHRI P. GOPALAN :
SHRI P. P. ESTHOSE :

Will the Minister of RATLWAYS be
pleased to state:

(a) whether it is a fact that the nurses
were allowed Railway concessions in the
past;

(b) if so, since when;

(¢) whether they are still enjoying the
same; and

(d) if not, the reasons thcreﬁlr?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.

(b) This concession was in force even
prior to 1920,

(c) Student nurses are still allowed the
concession but pot trained nurses employ-
ed in hospitals or in private practice,

(d) Men and women in other profes-
sions are, as a rule not allowed similar
concessions. 1t was felt that nurses were
not entitled to special consideration in this
matter., So, the concession was with-
drawn, However, this matter is receiving
further consideration,

IMPACT OF DEVALUATION OF STERLING ON
EXPORTS TO JAPAN
3789. SHRIMATI SUSEELA
GOPALAN :
SHRI MOHAMMAD ISMAIL :
SHRI K, M. ABRAHAM :
SHRI E. K. NAYANAR :

Will the Minister of COMMERCE be
pleased to state :

(a) the price per tonne of iron ore and
ferruginous manganese ore per tonne ex-
ported to Jgpan before and after the de-
valuation of pound sterling:

(b) the total value of iron ore and fer-
ruginous manganese ore exported to Japan
in December, 1967 aad January, 1968; and

(c) the reasons for the reduction in ex-
port, if any?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Ex-
port price figures form part of interna-
tional contract documents and it will not
be in business interests of MMTC/other
cxporters to disclose them. Current prices
under subsisting contracts expressed in
Sterling have been marked up, as a result
of pegotiations with the buyers, to cover

the effect of devaluation of the Pound
Sterling.
(b) and (c). The value of exports by

MMTC to Japap in December, 1967 i
Rs. 396.25 lakhs and in January 1968 is
Rs. 356.95 lakhs. The value of exports
by Goan shippers is not yet available.
There has been no appreciable reduction
as far as MMTC's exporis are concerned.
Shipments have been made according to
contractual commitments,

EnQuiry INTO MISSING RUSSIAN CABLES
FROM SURA KacHar COLLIERY

3792. SHRI MOHAMMAD ISMAIL :
SHRI SATYA NARAIN
SINGH :
SHRI P. GOPALAN :
SHRI P. P, ESTHOSE :

Will the Minister of STEEL, MINES
AND METALS be pleased to refer to the
reply given to Unstarred Question No. 23
on the 13th February, 1968 and state :

(a) whether Madhya Pradesh Police
have since completed the investigation
about the missing Russian cables;

(b) if so, the details of the findings and
the action taken thereon; and

(c) if the reply to part (a) above be in
the negative, when the investigation is like-
ly to be completed 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) No,
Sir.

(b) Does not arise,

(c) This is for the Madhya Pradesh
Police authorities to assess the time which
they arc likely to take to complete the
investigation,
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RALLWAY CROSSINGS IN BIKANER

3791. SHRI BENI SHANKER:
SHARMA : Will the Minister of RAIL-
WAYS be pleased to state :

(a) the number of Railway crossings in
Bikaner town and how often they are
closed to traffic; and

(b) whether Government are aware that
this causes great hardship and inconveni-
ence to the general public and if so, the
steps taken to ease the situation ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Three
level crossings within the town limits in
Bikaner, each of which has to be closed,
on safely considerations, for about 40
times in 24 hours.

(b) Yes; necessary proposal to provide
two road over-bridges, one on either side
of the Railway station, was formulated in
1961, but the schemes could not be pro-
gressed further due to opposition from the
local people; and the proposals had to
be dropped finally at the reguest of the
State Government,

PASSENGER AMENITIES

3792, SHRI MOHAMMAD ISMAIL :
SHRI E. K. NAYANAR :
SHRI C. K. CHAKRAPANI :
SHRI NAMBIAR :

SHRI P. VISWAMBHARAN :

Will the Minister of RAILWAYS be
pleased to refer to the reply given to Un-
starred Question No, 74 on the 13th Feb-
ruary, 1968 and state :

(a) whether the Committee appointed to
go into the amenities to the passengers has
since submitted its report;

(b) if so, details thereof;

(c) the decision taken thereon; end

(d) if not, when a decision is likely to
be taken in the matter ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.

(b) A statement containing the Summary
of Conclusions and Recommendations
made by the Committee is laid on the
Table of the House. ([Placed iu Library.
See No. LT-436/68].
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(c¢) wnd (d). The recommendations of
the Committee are being examined care-
fully and decisions thereon will be taken as
£xpeditiously as possible.

KHETRI AND KOLIHAN COPPER MINES

3793. SHRI SATYA NARAIN
SINGH :
SHRI K. RAMANI :
SHRI B. K. MODAK :
SHRI BHAGABAN DAS :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(&) whether it is a fact that the Khetri
aod Kolihan Copper Mines do not have
adequate space for Dispensary;

(b) if so, the steps being taken by the
authoritics to arrange adequate medical
facillfies for the workers;

(c) whether Government are aware that
there is discontent among the workers re-
garding the medical treatment available in
the Dispensary; and

(d) if so, the steps proposed to be taken
to ensurc proper medical attention to the
workers;

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA,
REDDY) : (a) No, Sir.

(b) Does not arise.

(¢) Following an accident on 31-1-1968,
in which u driver was killed, allegations
were mads by some workers about inade-
guate medical attention rendered to the
deceased driver. This is under enquiry.

(d) Adequate facilities already exist
for medical attention to workers.

INDIAN BUREAU OF MINES

3794. SHRI A. K, GOPALAN :
SHRI K. M. ABRAHAM :
SHRI P. GOPALAN :
SHRI K. ANIRUDHAN :

- Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether it is a fact that the persons
who were selected by the Indian Bureau of
Mines in 1966 have pot so far been ap-
pointed; and

(b) if so, the reasons therefor ?
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THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P.C. SETHI): (a)
and (b). ‘There are 4 persons, who were
sclected by the Indian Bureau of Mimes
in 1966 for appointment; but they should
not be appointed on eccount of 3% cut
imposéd on the existing posts for reasons
of economy.

RUNNING ALLOWANCE
GUARDS

3795. SHRI A. K. GOPALAN :
SHRI K. M. ABRAHAM :
SHRI C. K. CHAKRAPANI :

Will the Minister of RAILWAYS be
pleased to state :

(a) the progress so far made by the
Committee appointed to enquire into ,in-
creasing Running Allowance for Guards;

(b) when the report is likely to be suh-
mitted; and

(c) the reasons for the delay?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) to
(¢). The Committee's work is in progress

and it is expected to submit its report hy
the end of May, 1968,

FOR RaiLway

IMPORT OF MINING MACHINERY

3796. SHRI TYOTIRMOY BASU : Will
the Minister of STEEL, MINES AND
METALS be plcased to state :

(a) the value of nfining machinery im-
ported, country-wise, during the last ten
years for (i) private sector and (ii) public
sector; and

(b) the wvalue of machinery which has
been utilised (i) fully, (i) partially and
(iii) which has not been used at all ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL. MINES AND
METALS (SHRI P. C. SETHD) : (a)
and (b). The information is bheing collec-
ted and will be laid on the Table of the
House.

Joss EXECUTED ON “URGENCY CERTIFI-
CATES” ON RAILWAYS
3797. SHRI JYOTIRMOY BASU:

Will the Minister of RAILWAYS be pleas-
ed o state ;
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(a) the number of Urgency Certificates
given to jobs on the Railways during the
last five years;

(b) the total cost thereof; and

(c) the circumstances under which such
certificates were given ?

THE MINISTER OF RAILWAYS
(SHRI C. M, POONACHA) : (a) Z62.

(b) Rs. 93,44.31 lakhs,

(c¢) Works such as restoration of track
following breaches, floods, cyclones, slips,
accidents etc., and repairs to track, bridges,
signalling arrangements etc. damaged due
to language agitation and bottleneck works
for operational requirements etc, had to be
taken up from time to time on a very high
priority basis and the urgency was such
that these could not have been taken up
under the normal course, waiting for the
detailed estimates to be sanctioned before
incurring expenditure,

Recovery oF House RENT FROM STAFF OF
Ex-BIEANER STATE RAILWAY

3798. SHRI SURAJ BHAN: Will the
Minister of RAILWAYS be pleased 1o
state :

(a) whether house rent has been re-
covered from the pre-April, 1950 staff of
ex-Bikaner State Railway employees on the
Northern Railway who were entitled to
Rent free quarters or house rent allowance
in lieu thereof;

(b) whether the decision to refund such
recoveries has not been fully implemented
and many staff have not vet been refunded
the said amount; and

(c) if the reply to parts (a) and (b) be
in affirmative, the reasons for non-imple-
mentation of the decision and the steps
taken to emsure compliance ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No.
(b) and (c). Do not arise.

Excise DuTy oN BLACK TEA

3799. SHRI HEM RAJ: Will the
Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that the excise
duty on back tea of the weak gardens is
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proving excessive in view of the low prices
it is fetching in the Amritsar market;

(b) whether Government have received
any representation in this regard: and

(c) if so, the decision taken by Govern-
ment thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI1
MOHD. SHAFT QURESHI) : (a) to (c).
Government have reccived a copy of re-
presentation from the Secretary, Kangra
Valley Tea Planters’ Association, Palam-
pur, addressed to the Tea Board, Calcutta
urging a reduction in the excise duty on
black tea produced in the Kangra valley
on the ground that these teas fetch low
prices in the Amritsar market. Excise
duties on black teas produced & the
Kangra valley are already among the
lowest. The question whether therc should
be any further reduction, as requested, is
under examination,

L.IC. LoANS POR ESTABLISHING CO-OPERA-
TIVE INDUSTRIAL ESTATES

3800. SHRI RAIDEO SINGH: Wil
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether it is a fact that the Life
Insurance Corporation bas agreed to set
aside Rs. 50 lakhs every year for the estab-
lishment of Co-operative Industrinl Estates;

(b) if so, the form and shape of those
estates and co-operatives;

(c) whether the State Government or
the Central Government will take the initia-
tive in their location; and

(d) the names of State Governments
which will be entitled to wutilise the
amount ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
and (b). Yes, Sir for Industrial Estates
10 be set up by Co-operatives and Joint
Stock Companies. Loans will be granted
for setting up of Industrial Estates which
satisfy certain minimum conditions as re-
gards satisfactory location, provision for
credit, marketing & other facilities and
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proper planning supervision and manage-
ment.

(c) and (d). Location may be decided
upon either by the Central Govt., or State
Government or the Cooperative or the

Company provided it is found to be suit-
able. Estates set up anywhere in the

country are entitled to this assistance, State
Governments will not be entitled to utilize
the amount. State Governments are how-
ever required to guarantee the loan eand
supervise the construction of the Estate to
which a loan may be sanctioned.
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TRADE AGREEMENT WITH CAMEROON

3802. SHRI D, C. SHARMA : Will
the Minister of COMMERCE be pleased
to state :

(a) whether a trade agreement between
India and the Federal Republic of the
Cameroon has been concluded in Delhi re-
cently;

(b)

(c) the likely benefits to this country ?

if so, the nature thereof; and

THE DEPUTY MINISTER IN  THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Yes,
Sir. A Trade Agreement between India
and the Federal Republic of the Camercon
was signed on 22nd February, 1968 at
New Delhi.
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(b) The Agreement is general in nature
and provides, inter alia for reciprocal ex-
tension of most-favoured-nation treatment
by the two countries to each other in mat-
ters of trade. It also provides an under-
taking between the two countries to co-
operate for mutual benefit, with g view 1o
strengthening economic  relations between
the two countries, and to facilitating the
exchange and application of scientific and
technical knowledge in the commercial
field, particularly by affording opportuni-
ties for technical training and assistance
wherever possible. The Agreement will
come into force from the date of exchange
of the Instruments of Ratification and shall
be valid initially for a period of one year.
It could therefore, be extended by tacit
consent of both parties, unless modified or
rescinded on giving three months notice
in writing by cither party.

(c) Although the Agreement does not
make any specific commitment on the part
of either country on the gquestion of im-
ports, it is hoped that it will strengthen
our trade relations with the Federal Re-
public of the Camercoon and will also mark
the beginning of closer relations with the
Franco-Phone countries in Africa,

IRAQ1 INDUSTRIAL DELEGATION

3803. SHRI D. C. SHARMA :
SHRI DEIVEEKAN :

Will the Minister of COMMERCE be
pleased to state :

(a) whether an lragi industrial delega-
tions wvisited India recently;

(b) if so, the nature of discussion held;
and

(c) the outcome thercof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Yes,
Sir.

(b) The primary purpose of the Dele-
gation’s visit was to familiarise itself with
the devclopment of industry in India in
recent years with a view to identifying sec-
tors in which closer cooperation betwecn
India and Iraq might be possible. The
perspectives of development of closer eco-
namic cooperation between the two coun-
tries was surveyed during the discussions
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held. Both sides felt that joint ventures
provided a particularly fruitful field of col-
laboration between India and Iraq and
ugreed that appropriate pariies in the two
countries should be encouraged to enter
into such wventures. The prospects of de-
velopment of trade between the two coun-
Aries were also examined and it was agreed
that both sides should make further efforis
to expand and diversify trade;

(c) Since the discussions were of a penc-
ral and exploratory nature, it is too early
to identify precisely the results of the dis-
cussions.

FOREIGN VisiTs BY COMMERCE MINISTER

3804. SHRI S. K. TAPURIAH : Wil
the Minister of COMMERCE be pleascd
10 state :

(a) the number of times he went abroad
since his assuming the present office; and

(b) the cities visited and number of
days spent al each halt, meetings attended
and the people visited ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) Com-
merce Minister  went abroad four times
since assuming his present office.

(b) A s:atement is placed on the Table
of the House. |Placed in Library. Sec
No., LT—437/68].

CEMENT FACTORY IN ANDHRA PRADESH

3805. SHR1 ESWARA REDDY : Wil
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether the proposal to set up a
cement factory at  Yerrapuntks, Cuddapah
District, Andhra Pradesh was under con-
sideration of Government since the Second
Five Year Plan;

{b) whether licences were issued to three
private concerns one after the other for
the setting up of this factory and each one
of them had failed to take up the pro-
ject;

(c) whether the Cement Corporation of
India had carried out investigations at the
site to find out the possibility of setting up
the factory in the public sector:
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(d) if so, what are their findings; and

(¢) whether in view of the delay which
had already occurred, and also in view of
the importance of starting at least one in-
dustry in famine-stricken areas like Cudda-
pah, Government propose to take up the
project in the public sector immediately ?

MINISTER OF INDUSTRIAL
AND COMPANY
AFFAIRS (SHRI F. A, AHMED) : (a)
and (b). Yes, Sir. An industrial licence
issued in the first instance o & private parly
was surrendered and then cancelled in
1961. Letters of intent granted 1o two
other private parties in 1962 and 1964
were cancelled in 1964 and 1965 respec-
tively, as the parties did not show interest
to implement the project.

(¢) to (¢). The Cement Corporation of
India hus compleled drilling and prospect-
ing operations atl this location, but has not
vet submitted detailed project report to the
Government for approval. The question of
setting up the factory will be considered
afller the project repory has bhoen received
from the Corporation and in the light of
resources available with them.

THE
DEVELOPMENT

INTIRNATIONAL  COFFEE  AGREEMENT

3806, SHRI D. N. PATODIA :
SHRI M. L. SONDHI :
SHRI K. P. SINGH DEO:
DR. SURYA PRAKASH PURI :
SHRI RAMIJI RAM :
SHRI PRAKASH VIR
SHASTRI :
Will the Minister of COMMERCE be
pleased to state :

(a) whether the International Coffee
Conference has recently concluded a five-
yedr agrcement.

(b) the demands put forward by India
for export of coffee and the extent 1o which
they have been accepted; and

(¢) whether Government propose to in-
crease the export of coffee to the countries
not covered under the International Coffec
Agrecment ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE, (SHRI
MOHD. SHAFI QURESHI): (a) Yes,
Sir.



163 Written Answers

(b) Against a minimum basic export
quota of 27,600 tonnes asked for by India,
a basic quota of 25,380 tonnes has been
accepted.

(c) Yes, Sir.
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Exrort OoF STEEL PrODUCTS BY HINDUSTAN

STEEL, LD,

3808. SHRI JYOTIRMOY BASU:
Will the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) the extent to which the Hindustan
Steel, Ltd. has gained new market in Iran;

(b) when the Hindustan Steel, Ltd. star-
ted exporting steel to Iran and through
which agency;

(c) whether it is a fact that the bilate-

ral export arrangement at the official level
was recently revoked;
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(d) whether a private firm was given
the agency in Iran; and

(e) if so, the reasons therefor and under
what terms ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI): (a)
and (b). Hindustan Steel Ltd. started ex-
ports to Iran during the financial year
1964-65. Exports are being made through
Indian Export Houses as well as direct,
with buyers in Iran. HSL have been re-
cently successful in developing new  sec-
tions of structurals required by Iran and
have supplied small guantities. HSL have
also developed a new section of steel rails
for lIranian State Railways and the first
shipment of about 5.000 tonnes has since
been effected.

(¢) There is a bilateral Trade Agree-
ment between India and Irap valid up to
1970. It does not provide for any com-
mitment on the part of Iran to purchase
iron and steel from India, The Agreement
has not been revoked.

(d) and (e). Hindustan Steel Litd.
have recently entered into a direct con-
truct with M/s. Iran Metal Co., Tehran,
for supply of 11,000 tonnes of joists, spe-
cially developed for Iran market. Since
orders for large guantities were required
before undertaking development of the
section, Hindustan Steel Ltd. needed ser-
vices of an organisation in Iran to procure
orders from ultimate buyers who normally
buy in small lots. The contract can be
terminated by either party by giving three
months’ notice of their desire to do so.
Hindustan Steel Ltd. has no exclusive con-
tract with any party in Iran for other pro-
ducts,
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IMPORTS OF ROLLED STEEL FROM JAPAN

3812. SHRI S. R. DAMANI : Will the
Minister of COMMERCE be pleased to
refer to the reply given to Unstarred Ques-
‘tion No. 198 on the 13th February, 1968
regarding export of iron ore to Japan and
state :

(a) whether the Minerals and Mectals
Trading Corporation has agreed to import
rolled steel from Japan; and

(b) if so. the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI) : (a) Yes.
Sir.

(b) During the visit of MMTC's dele-
gation to Japan in February. 1968 in con-
nection with sale of Iron ore, it has been
agreed that the MMTC shall import stecl
products from Japan up to a total value of
US. $ 4 millions (F.0.B, basis) during
the vears 1968 and 1969, the guantitics
and categories to be decided keeping in
view the requirements of the Indian con-
sumers and production of Japanese Steel
Mills. The purchases made under the Yen
Credit or any other Credit or aid arrange-
ment available for import of steel shall
count towards making up the total commit-
ment of $ 4 millions,
UrGRADATION ©OF POSTS OF MISTRIES ON
RAILWAYS

DHIRESWAR KALITA :
RAILWAYS be

3813. SHRI

Will the Minister of
pleased 1o state :

(a) whether it is a fact that the Rail-
way Board issuced an order No. E(S)1-57
TRB/7 on the 26th November, 1957 to
upgrade the Post of Mistries who super-
vise the work of skilled workers;

(b) whether this order was implementcd
by the different Railways; and
(c¢) the number of Mistries on the

North-East Frontier Railways who were up-
graded since the 1st April, 1957 ?

OF RAILWAYS
(8) Yes.

THE MINISTER
(SHRI C. M. POONACHA) :
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(b) and (c). Information is being col-
lected and will be laid on the Table of
the Sabha in due course.

ExXPORT OF TEA IN PACKETS

3814. SHRI S. K. TAPURIAH : Wilt
the Minister of COMMERCE be pleased
to state :

(a) whether it is a fact that exports of
packet tea is increasing:

(b) whether it is likely to fetch better
prices than loose tea; and

(c) if so, the steps taken by Govern-
ment to step up their exports further ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE .SHRI
MOHD. SHAFI QURESHI) : (a) Figures
reparding export of packet tea for recent
months are not yet available.

(b) Yes, Sir.

(¢) To encourage export of tea in
packets, Government have already extend-
ed concessional rates of export duty on
packaged tea exports. Certain other steps
arc also under examination.

TRAVELLING CONCESSIONS TO THE PUBLIC
ON THE RAILWAYS
3815. SHRI JYOTIRMOY BASU:

Will the Minister of RAILWAYS be pleas-
ed to state :

(a) whether some travelling concessions
esiven to the public have been withdrawn
recently; and

(b) if so, the details thereof ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and
(b). Yes. With effect from 1-2-1968, the
concessions which were formerly allowed
to professional entertaining companies or
parties (theatrical, concert and circus par-
ties and music and dancing troupes) in
parties of not less than five and to train-
ed nurses or midwives and student nurses
and student midwives were withdrawn.

However, on reconsideration, it has been
decided to re-introduce a special rate for
the baggage and equipment, including ani-
mals, booked by circus companies in vehi-
cle loads. It has also been decided to
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grant a concession to student purses and
student midwives who are getting training
in hopitals or other training institutions re-
cognized by the Indian Nursing Council or
a University or the State Government or
the Central Government.

Further consideration is also being piven
to the matter.
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TRADE AGREEMENT WITH BENELUX
COUNTRIES

3818. SHRI HIMATSINGKA : Wil
the Minister of COMMERCE be pleased
to state :

(a) whether a bilateral textila agree-
ment has been recently signed between
India and the three Benelux countries; and

(b) if so, the main terms thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESH) : (a) Yes, Sir.

(b) Under the terms of this Agreement
which will remain in force for three years
beginning from 1st January 1968, India is
entitied to export to Benelux countries
each year 1.300 metric tonnes of cotton
fabrics and made-up articles mentioned in
the Agreement. Within this quota variety-
wise ceilings have been prescribed. Hand-
loom fabrics being exempt from the
Agreement can be exported over and
above the Quota.

NEWSPRINT PLANTS

3819. SHRI HIMATSINGKA : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether Government have had
under consideration a proposal to set up
a newsprint plant each in the public sec-
tor; the private sector and the co-opera-
tive sector;

(b) if so, the decision taken in this
regard;

(c) where the plants in the different
sectors will be located and what will be
the production capacity of each of them;
and

(d) how far the newsprint production
capacity is proposed to b¢ augmented in
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the said scheme and when the scheme will
be implemented ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED): (a)
to (d). All the proposals to set up news-

print plants in the Public, Private or Co-:

operative Sector are at exploratory stage
and no decision has so far been taken
about their location or size,

IMrorT DUTY ON RAW SoK

3820. SHRI HIMATSINGKA: Wil
the Minister of COMMERCE be pleased
to stato :

() whether Government have decided
to cut down the import duty on raw silk;

(b) if 50, to what extent;

(c) how fur the cost of imporied raw
silk will come down with this reduction
of import duty; and

(d) how it will compare with the cost
of production of indigenous raw silk ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI

MOHD. SHAFI QURESHI): (a) No,
Sir.

(b) to (d). Do not arise.

ExPoRT OF Castor Om

3821. SHRI HIMATSINGKA : Will the

Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that the Indian
exports of castor oil have been hit by the
pnocculaﬁcdedbynmnlﬁvm.id-soto
$435 per tonne of castor oil; and

(b) the steps which have been taken
by Government with a view to reducing
the cost of Indian castor oil so as to en-
able it to compete with Brazil's products
in foreign markets ?

THE DEPUTY MINISTER IN THE
MINISTRY OF OCOMMERCE (SHRI
MOHD., SHAFI QURESHI): (a) and
(b). The Government is not aware of any
such price cut effected by Brazil. How-
ever the price of Indian castor oil com-
tinues to0 be competitive in international
market.
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Cost oF MmmNG CoAL

3823, SHRI N. K. SOMANI :

(a) whether it is a fact that according
to the assessment made by the Tarlff Com-
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mission, the cost of mining coal has gone
up comsiderably since the Coal Price Revi-
sion Committee reported on the cost struc-
ture in 1958;

(b) the recommendations of the Tariff
Commission in regard to the need for
economic incentives for coal mining; and

(c) the steps taken to implement the
recommendations ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI): (a) Yes,
Sir.

(b) The Tarif Commission, in the price
structure recommended by it, has provided
incentives for coal mining, apart f{rom
other factors, by giving liberal allowances
for replacement of machinery, 3.75% re-
turn on working capital, 15% return on
net fixed assets, a 23% provision for con-
tingebcies and a further liberal provision
for bringing stores costs up-to-date. Be-
sides, the output per manshift, which is
basic to all calculations on costs of min-
ing, has been taken at a figure lower than
that published by the Director General of
Mines Safety for the different Regions,
i.e.,, Bengal/Bihar and outlying ficlds etc.
With regard to subsidies, full neutralisa-
tion of genuinely and ecomomically in-
curred costs has also been recommended.

(¢) The question of subsidies had been
temitted to a Study Group for detailed
examination. The prices of all coal and
soft coke had been decontrolled with effect
from 24th July, 1967.
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VESTIBULAR TRAINS

3825, SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether to avoid murders and other
crimes on the Railways and also to put a
check to without-ticket travel, the Railways
propose to introduce vestibular trains; and

(b) if so, when?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) and
(b). Vestibuled trains are already running
on Indian Railways. It is the accepted
policy to progressively introduce more and
more Vestibuled trains on Indian Railways
as new coaches suitable for vestibuling are
turned out from Shops.

HmDUSTAN STEEL LTD.

3826. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of STEEL,
MINES AND METALS be pleased to
state :

(a) the total capital employed in the
Hindustan Steel Ltd. and the total average
annual sale effected by it;

(b) whether the sales of Hindustan
Steel compare favourably with similar pri-
vate sector undertakings;

(c) if not, the total losses suffered so
far and the reasons therefor; and

(d) the steps taken to improve the sale
rates 7

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA
REDDY) : (a) to (d). The informstion is
being collected and will be laid on the
Table of the House.
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H.E.C., Rancar

3827. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to statc :

(a) whether Government's attention has
been drawn to the views expressed by
former Chairman of H.E.C., Ranchi, ap-
pearing in Engineering Times of the 13th
February, 1968 regarding foreign collabo-
ration; and

(b) if so. Government's reaction there-
to?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED): (a)
No, Sir.

(b) Does not arise,

REGIONAL TeEa BOARD AT KOTTAYAM

3828. SHRI NANJA GOWDER : Will
the Minister of COMMERCE be pleased
to state :

(a) whether it is a fact that the Kerala
Small Tea Growers Association has
requested to open a Regional Tea Board
Office at Kottayam; and

(b) if so, the reaction of Government
thereto 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Yes, Sir.

(b) Government have not found it pos-
sible to accede to this request.

PERSONNEL AND WELFARE INSPECTORS ON
RAILWAYS

3829. SHRI Y. A, PRASAD : Will the
Minister of RAILWAYS be pleased to
state ;

(a) whether it is a fact that Personnel
Inspectors and Welfare Inspectors form
part of Personnel Branch;

(b) whether it is a fact that the Assist-
ant Personnel Inspectors in  Grade
Rs. 210—320 and Personnel Inspectors in
Grade 250—380 on the Northern Railway
are continoing in the same grade for the
last 8 to 12 years on account of meagre
number of posts in higher grades;
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(c) whether it is also a fact that no
percentage of higher grade posts is laid
down for them, as has been done In case
of other categories;

(d) whether it is forther a fact that the
Assistant Welfare Inspectors and Welfare
Inspectors on the Northern Railway have
greater chancas of promotion to grade
Rs. 250—380 and Rs. 335—425; and

(e¢) if so, the steps being taken to secure
parity in promotion chances to bo‘lh the
categories ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) to (e).
Information is being collected and will
be laid on the Table of the Sabha in due
course.

Pic IrRoN UNITS IN PRIVATE SECTOR
3830. SHRI S. R. DAMANI : Will the

Minister of STEEL, MINES AND
METALS be pleased to state :
(a) whether any proposals for the

setting up of pig-iron units in the private
sector have been submitted to Govern-
ment; and

(b) if so, whether any decision
been taken in the matter ?

has

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA
REDDY : (a) At present no application
is under consideration for the grant of
letter of intent in regard to setting up of
pig iron units in the private sector,

(b) Does not arise.
oy iy g @
3832, St WWg WA : ¥ @A
T 77 99T FT U0 F AT (%

(%) 1962 ¥ =L, 1968 T
#1 safa § T & fane goar &9 7
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#
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sagfan anfew anfaat & e safe
'
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HEeavy ELECTRICAL PLANTS
3836. SHRI R. BARUA: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be

pleased to state :
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(a) whether Government have con-
ducted a study to enquire into the causes
of the abnormal industrial unrest in the
Heavy Electrical Plants;

(b) if so, the conclusions

and

(c) the steps taken by Government to
remove these causes?

arrived at;

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
to (c). There is no abnormal industrial
unrest as such in the Heavy Electricals
Plants. While labour problems are dealt
with in the context of conditions prevailing
in a particular unit, no general study as
suggested has so far been necessary.
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CHEMICALS PLANT AND MACHINERY
ASSOCIATION

3838. SHRI M, SUDARSANAM : will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether it is a fact that the Che-
micals Plant and Machinery Assoclation
of India has protested to Government
against the purchase policy of public
sector companies in buying their require-
ments relating to electrical plants and
allied fields; and

(b) if so,
thereto 7

Government's  reaction

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS (SHRI F. A, AHMED): (a) Yes,
Sir.

(b) The representation is under consi-
deration.

MINING 'AND ALLIED MACHINERY
CORPORATION, DURGAPUR

3839. SHRI C. C. DESAT: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) when the Mining and Allied Machi-
nery Corporation, Durgapur, went into
commission:

(b) whether it is a fact that the Corpo-
ration since its inception, has not made
any profits but incurred a loss of about
Rs, 472 lakhs in 1966-67 as against
Rs. 242 lakhs in 1965-66;

(c) whether the total salary bill for
1966-67 showed an upward trend as com-
pared to 1965-66; and

(d) if so. the justification therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
The Coal Mining Machinery Project
which was later on incorporated as a
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separate company under the name and
style of Mining and Allied Machinery
Corporation Limited, was partly commis-
sioned in 1963 when it was a part of
Heavy Engineering Corporation, Ranchi.

(b) The Corporation has not made any
profits since its inception. It incurred a
loss of Rs. 2,08,24,167 in 1965-66 and
Rs. 4,71,51,560 in 1966-67.

(¢) Yes, Sir.

(d) The increase in the total salary bill
was due to payment of annual increments
and increased Dearness Allowance to em-
ployees.

MINING AND ALLIED MACHINERY
CORPORATION

3840. SHRI C. C, DESAI: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY  AFFAIRS
be pleased to state :

(a) whether the prolonged depression
in the economy of the Mining and Allied
Machinery Corporation, Durgapur, led
Government to make a great deal of
changes in the administration and produc-
tion pattern of the plant more than a
vear ago without much success;

{b) whether the plant was installed at
a cost of about Rs. 31 crores with US.S.R.
collaboration and aimed at self-sufficiency
und whether the fall in coal raising in
subsequent yecars necessitated the evolu-

tion of a programme lo diversify produc-
tion; and

(c) whether the reasons for the short-
fall in the production could be ascribed
to lack of adequate demand for coal min-
ing equipment, diversification in the pro-
gramme of manufacture, delay in the
receipt and commissioning of equipment
and Low Labour utilisation ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
to (c). The Coal Mining Machinery Pro-
ject was set up with Russian collaboration
as part of thc Heavy Engineering Corpo-
ration, Ranchi and the estimated cost of
the project was Rs. 31 crores. A sepa-
rate Company under the name Mining and
Allied Machinery Corporation Limited,
Durgapur, was incorporated in April, 1965

PHALGUNA 22, 1889 (S4KA)

Written Answers 182

to implement this project. The project
was set up to meet the estimated demand
of about 76 million tonnes of coal for
the 3rd Plan Period and rising to 136
million tonnes in the 4th Plan Period, The
Plant was to build up a capacity of
45,000 tonnes of coal mining equipment
in 1971-72 starting with 5,000 tonnes 1n
1965-66. However, due to lack of orders
for the kind of equipment for the manu-
facture of which it was established causcd
by the down-ward revision of coal targets
and the relatively slower pace of mecha-
nisation of mines, it became necessary to
diversify the production of the plant to
keep it loaded. Such  diversification
necessitated administrative and organisa-
tional changes within the plant the results
of which will be secured over a period of
time. The actual physical preduction in
the plant has been less than what was
originally scheduled in the build up of its
capacity and this is attributable parily to
the diversification measures causing im-
balances in some of the shops of the plant
and partly to the relatively low level of
productivity of the labour force. Corrective
measures in regard to these have also been
initiated by the introduction of incentive
schemes, re-organisation of the technologi-
cal departments etc,

RAILWAY YARD, CHAMAGRAM STATION

3841. SHRIMATI UMA ROY: Will
the Minister of RAILWAYS be pleased to

slate @

(a) whether Government are aware
that from the yard of Chamagram Rail-
way Station on the North-East Froatier
Railway, huge quantities of jron, stesl mate-
rials, foodgrains and other essential articles
are being daily pilferred by large number
of criminals with the knowledge of the Rail-
way Protection Force men and officers on
duty; and

(b) if so, the steps taken by the Chief
Security Officer, Railway Protection Force,
on the North-East Fronticr Railway to
provent the theft ?

THE MINISTER OF RAILWAYS
(SHRI C, M. POONACHA): (a) No.
There has been no theft of iron and steel
materials during 1966 and 1967. Only
3 cases of yard thefts have been reported
in 1967 as against 2 in 1966. As regards
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1_hett of foodgrains, 10 cases were reported
in 1967 as against 5 in 1966.

(b) The following preventive measures
are taken :—
(i) Armed patrolling by Police and
R.P.F. personnel on the affected
area has been introduced;

(ii) Trains carrying food stu¥ and
other essential goods are escort-
ed; and

{iii) State authorities have deputed
Force at vulnerabie stations in
West Bengal porlion to prevent
smuggling of rice and apprehend
smugglers and smuggled rice.
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STEEL PLANT IN HARYANA

3844. SHRI YASHPAL SINGH : Will
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether there is any proposal under
consideration to establish a steel plant in
Haryana State :

(b) if so, the site selected for the same;
and

(c) the amoupnt allocated for (he same ?
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THE MINISTER OF STEEL, MINES
AND  METALS (DR. CHANNA
REDDY): (a) No, Sir.

-(b) and (c). Do not arise,
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DEMONSTRATION BY EMPLOYEES OF INDIAN
STANDARDS INSTITUTION

3846. SHRI BHAGABAN DAS:

SHRI P. P. ESTHOSE :
SHRI SATYA NARAIN SINGH :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that the cm-
ployees of the Indian Standards Institu-
tion, Delhi, demonstrated in front of the
Indian Standards Imstitution Office, Delhi,
on the 6th February, 1968;

(b) if so, their demands; and

(c) the steps taken by the Govzrnment
to settle the dispute ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Yes, Sir.

(b) and (c¢). The particular demand of
the 1SI Employees Union in this demon-
stration was that the production of house
rent receipt should not be insisted upon
in cases where house rent allowance at
enhanced rate of 20% is claimed as it
has not been required for claiming the
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allowance upto 15%. The matter is being
handled by the Indian standards Institu-
tion and it is expected to be settled
amicably,

12.20 Hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

GrouNDING OF M.V. Vishva Shanti AT
CONSTANTZA

st daraw W (FfeEr)
ALY WEIET, ¥ AfqraA g S A
F frafafas faur & 91w of@e
4T AlEEd WAy & e fewmar
T g wvar g fF o A d
“1 9, 1968 F1 EWIfAAT A
FrERAT FEaMe F fFz mHo
o ‘fava wifs' F T I T
x|

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAO) : Mr. Speaker, Sir, I am sorry to
state that one of our good ships....

SOME HON. MEMBERS: We have
already received the copies of this state-
ment and we have read it.

MR. SPEAKER : Then, the hon, Minis-
ter may lay it on the Table of the House.

DR. V. K. R, V. RAO: Sir, T lay the
statement on the Table of the House.
[Placed in Library. See No. LT-412/68.).

ot s FWQ ¢ SreEE WEEA,
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DR, V. K. R. V. RAO ; I am a little
surprised that the hon, Member should
compliain of delay in information being
sent. The ship struck the breakwaters at
6.30 p.m. on Ist March, At 3 am. on 2nd
March, the crew were taken off the ship.
We received information on the 2nd March
morning, and immediately it was received,
it was communicated to the Central Gov-
crnment; and the owners, namely the
Shipping Corporation immediately com-
municated the information to the insuring
company and to the Salvage Organisation
so that somebody from the Salvage Orga-
nisation could go there, They had also
immediately cabled to our Embassy in
Rumania who sent their officer to the spot
to find out what assistance should be
given. Also an officer from the Shipping
Corporation was immediately sent to Con-
slantza.

I do not think I would accept the
statement that there was any delay in the
information being sent.

188

Regarding the second question whether
there was any idea of the meteorological
conditions being bad and so on, all that
will be the subject of inquiry. The inquiry
is being made by a nautical officer. Cap-
tain Rikhy who has been there from 10th
March. All the officers are detained there
along with their logbooks and other docu-
ments. As soon as the report is receiv-
ed, 1 shall be quite prepared to make a
statement.

SHRI S. S. KOTHARI (Mandsaur) : It
is a matter of serious concern that this
vessel which was constructed by the pub-
lic undertaking namely the Hindustan
Shipyard Ltd. in which we bave invested
a lot of money, should have disintegrated
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and broken into two parts. It is not as if
fractures have occurred, as the hon, Minis-
ter has pointed out. An important issuc
yrises. Not only is it a pointer to the
inefficiency of the concern which cons-
tructed it but what is of greater import-
ance is this. Arc there fundamental
defects in the engineering and technology
employed by this concern ? If so, 1 would
simply put this to the hon, Minister more
in sorrow than in anger: Que vadis?
Where are you going ? If the technology
or engineering employed is not sound and
some of the ships constructed are basical-
ly defective, then it is a matter of serious
concern, Would the Minister appoint a
commission. of inguiry composed of tech-
nical personnel to look into this aspect of
the functioning of Hindustan Shipyard,
whether the engincering and  technology
are sound and efficient ? Secondly, which
authority certified the ship as sea-worthy.
particularly when the special survey was
conducted in mid-1967 when it was declar-
ed sea-worthy and fit to operate ? In the
light of this, why did it disintegrate into
two parts by a minor shock ? There was
no collision of a type which would lead
to disintegration,

MR. SPEAKER : How long am 1 to 20
on listening to his speech when only a
question or two by way of clarification is
allowed 7

SHRI S. S, KOTHARI ; 1 am asking
only one or two guestions.

DR. V. K. R. V. RAO : T am sorry that
the hon. Member seems to have the public
sector on his brain all the while, T strong-
ly repudiate the allegations which have
been made by such a responsible person
as my hon. friend.

‘SOME HON. MEMBERS : No allega-
tions.

_ SHRI S. S. KOTHARI : He is becom-
ing irrelevant,

DR. V. K. R. V. RAO : Certainly, he
has made allegations. 1 am extremely
sorry he has done it.

This ship has got the best certificates
from the Lloyds Register of Shipping and
from all the persons who have deployed
in service. It has made 14 runs, Unfor-
dunately, accideats do occur. If a machi-
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nery manufactured by my hon. friend's

friends, may be a motor car or something
like that were to meet with an accident,
and get damaged, could it be attributed
to the same defect. . (Interruptions) I am
perfectly entitled to defend the public
sector in the face of the hon. Member's
allegations against it.

SHRI S. S, KOTHARI :
should not get excited.

The Minister

SHRI RANGA rose—

DR. V. K. R. V. RAO :
vielding,

SHRI RANGA (Srikakulam) : We are
not asking him to vyield. I am not
bothered about the Minister. It is im-
proper for us to lose our temper. But
is it not more improper for u Minister to
lose his in this manner 7

SHRI BAL RAJ MADHOK (South

Delhi) : Are we to suffer because the
Minister loses his temper?

I am not

MR. SPEAKER My cxperience is
that none of us can afford to lofe temper,
these days. These days are so bad (/n-
rerriintion).

DR. V. K. R. V., RAO : I can assure
the House that neither the hon. Member
nor 1 have losi our tempers,

As regards the question who gave the
certificate, the ship had been surveyed.
When it was constructed, it was done
under proper survey not merely by our
own mercantile marine surveyors but also
by Lloyds Register of Shipping.  After
completion of construction .the ship was
surveyed for all the necessary technical
details and certificate given. It was placed
in the highest class by Lloyds Register.
It has already done 14 voyages, I think
it is an extremely unfortunate i accident
that occurred. But simply because an
accident has occurred, therefore that the
whole Hindustan Shipyard should be wor-
rained and a demand made for the ap-
pointment of a commission of inquiry—
1 am not prepared to appoint any such
commission.

SHRI S. S. KOTHARI : What Is the
nature of the accident? What was the ex-

1ent of the impact ?
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DR. V. K. R. V. RAO : All that has
got to be ascertained,

SHRI S. S. KOTHARI : He has not
been able to ascertain this simple fact,
though the accident occurred on the 1st of
March.

SHRI K. NARAYANA RAO (Bob-
bili) : From the statement, it is cvident
that no immediate salvage measures have
been undertaken. Even today the fate of
the cargo is still in suspense,

It is also disclosed that we are having
our shipping lines with Rumania for the
past 10 years and we have done
many voyages within that time. From
this it is evident that we have not made
any treaty provisions contemplated under
sec. 403 of the Merchant Shipping Act,
according to which we have to make treaty
provisions on a reciprocal basis for wrecks
of this kind. Nor do we have elaborate
provisions covering wrecks and salvages
for such contingencies which are costly.

Therefore, I would like to know from
the hon, Minister whether we have any
treaty arrangements with any of the mari-
time Powers, in particular with Rumania,
so far as wrecks and salvages are concern-
ed.

DR. V.K. R. V. RAO : T am sorry I
am not in a position to answer the ques-
tion at the moment whether we have any
treaty. As far as salvaging is concerned,
an officer of the salvaging organisation is
already there surveying the ship and try-
ing to find out how far it can be salvaged.

o m (70) : @ @A &
FWE wE ¥ 1 F SrAAr S g
fe 7z ot facar wvgw W o & T
I dfwey F1 e frenm A
s fademr &t fore frdemr ?

DR. V. K. R, V, RAO : I wish I were
in a position on to tell the hon, member
the exact amount. My information is
that adequate compensation has already
been sanctioned, It will be given to the
next of kin, but they have to produce 2
succession certificate. Panding production
of a succession certificate, it has been de-
cided to make Ban ex gratia payment
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straightaway. [ am extremely sorry the
man should have died. I would like to

extend my own sympathy and the sym-
pathy of the Hous¢ to the next of kin
this gentleman who has 1lost his lifs on
duty.

SHRI D. N. PATODIA (Jalore) : I
can understand the hon, Minister getting
irritated whenever the public sector is
mentioned, but the record of the Hindus-
tan Shipyard is not above board. I am
myself aware of two cases. For Indian
Steamship Co., one ship built by the
Hindustan Shipyard by the name of “Indian
Industry” had a constructional defect. In
another case a ship was sold to Great
Eastern Shipping Co., whose original
name was probably Ratnakar which was
subsequently changed, and that also had
a constructional defect, as a result of
which both had to carry 2,000 tonnecs
ballast whenever they travelled. There-
fore, may I know whether in respect of
this particular ship there was any parti-
cular constructional defect,

Secondly, what was the master's report
in respect of this particular damage dome,
and may I know whether, in view of cer-
tain defects that might be in the construc-
tion or otherwise, Government anticipate
any difficulty in settlement of claims by
the insurers ?

DR. V. K. R. V. RAO : I do not know
if 1 would be in a position to go into the
history of Hindustan Shipyard. We all
know that the early history when there
was some difficulty in the beginning, but
this ship was constructed in 1962 and to
the best of my knowledge there was no
question of any comstruction defect, be-
cause it has been certified, but an enquiry
is going on. Not only an officer from the
Shipping Corporation, not only the Har-
bour Minister of the port of Constantza
of the Rumanian Government, but also a
nautical officer of the Indian Government
has proceeded there to conduct a preli-
minary enquiry under the provisions of
the Merchant Shipping Act. As soon as
we get his report, we will have to find
out whether there was any defect on the
panofthevmel.ormydufectouthe
part of any individual and take mecessary
action.




12.34 HRS.
PAPERS LAID ON THE TABLE

West BENGAL TaxaTioN Laws (AMEND-
MENT) SECOND ORDINANCE

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : I beg to lay on the Table a copy
of the West Bengal Taxation Laws (Amend-
ment) Second Ordinance, 1968 (West
Bengal Ordinance No. V of 1968) promul-
gated by the Governor of West Bengal on
the 7th Januvary, 1968, under article 213
(2)(a) of the Constitution read with clause
(c) (iv) of the Proclamation dated the
20th February, 1968, issued by the Presi-
dent in relation to the State of West Ben-

gal, [Placed in Library. See No. LT-
408/68].
MINERAL CONCESSION (AMENDMENT)

RuLEs, 1968,

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P, C, SETHI) : I beg
to lay on the Table a copy of the Mineral
Concession (Amendment) Rules, 1968,
published in Notification No. G.S.R. 370
in Gazette of India dated the 2nd March,
1968, under sub-section (1) of section 28
of the Mintés and Minerals (Regulation
and Development) Act, 1957. [Placed in
Library, See No. LT—409/68].

CERTIFIED Accoms oF CoFFee Boarp

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : I beg to lay
on the Table—

(1) A copy of the Certified Accounts
of the Coffee Board for the year
1966-67 and the Auditor Report
thereon. [Placed in Library, See
LT—410/68],

(2) A copy of Notification No. S.0.

741 published in Gazette of India

dated the 23rd February, 1968,

under section 12A of the Eassential

commodities Act, 1955. ([Placed
in Library. See No. LT—411/68).

12.35 Hms.

COMMITTEE ON PUBLIC
UNDERTAKINGS
MmNuTES
ot gro ATo frar@t (Wrareriw) :
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COMMITTEE ON PRIVATE MEMBERS'
BILLS AND RESOLUTIONS
TWENTY-THIRD REPORT

SHRI KHADILKAR (Khed) : I beg to
present the Twenty-third Report of the
Committee on Private Member's Bills and
Resolutions.

ESTIMATES COMMITTEE
THIRTY-SEVENTH AND FPORTY-FOURTH
REPORTS
SHRI P. VENKATASUBBAIAH
(Nandyal) : I beg to present the follow-
ing Reports of tho Estimates Committee :—

ityseventh  Report  om the
2 Rﬂw of Food, Agriculture,
Community Development and Co-
operation (Department of Agricul-
ture)—Central Inland Fisheries Rs-
search Institute, Barrackpore.
Forty-fourth Report on action taken
by Government on the recommen-
dations contained in the Ninety-first
Report of the Estimates Committeo
(Third Lok Sabha) on the Ministry
of Railways—South Eastern Rall-
ways,

(2

—

12.36 HRs.

STATEMENT RE: ATTAINMENT OF
INDEPENDENCE BY MAURITIUS

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : Mr. Speaker Sir, I am sure
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the House will join me in greeting the
advent of freedom in Mauritius and in
warmly welcoming independent Mauritius
to the comity of nations,

Asg the House is aware, a delegation led
by my colleague, the Minister of State
for External Affairs, Shri Bhagat, is in
Mauritius at this moment. rejecting with its
free people and sharing their sense of ful-
filment at this long-awaited liberation from
colonial rule,

Sir, we wish the people of Mauritius all
success in the endeavours upon which they
will now embark as a free people, to deve-
lop their multi-racial society and to further
their socio-economic progress.

We look forward to preserving and pro-
moting the goodwill and understanding bet-
ween our two people and to growing mu-
tual cooperation in the sphere of socio-eco-
nomic development.

May I request you, Sir, on behalf of this
House and the people of India, to convey
to the Government and the people of
]\{auritius our sincere pood wishes on this
joyous occasion? :

12.37 Has.

GENERAL PUDGET—GENERAL DIS-
CUSSION—conud.

MR. SPEAKER : The House will now
resume further discussion on the general
budget. 6 hours and 40 minutes have been
spent and we have still about 13 hours, I
would request the Deputy Prime Minister to
reply on Thurday, at about 2.30 P.M. be-
cause we would be also having private
members’ business on that day, Friday be-
ing a holiday.

Today, a discussion has been put down
at 6.30 PM. Mr. Nath Pai is not well
Therefore, we will continue that discussion
sometime next week.

Now Dr. Melkote.

DR. MELKOTE (Hyderabad) : Sir,
ymlimlatlmdbymmthuthc
budget presested by the Finanoe Minister
hucreahdauuldmmﬂwmle
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at from various angles and in doing so,
various sectors of the population have a
feeling of either being pleased or being
hurt. I for one would say that by
and large, the people have welcomed the

budget and 1 wish him all success in the
coming year.

The revenue that the Finance Minister
would be getting next year would be about
Rs. 3,200 crores which is nearly ten times
the revenue in 1947, which was just Rs, 347
crores., In the first plan, we planned for
an expenditure in both public and private
sectors to the tune of Rs, 3,100 crores.
We will be spending that amount of money
during the course of just one year DOW.
From this, it is evident that the progress
that the nation has made in the last
twenly years has been phenomenal and the
budgetary position has definitely improved.

Due to shortage of time, 1 would like to
concentrate on only two or three points.
First is the plan allocation for Andhra Pra-
desh. Andhra Pradesh has not received
the same amount of grant that it received
every year. Last year, we received a parti-
cular quantum, This year it has been re.
duced. We have been spending a good
deal of money on agriculture and supplying
food to the whole of India. Even electri-
city is being supplied to the villages for
agricultural purposes. In that context, if
we are singled out of all the states and
we are not given the same amount of
money given to other States, we feel very
much hurt. We have presealed a memo-
randum to the Prime Minister and we hope
that the Finance Minister will come to our
succour.

There are two items in the budget which
are not so welcome, One is the extra charge
made by the communications department.
The communications department has beeo
developing fast in the country. Incidental-
ly. I do not know whether the minister in
charge of this department should concord.
developing himself in keeping with the deve-
lopment of the department. T would like
to bring to his notice that this extra money
that he wants there is absolutely unneces-
sary. 1 personally feel that this amount
cam be ot by other means and it is not at
all necessary to hurt the common man in
this endeavour,
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Therefore, may 1 make a fow suggestions?
The rate charged for a postcard is sought to
be increased. Is it necessary? There arc
iwo maspects of this question. Omne is that
postcards are being utilised for social pur-
poses, for communication of domestic
affairs, for marriages, for deaths and seve-
ral other incidents, Equally so the post-
card is being used in millions by the com-
mercial department. Why not bring a se-
parate postcard altogether charging the
commercial department a higher rate, near-
ly double, and give the poor man the pre-
sent rate or, if necessary, lessen it?

The telegraph department also should
do the same thing, So far as telegrams are
concerned, the poor man has to take the
material, go to the post office, write out
the telegram and hand it over paying the
necessary charges. All commercial firms
and wealthy private individuals have got
telephones, They simply telephone the
telegraph office giving the message to be
conveyed. The department has to have a
clerk appointed 1o take down this message
which means cost. In return he telephones
back. Even the tclephone charges do not
get charged. When it is conveyed to the
other end at that end also there has to be
« clerk to take down the message and con-
vey it. The poor man also is made Lo
hear a share of this burden. Why should
this happen? 1 do not see why phonograms
should not be charged at a much higher
rate and commercial telegrams at least
sixty paise or much more if necessary so
that the richer people will be made to bear
the burden of the cost and the poor man
will be left alone. This by itself will be
uble to bring in a good revenue. If the
charges on commercial telegrams, phono-
grams and international charges are in-
creased sufficient revenue will come in. As
I have already said, if the department leaves
alone the ordinary postcards used for social
services and the telegrams of the poor peo-
ple, and in place of that levies a higher
charge on commercial postcards, telegrams
and phonograms, the department will get a
good deal of revenue. According to cul-
culations made here the postcard itself is
facing a deficit of Rs, 6 crores. All this
could be made up if an equitable charge
is made on the affluent sections of the
population,

Then I come to the question of public
sector industries. Many of them got esta-
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blished ten or twelve years back. The total
investment has been somewhere about
Rs, 2,500 crores, In spite of these things,
what is the return in our industriss. The
private sector is very fond of pointing out
o the public sector. Even in the private
sector, 1 would like to ask, what is the

return? Since 1950, after we got indepen-
dence. we have been getting into the coun-
try the best machinery available in the
world,

We have got the best machinery
from Russia, East Germany, West Germany,
Sweden, Switzerland, America, England,
France, Japan and every country, When
our Indians go to those countries for train-
ing they produce that amount of material
there and get better wages. In England
they get a thousand rupces per momth, in
France and Germany Rs. 1,500 a month
and an equal amount in Sweden and
Swilzerland. When they come to our coun-
try for working on the same machines they
pet Rs, 150 or Rs, 200 a month. The
wage structure in our country is so low that
there is no incentive. In spite of this the
world over people say that our labour is
very costly. This is a matter for investiga-
tion.

It is pointed out that with this low wage
stricture the Indian worker is not produc-
ing sufficient. Why is it s0? Is it due to
bad managerial talent or is it due to insuffi-
cient incentives? What is the cause that
having invested Rs. 2,500 crores in the
public sector and possibly a similar amount
or at least half that amount in the private
seclor neither the private sector mor the
public sector is able to give a similar account
as other countries are giving, The fault lies
cnlirely with the managerial talent. The
worker is prepared to work. Evea in the
postal department there is over-time wages.
Why should this occur? The workers waste
time, sit overtime and work for 14 hours,
And when they work for 14 hours, how
can they work the mext day with the samo
amount of efficiently? T wquld say that you
have to categorise the workers as A, B, (o4
according to their ability and efficioncy and
give them promotion only on that basis.
What the worker wants is more moncy. So,
While giving them money it should be en-
sured that they complete the ::‘rlk within

I want the hon. Minister to reslise that if
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[Dr. Melkote]
we want the country to progress it is neces-
sary for everyone of us to put in proper
effort and it is the duty of the management
to sec that the workers are made to work.
As things stand, they are getting the minj-
mum wages in this country in spite of the
phenomenal progress that has been made
by the country. This aspect of the ques-
tion is very important and I am sure the
Minister will pay attention to this.

I am glad the Finance Minister has given
priority for agricultural production. In
Andhra Pradesh we do not have many in-
dustries and there is concentration of peo-
ple on agriculture. Because we have only
few industries, the unemployment potential
in Andhra Pradesh is very very great. Are
we to be hit again by not providing enough
financial assistance for development of in-
dustries in that area? Even in the agricul-
tural field the money that we deserve is not
being given by the Finance Minister, This
aspect of the question needs to be looked
into very very carefully and, therefore, 1
would like to plead with the Finance Minis-
ter that in spite of merely looking at the
financial aspect of the question, he should
set up a Committee of Members of Parlia-
ment to look into those items of expenditure
in the various departments and suggest
ways and means of curtailing that expendi-
ture. If that is done, I am sure much of
the extra burden that he is trying to im-
pose by his budget can be removed,

The same thing applies to the railway
administration. The railways have become
one of the most corrupt and inefficient de-
pariment. I am very sorry to say this in
respect of a public sector undertaking. It
is deteriorating day by day. Though the
defects have been pointed out year after
year, the railways have not made any im-
provement. There is something wrong
somewhere and I think the concerned peo-
ple should be taken to task. I hope the
Finance Minister, apart from looking into
the budget, will look into this aspect of
the matter so that the public exchequer may
be benefited thereby.

MR. SPEAKER : I find that some partics
like PSP, SSP and Communist Marxists
have not yet taken part in the general dis-
cussion on the budget. So, I would now
call members from those parties before call-
ing any Congress Member. The Commu-
nist Marxists have not even given their
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name. I hope they will do it now. Shri
Hem Barua.

SHRI HEM BARUA (Mangaldai) :
This is a limping budget that Shri Morarji
Desai has presented to Parliament om the
leap year day. I call it a limping budget
because our economy itself is limping today.
Our economy is in the doldrums; there is
no doubt about it, and that is due to the
fact of the rise in prices, steep rise in
prices and less production. These are the
few things that are affecting our ecomomy
at present, In this context, I would just
like to know whether the budget proposals
visualise the state of affairs in our economy
today or not.

12.48 Hms.
[MR. DEPUTY-SPEAKER in the Chdir]

As T look at it, there is no attempt made
to rejuvenate our ailing economy. The
budget proposals do not give any indication
of it. The budget proposals give an indica-
tion of the fact that the Finance Minister
is very much optimistic, but it is based on
carelessness, There is no ground for opti-
mism and yet he is very optimistic.

The budget proposals should have a pers-
pective, The perspective of our economy
must be taken into account in the budget.
But, unfortunately, the budget proposals
have not taken the perspective or the ail-
ing condition of our economy into account.
That perspective of the economy must be
as clear as a mirror. But, unfortunately.
the perspective which the Finance Minister
presents, against the background of which
he has formulated his budget proposals, is
befogged and blurred, and there is the
rub., What is a good budget? The test
of a good budget? The test of a xood
and rational budget depends upom certain
factors 7 What are those factors ?

The first one is the capacity to straighten
out our finances. That means we have
to discipline our fiscal policy. But then
there is no attempt to discipline our fiscal
policy and there is no attempt to straight-
en out finances. The other is to stabilise
the prices. Unfortunately, the prices in
the country are spiralling up to giddy
heights and there is no attempt in the
Budget proposals to check this spiralliog
up of the prices. This is an obnoxious
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and ominous fact in our national life and
in our national economy. But there has
been na attempt to right thesc wrongs.
What the Finance Minister is doing is that
he is shifting from point to point without
effecting any check on the critical points,
That is what he is doing. The third
ground on which a Budget can be judged
as a rational Budget is its capacity to
promote and encourage the capital market,
But, unfortunately, there is no attempt in
the Budget proposals to promote and en-
courage the capital market. What is
happening to our economy ? So far as our
economy is concerned, there is less and
less production, lessening of production
and escalation of deficit financing and in-
flation to the detriment of the economy.

Now, may I point out that our Finance
Minister has said times without number
that he would never resort to deficit finan-
cing ? But this deficit financing that he
has resorted to in the Budget proposals to
the extent of Rs. 290 crores, as adumbra-
ted in the Budget proposals, is colossal in
dimension. There can be no doubt about
it. It is really unfortunate that the over-
all deficit, as adumbrated in our Budget,
from year to year, is escalating from year
to year. In 1961-62, the overall deficit
was Rs, 114.51 crores and now it has be-
come Rs, 290 crores. I must gay that
there is a stupendous progress in deficit
in this country. There is no doubt about
it

The Finance Minister, in the same
breath, says that the States must balance
their Budgets. That is what he has said.
But he has not taken any steps to see
that the States balance their Budgets. There
should be cooperation between the State
Governments and the Central Government
so far as the formulation of the economic
policies are concerned. But that is not
there, There is an old saying that exam-
ple is better than precept. Shri Morarji
Desai has given a precept but he has not
tried to give an example so that the
example might be emulated by the States,
It is not easier for a deficit Budget to en-
thuseé or to improve the capital market.
There is no doubt about it. But in this
-context of the deficit Budget, I may point
-out that the deficit Budget will give risc
1o inflationary pressures and inflationary
pressures will give rise to a further rise
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in prices and a further rise in prices will
lead to little revolutions. All over the
country, today, there are divisive forces
raising their heads, It is because of eco-
nomic imbalance in their regions. It is
because of economic imbalance that the
Shiv Sena has become a force in Bombay
and it is due to economic imbalance that
the Lachit Sena, although it is an under-
ground organisation, is producing an im-
pact on the psychology of the people
living in that State. These little popular
revolutions that are enacted in different
parts of the country might be spordic and
isolated because of inflationary pressures
and because of the rise in prices and also
because of the ailing conditions of our
economy. These little popular revolutions
that might be sporadic and isolated might
combine themselves into a mighty revolu-
tion any force, comprehensive and con-
solidated revolutionary force. But the
Budget proposals have not taken note of
that. Whether we like it or not, a star-
ving people does not know any logic.

What about unemployment ? The back-
log of unemployment in tais country is
increasing from year to year. It has now
assumed a magnitude, this unemployment
problem has accummulated a magnitude,
which cannot be wished away by plati-
tudes. This fact of growing unemploy-
ment, | am sure, is going to contribute to
the rise of the divisive forces that are
already rampant in this country, Could
these divisive forces be checked by slogans
from the citadel of Delhi ? They cannot
be checked. I am sorry to say that the
Finance Minister has nof taken up the
point of unemployment, The backlog of
unemployment, which is increasing from
year to year, has not been taken into
account. Now what he is serious about is
the employment of Congressmen who have
been discarded by the Indian electorate.
All these Congressmen like .Shri K. D.
Malaviya, Shri Subramaniam, Shri Raghu-
nath Singh, Shri Rameshwar Tantia, Shri
Thomas, Shri Raj Bahadur, etc., who were
discarded by the Indian eclectorate, are
gainfully rehabilitated in office. Rehabili-
tation of the Congressmen discarded by the
Indian electorate does not mean or does
not indicate any attempt towards the solu-
tion of the unemployment problem which
is getting more and more intensified in #his
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country, The trouble is this. The psycho-
logy from which this Government suffers
is that once the Congressmen get defeated
in the elections, they become experts, ex-
perts for something else. That is what is
happening. Mr. Raj Bahadur is rehabilitat-
ed in Katmandu, Mr. Tantia is rehabilitat-
ed, Mr. Raghunath Singh is rehabilitated.
Mr, Subramaniam is rehabilitated, Mr.
Thomas is rehabilitated, Mr. K. D. Mala-
viya is rehabilitated, All these people who
were discarded by the Indian electorate have
now become experts. That is not the way
to solve the problem of unemployment,
This morning., the papers have reported
that there are as many as 40,000........

( Interruptions).

SHRI D. C. SHARMA (Gurdaspur) :
This shows that they are benevolent,

SHRI HEM BARUA: If appointing
discarded Congressmen to gainful occu-
pations is benevolence, 1 am sorry T can-
not agree with Professor Sharma, although
he is very learned.

Now what is happening about agricul-
ture 7 About agriculture, different depart-
ments of the Government have given
different estimates; the Food Department
gives one estimate, the Agriculture Depart-
ment gives another esiimate and the Plan-
ning Commission gives yet  another
estimate. That is the trouble, Yet, on
these estimates, which are given differently
by the different departments of the same
Government, Mr. Morarji Desai seems to
capitalise—capitalise to do what, becausy
we are going to have a bumper crop and
one speaks with optimism—capitalise on
this bumper crop to wipe out the deficit
of Rs, 290 crores. The President in his
Address to Parliament has said that we
aro going to have a bumper crop of 95
million tonnes. All right; let us take that
as the right estimate and that is good
news. Yet, one feels like asking as to
what percentage of this bumper crop is
due to the efforts made by the Govern-
ment and what percentage of it is due to
the bounty of nature. Somehow or other,
India has a monsoonic agriculture. If the
monsoons smile on us, we get good agri-
culture and if the monsoons do mot smile
on us, then we get bad agriculture, and
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Mr. Morarji Desai seems to depend on
these smiles of nature. But I must tell
him that the smiles of nature are as
evanescent and at the same time as illusory
as the smiles of a wily woman. Tae
smiles of nature are as evanescent and ay
illusory as the amiles of a wily woman.
and 1 do not want Mr. Morarji Desai.
who is a strong man and who is a moral-
ist, to be spoiled by the smiles of nature. .

MR, DEPUTY-SPEAKER : The hon.
Member may continue after Lunch.

The House stands adjourned for Lunch
till 2.00 p.M,

13 Hes,
The Lok Sabha adjourncd for Lunch il
Fourteen of the Clock,

The Lok Sabha reassembled after Lunch
at Four Minutes Past Fourtcen of the
Clock .

[MR. DEPUTY-SPEAKER in the Chair]

GENERAL BUDGET—GENERAL
DISCUSSION—contd,

MR. DEPUTY-SPEAKER
Barua may resume his speech.

Shri Hemv

SHRI HEM BARUA : I was speaking
on agriculture and the wily smiles of a
woman because 1 am afraid that Shri
Morarji Desai who is a moralist might be
cntrtapped by the wily smiles of nature
which are like the wily smiles of a wily
woman, Whatever that might be, agricul-
ture is the largest private sector in our
country. But somehow or other, agricul-
ture is being neglected in this country. It
has suffered cold neglect by Government.
Al the same time, our agriculture is in
doldrums because of the fact of cold
neglect and at same time, the mismanage-
ment and misdeeds of this Govermment for
the last twenty ‘years,

Now, the problems of agriculture can-
not be solved simply by depending on the
smiles of nature. Government must take
positive stepy to improve our agriculture,
because we must not forget that agricul-
ture constitutes even mow 70-75 per cent
of our foreign exchange earnings and
agricultural production accounts for 50 per
cent of our national income. In order to
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promote our cxport trade, both agriculture
and industry are to be reared up, parti-
cularly agriculture deserves to be more
carefully reared up as it contributes, as
1 said, 70-75 per cent of our foreign ex-
change earnings.

I am unhappy to see that the Finance
Minister has imposed taxes on manufac-
tured goods. Our manufactured jute
poods are already facing a keen competi-
tion from neigabouring countries, particu-
larly Pakistan. Now by imposing a tax
on manufactured jute goods, how does he
hope to improve or promole our cxport
trade 7 That passes my comprechension,
In the budget proposals, therc is no in-
Jication to see that our export trade in-
Lreases,

There is ulso the decision lo creale a
buffer stock of foodgrains, particularly by
imports under PL 480. When the Presi-
dent addressed the joint session of Parlia-
ment last vear. he said that by 1971
this country shall become sell-sufficient in
food, but in the last Address of the Presi-
dent last month, there is no mention of
that. BEwven in the budget proposals or in
the budget spcech of the Finance Minister,
there is no mention of that, 1 would
say the sooner PL 480 imports are  dis-
continued the better for our country, its
ceonomy and political stability also,

The Finance Minister has said that the
defence budget has gone up because of
two things. One is the cost of the
establisament; the other is the programme
this country has undertaken to build border
roads, May I draw the attention of the
Finance Minister lo the report of the PAC
which pinpoinls certain cases of corruption
in the defence department itself 7 Who does
not know about the recent motor tyre
purchase scandal ? It came up on the
floor of the house also. While our brave
jawans arc facing the rigours of nature
on the frontier in order 1o defend the
dignity of our national flag, the dignity of
this country and its integrity, there are
certain persons in the defence department
who enjoy a comfortable life in cloistered
seclusion, They are the arm-chair people
who are indulging in corruption. When
I think this corruption, it peins me.
Cormruption has become a patent factor in
our nstional life. It must be rooted out
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entirely. I am a staunch believer in tae
need for a certain amount of ethics in
our life.  But ethics is a thing that is
missing. The Finance Minister who be-
lieves in ethical attitudes and all that,
should undertake somc measures to see
that corruption is rooted out lock, stock
and barrel from this country. But that
is not done,

As regards the border roads, may I say
this 7 We have our cnemies on the bor-
der . In spite of the fact that the Peking
Radic uand Radio Pakistan are criticising
us for increasing our defence budget, 1
would say that roads must be built. But
there is one thing. The roads must not
exist on maps only as they did during
the Chinese aggression of 1962; they must
exist in ferra firma. The Finance Minister
should see to this,

Coming to imposilion of taxes, it has
heen done in a random way. There are
some people who say that this is not a
socialist budget. Tt might not be. In
that case, Shri Asoka Mehta, who went to
the Congress with some socialist goals, to
try to build a society on socialist lines,
must withdraw from the Congress now;
resign from the Congress,

AN HON, MEMBER : Do
hin back 7

SHRI HEM BARUA : He is not going
to come back, because you have given
him a ministerial berth, and once a man
gets a ministerial berth, because of natural
weakness of man, it is difficult,

you want

Instead of impoding taxes at random-
which saps the vitality of the common
man, as tne postal rates increases are sap:
ping the vitality of the common man, I
would say that the Government must
ughien up its tax collection machinery,
but there is no attempt to do it, although
there has been a demand made on the
floor of the House. Only yesierday the
Minister of State for Finunce disclosed in
this House that tax arrears are to the tune
of Rs. 541.71 crores. This is stupendous
amount, and 15 big business concerng and
big individuals are involved in this amount
of tax arrears. This is a serlous matter
to be taken note of,
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[Shri Hem Barual

This tax evasion has somehow or other
become an occupational disease with India,
with Indian big business, and it has taken
the) form of an epidemic. It has even
produced an impact on foreign companies
operating their business in this country.
For instance, Burmah-Shell  Refineries
Limited owes an income-tax of Rs. 285.49
lakh# to this Government, That shows
that tax collection machinery has not been
tightened up.

SHRI S. K. TAPURIAH (Pali) : 80%
is in dispute,

SHR1I HEM BARUA : What about the
20% that is not in dispute ? Why has this
Government failed there ?

SHRI N. K. P, SALVE (Betul) : 1
would like to point out that the department
has conceded that Rs. 135 crores are not
effective arrears, So, the effective arrears
are only Rs, 365 crores,

SHRI HEM BARUA : Let us believe
‘what he says. If more than Rs, 300
<rores are in arrears, even then I would
say that the tax collection machinery has
failed to mop up those arrears,

Prof, Kaldor estimated tax arrcars to
the tune of Rs. 200 crores per year, but
unfortunately that amount has escalated
now, and it is Rs, 541.71 crores. We have
10 take note of that even cinema stars like
Raj Kapoor are in arrears, Why is it that
the Government cannot mop up these
arrears, in stead of imposing fresh taxes ?

Taxes on postal rates, particularly on
packets of books, is going to effect the
book trade. Mostly book shops are situa-
ted in the town arrears, and the rural
people when they want to buy books have
to get them through the postal service,
When the rates are increased like this on
postal packets, this is naturally going to
affect the book-reading habit of our rural
population.  That has to be noted.

There should be economy, but there is
no sign of it in the speech made by the
Finance Minister. There should be a
drastic check on governmental spending,
but what is happening 7 I do not kmow
what tae Administrative Reforms Commis-
sion is going to recommend, but the fact
remains that there is a proliferation of the
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administrative machinery.  Administrative
expenditure escalating from year to year.
In 1964-65 the over-all expenditure on

civil administration was Rs, 107 crores.
Now it is Rs, 186 crores. This is the
state of affairs. 1 would say that un-

checked governmental spending leads to
inflation. Inflation leads to many evils
which 1 have already said.

The Finance Minister has taxed foreign
liquor. He should know that prohibition
is often described as a monstrous fraud
perpetrated on the Indian people and by
this policy the Indian exchequer is losing -
Rs. 300 crores per year.  If you scrap
prohibition, the national exchequer gains.
He has increased the tax on foreign liquor.
That is not the way to give a flllip to
prohibition. He is a prohibitionist, who
does not drink except tomato juice, pro-
bably,

SHR] PILOO MODY (Godhra) . Even
that is too strong for him; only goat's
milk, (Interruptions),

SHR] HEM BARUA : Unfortunately, he

is trying to model all Indians after his
pattern. That reminds me of the Red
Rose of Oscar Wilde, 1 would like to
quote that,

MR. DEPUTY-SPEAKER : Quote and
conclude,

SHR] HEM BARUA: The Prnme
Minister quoted Oscar Wilde the other day.
It is one thing for a woman to quotc
Oscar Wilde and it is another thing for a
man to do so.

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRJ
MORARIJI DESAI): Have 1 ever asked
the hon. member to give up his betel
leaves ?

SHRI HEM BARUA : As I said, he Is
trying to model all Indians after his
pattern,

SHR] MORARIJI DESAI: On the Con-
stitution, not on me,

SHRI HEM' BARUA: Oscar Wilde
wrote :—
“The Red Roee is horribly selfisn if
it wants the other flowers in the gar-
den to be both red and rose.”
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i think Mr. Morarji Desai is horribly
selfish, This tax imposed on foreign liquor,
1 am afraid, will lead to smuggling and
other disastrous effects so far as the
health of the people is concerned. You
must not forget that most of the State
Governments are liberalising the policy of
prohibition. When the States are doing
40, to think that he would be able to give
a fillip to prohibition by imposing this tax
is a midsummer night's dream. He can-
not do it. This is bound to fail,

MR, DEPUTY-SPEAKER : He should
conclude now and leave some time for
the second speaker from his party,

SHRI HEM BARUA : Al right, Sir;
thank you,

MR, DEPUTY-SPEAKER : Shri Surya-
narayana,

st fir aromwr  (adt) . SuTEmS
wgeg, qf a9 gewar & fE s
AR & F AT A/ @A famr o oF
TAT AT F AT QA AR AT
feqr, ge% fau & svow) gy FAv

Mg

MR. DEPUTY-SPEAKER : 1 have
called Mr. Suryanarayana, not Mr. Sheo
Narain,

SHRI K. SURYANARAYANA (Elu-
ru) : Sir, while supporting the demands
contained in this budget, I would request
the Government of India to consider
allotting more funds especially for tae
development of agriculture in general aad
particularly in Andhra Pradesh, which is
dominated by the agriculturists, The
Andhra Government has sent several pro-
posals for the development of agricultural
industry, but whenever our ministers, in-
cluding the Chief Minister have approach-
ed the Government of India, they have
been told that taey should keep within
their plan limits. It is a reasonable reply,
of course. But they also know that the
resources of Andhra Pradesh are very
limited. They have sunk all their resources
in Nagarjunasagar, It is well known to
all the people in India that Andhra Pra-
desh is alrcady surplus in foodgrains.
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Therefore, if they invest any more in
agricultural development it is not only
for Andhra Pradesh, and it is not for
South India, but in the interest of the
whole of India. This Yyear, it seems, the
Government of Andhra Pradesh has al-
ready given six lakh tons of foodgrains to
the Food Corporation of India which has
been distributed among the deficit States.

Sir, recently, several times our Ministers
from Andhra Pradesh approached our
Finance Minister and also the Prime Minis-
ter for financial assistance to execute
important projects, but returned with
empty hands. If the policy of the Go-
vernment of India continues like this all
the agricultural development in Andhra
Pradesh will collapse. They are spending
on so many projects like Tungabhadra,
Pochampad and also Nagarjunasagar from
within their own limits. They have so
far spent nearly Rs. 130 lakh on Nagar-
junasagar alone. When they are approach-
ing the Centre for funds to complete the
Nagarjunasagar project according to the
plan they are not being provided wilh
proper funds,

There is also one other thing, in this
connection, which 1 want to bring to the
notice of the House. If my hon. friends
from other States do not misunderstand
me, I want to refer to the inter-State dis-
putes regarding distribution of river waters.
It is a technical matter. So many awards
nave been passed. In spite of all these con.
troversies the Government of India is
kecping quiet. Our State Ministers now
and then come here and have joint meet-

ings with the Cabinet or the Congress
Working Committee, But even then,
things are left to the technical people

and the concerned State Governments,
which results in the Andhra Assembly
members abusing the Mysore Govern-
ment, the Mysore Assembly accusing the
Maharashtra Government, the Maharashtra
Assembly accusing the Andhra Govern-
ment and and so on. It is no good
leaving such matters, with waich the Go-
vernment of India is associated, to the
concerned people to settle themselves,
These matters should be settled at a
round table sitting here. This is not the
way to settle matters especially at this
critical juncture, when we want to deve-
lop nur agriculture industry and do our
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best to stop imports from foreign coun-
tries. This year even though we have
got a bumper crop in the Kharif season,
we are told that we should import 300
or 400 million tons of rice. For that
we have to spend foreign exchange to the
tune of Rs, 1000 crores or something
like that. Every year we are going on
increasing our imports even though when
we get a good crop in some years. There
is mo limit to these imports. There must
be some stop put on this. As the hon.
Member, Shri Hem Barua, pointed out,
fortunately, the Government have not pro-
mised anything this year in tne Budget
Speech or in the President’s Address, that
they will stop import of foodgrains. In
our election  speeches we all have
promised so muiy things to the people,
that we would settle everything including
food deficits if we were elected. But they
are leaving all matters of finance and
inter-State disputes to the States to settle
among themselves with the results they
are fighting against each other in the
States. Our people say that we have got
u very strong Finance Minister in the
Centre, but in settling these matters 1 find
that he is nol strong enough. He is not
taking any interest to settle the problems
of irrigation or power projects, From
1964 onwards the Andhra Pradesh Gov-
croment have proposed many scaemes of
minor irrigation for inclusion in the Fourth
Plan. According lo a team of experts of
the Government of India, the execution of
the result schemes of minor irrigation and
tubewells requires only Rs, 12,50 crores.
Though many schemes are there, 1 do not
want to mention all of them. I will men-
tion only important ones. Recently, Sir.
the hon, Minister for Irrigation and Power,
Dr. K. L. Rao, visited Andhra—a site in
my constituency, Thammileru area and
made some proposals, I come from West
Godavari, which is the biggest surplus dist-
rict in the whole of India. Yet, only one-
fourth of that district is irrigated by
guaranteed canal water. The rest of the
district is irrigated by wells, tanks and
rain water. There is no power supply ex-
cept at a few places. Yet, in spite of all
these difficulties. out of the total export of
Andhra of 6 lakhs tons, West Godavari's
coptribution is 1 lakh tons to the Food
Corporation.
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The price of land in the arcas culti-
vated by canal water is Rs, 5,000 to 10,000.
But, in the adjoining fields where there is
no supply of canal water, even though they
get water from other sources like welly
and tanks, the price of land is only Rs, 500.
The disparity is so much. Even though
the Andhra Pradesh Government have beon
requesting the Central Government to
give special and sympathetic consideration
lo the proposals, at least for food produc-
tion, made by them for inclusion in the
Fourth Plan, it is a matter of regret that
the Plan outlay of Andhra State is com-
ing down from year to year for the last
tnree years. In 1965-66 the outlay was
Rs. 105 crores, in 1966-67 Rs. 95 crores
and in the current year it will be only
Rs, 71 crores. Similarly, the Central assis-
tance 1o Andhra has also come down. In
1965-66 it was Rs, 65 crores; in 1966-67
it was Rs, 61.25 crores and in the current
year it is only Rs, 57.50 crores. When
this is the attitude of the Centre, how can
they expect increased agricultural produc-
tion from Andhra Pradesh.

The agriculturists of Andhra Pradesh are
going to other States for cultivation. Some
of them have gone to Tamilnad and settled
tnere long ago. Some people have gone to
AMuwvsore and purchased lands there. The
propl: could develop agriculture only when
they get facilities in the matter of finance
for the prospects but unfortunately, the
attitude of the Centre has been far fromr
helpful. The Centre expects Andhra to
produce more food and export to other
States but, at the same time, it is not pre-
pared to give any financial assistance for
increasing agricultural production.

Take the case of power drills. The
Bihar Government have so many power
drills which are lying idle. The Andhra
Prudesh Government approached the Cen-
tral Government saying that they are very
keen to have them and that they are even
prepared to purchase them. Yet, nothing
has been done in the matter.

Even though Andhra Pradesh is export-
ing several lakhs toms of food, just like
Rajastaan, Andhra has also some drought
affected areas, Anantapur, the native die-
trict of our hon. Speaker, is the worst
drought-affected district in the whole of
Andhra. There is no arrangement
water supply in this district even for drink-
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ing purposes, There are many other areas
like that In fact, two-thirds of Andhru
is deficit in food production, Yet, Andhra
Pradesh is supplying foodgrains to other
States without hesitation.

Recently, the Ministry of Information
and Broadcasting of the Government of
India has circulated to all the Members
“India Perspective in two Decades”. Whilc
agreeing with all the achievements in the
Jast 20 years, T say. our set-backs are also
scveral, In India. cvery year, along with
.our achievements, our problems uare also
increasing like anything. These problems
should be settled and salved by mutual
agresments. Everywhere, every party says
so many things. For political purposes,
they are trying to misuse and mislead the
people. Particularly, in Andhra Pradesh,
the people, after coming to know of all
these political slogans, are not in any way
1o be satisfied with only slopans or pro-
mises, They want some practical assist-
ance from the Government of India. Our
people in Andhra are kind enough to send
us with Congress majority in Parliument
in last elections. Though we have lost
some scets for Andhra Legislutive Assem-
bly, they have given 90 per cent of their
votes in favour of the Congress for Parlia-
ment, But, Sir, if we will go there now,
they will question us, “At the time of
your elections you promised so many
things. But even a single major project
is not coming to Andhra Pradesh. In
‘what way are you comiog to us?" Thev
are asking these questions. So, 1 would
humbly request the Government of Andhra
Pradesh and the Government of India. ...
(Interruption).

AN HON. MEMBER : Let them realise
their folly in electing you.

SHR] K. SURYANARAYANA: We
and you also are saying so many things
to the people. Everybody knows what
we are promising in the elections. We
say, by our policies; the country will be
benefited, my constituency will be benefited.
We say all that. Why do you hide a!l
these things 7 We also say, our policy is
better, our programme is better and our
leaders are more competent than leaders
of any other party. We are saying like
that, The other parties are also doing the

PHALGUNA 22, 1889 (54KA)

B. G.—Gen. Dis. 214

same thing. There is no mecessity to re-
peat and reply to all these things,

Mr. Deputy-Speaker, Sir, further I want
to submit to the Finance Minister that
regarding flood control schemes also, they
huve nsked the Andhra Pradesh Govern-
ment to procced only with their resources
cven though they are recommended by
the Government of India experts, There is
no justification. . .,

AN HON. MEMBER : Andhra Pradesh
s ulso @ part of India.

SHRI K. SURYANARAYANA : I am
quite apgrecing with that my hon. friend,
Sir, what I am proposing is not only for
Andhra Pradesh. 1 am again  repeating
that it is not for Andhra Pradesh alome.
Whatever we produce, whatever we pro-
pose, is only in the interest of the nation,
but not for Andhra Pradesh, We, the
Members, are not bencfited here person-

ully. except getting only Rs. 31 per
day...(Interruptiony.... unless we do
something for the pcople. First see 1o

your constituency, then vour State, then
vour country and then vour international
wffairs.  What is the use of my saying
about international things, leaving out my
constituency, my State and my country ?
I am not un internationalist. You may
call it a narrow outlook. But say, my
first duty is to my constituency, then to
my State, then {o my country and then
to international things. This is my out-
look.

About the flood control schemes also,
there are several proposals which  have
heen proposed by the experts which were
appointed by the Government of India.
That is also only a little amount of
Rs, 10.65 crores that is required to execute
the important schemes such as Thammi-
lern, Yerrakalava, Anumallanka, Kalleru
lake etc. The Government of India al-
ways says that there is no fiaance. Jf
our State Ministers approach the Prime
Minister, she says, “Pleate meet the
Finance Minister”, but the Finance Minis-
ter says, “Where is the money? Within
your own limits, you have to execute;
our hands have already been washed away
by so man projects”. In other States it
is not like that. There are several Central
projects i other States, operated with the
Government of Indie funds. In Andhra
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Pradesh, not even 2 or 3 per cent, they
have established with the Central money.
Such feelings are there, If the Ceatre
considers all these things and provides
funds to implement the flood control pro-
jects, minor and major irrigation projects
and ground water projects in Andhra
Pradesh, then we will give you several
lakh tonnes of rice. They have only to
wait for two.years and we could give 20
lakh tonnes of rice from Andhra Pradesh
to the other States. So, it is time that
the Government of India considered these
important proposals and came to the res-
cue of Andhra Pradesh, in the national
interest.

ot o T (@) - ImeAw wErET,
e e @maTTor S 9T Ew T
FX@E wawt 7w g fow f=
ft AT FATE T IEH GHE F
A @ET 91, 39 faT I 9O
fafg o 1 &% 3 & FAST F07 A
wIgg ag AT & Erf R w0 A
Y JreT  HT AT F Sfafew 3w
Twe F @ 1 Afew amr e g
fF FOST IFaT FT AT T ATHRCET
& qfq Fo a1 g7 @I, A Ao
Zqr€ F qoC F wTOO FALT AW FT
3™ AR THATE SART qF TE |

I § A9F AT TF S AT
argar g it awe ¥ faafesr F ooft-
afedi, 78 i, FOEafaat AT ITF
daard # Fv Afafer & o =
THET W A FA W @E | F Ao
arwa fre-gee fosq & w foar R
< e g | fagen awa F s
‘fegem o’ F o qfee § &
% W S9AE | IHH@ET H I
Fwe #1593 ¥ @are fwar
2 A F T F ATHA TEAT ATRATE
“Mr. Desai's budget has done much

to restore his reputation, amongst

businessmen and economists. It was

not an accountant’s budget after all.
But the Finance Minister’s arithmeti-
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cal exercise is deceptively clever, With
inflexible revenues and more or less
inflexible expenditure commitments
resulting in an anticipated gap in the
Centre’s budget of Rs. 315 crores,
Mr. Desai chose to leave most of this
deficit uncovered, contenting himself
with fresh taxation to the tume of
Rs. 66 crores,

“A part from the apparent difficulty in
finding new arcas of taxation, any
attempt to bridge the gap through re-
sources mobilization to the tune of
some Rs, 300 crores would have been
politically out of the question. And
if recessionary trends were not to be
accentuated cuts in plan expenditure
were ruled out, By leaving the gap
uncovered, Mr. Desai could take
credit for ‘assisting the revival of the
economy’ in order to ‘achieve a more
satisfactory budgetary balance before
]011]'." .
Hawe | adr firew dxg 1w 50
I, yemdt & 4 ¥ faga o que
0 DX W@E IR w15 o fagral &
T 9T A4 Aifg zArt "R Al
&t 7f & | fedy ot g wefy ¥ fagia
F1 A FT AT IAFT HTHTT FAT FT
#15 Wt a9 gATL AT AE @I
T ff T Tw FH FTAER AT
A S A Al fiar & ag Wy A
a¥ #1 fgare feams &7 gwrd amA
W 3T & AfFw @wn #r osmwm an-
FIWTA FTE, AN A TA THAR ;AT
237 9T eq &Y AdY v 2, I
RFA FT W 777 & A F@
g @ fiw g I9@ T F ot A
frgemd ozt & o
F srawt ore feemr wgar g 6
1946 ¥ gidT § FaC qEf #Y q@
9 | IW I YT T &Y § fF A
2wt frw agr ord Wl 4, Ji|Ax
aTE & TFES 9 | 394 9Ng |
fadw 3 TU & sEgEww feam ar
fedfta gz & fdw #ranfas
T ok fr, ae &

-
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IAE WA FT WAA IR I
FATEA &1 agr AT fwar ar
IqTRT I IR Ay Afq T=rE a@
At e oE fraw @, AR 0w
FqwCiT geew ¥ 1 AT e A
Afx Y feg ¥ ooy orEf cEy F9
#1 @9 3 fear qr W IWR
¥ gew @Y gu 9 | gt qTanfew
&a § o afy og o sEEr I
FXEW FT qA fovar AT Iw Frafer
N @A FT T fHAT 1 T A
dal A I=M ghEAT T I )
Fm anfaw wfa &Y I FT A
T { AFAAT AT FT | Ag 8 FD
TEH 9 AIHTYT FATE AT |

AT mae 7 &
fraramy & 1 9% 9 A F I FU
vl ®) qTrar M g A Tim W
A g AfE FOST Y qEE 7 I
Fa< &vmi #1 fagmar w1 ww
9 ff oNm FE T qRedEH
1 g0 F1 g7 < Afafow s foFar
WET & | T A § gl 9%
e T 66 FUT TIAT Ig fFar
MR 2 T F ¥ E ag T
Tqw fear o @1 &, S A I
AR AT E A FAST AT AR HF
aggT A g, W A g, W
fragéwm foed MRE

AT QAT 7 qAI &1, 97§ FIC@EL
g, Wy frem #1@), @ dw A
& w1 8, w8 fadw Aifawva), @@
T wri o afard FET 1 SES
TRk F w7 o w Aifg, s A
fafge Aify ww awe wmwor # fasr it
# A A i g, w1 i IEwET A
fAfa & g T @i ¥ 78 faaw
AT | #T a ag ¢ i faed dfw
¥ fagmr-fade, fomde w7 &
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R awet &1 fawfawr IoaraT @)
| FTAETH AWAT AT @T § I K
g g fs B 3w Aifs, fegma &
HTETT 9T HYATE TE Afq srowr Frad-
fa s arfgg #'T 30 TTamw s
wrfge 1 ey wrf fagra T R,
awr wr Aifq T & ) few A
et ¥ g faan fifs fafor &
FTH &1 FCT A7 F & Fr g A
IEET JUAET IIfgw, TR AT aw

& @ wT ook ¢ T afew
waeat few a® ¥ qUEh W A
Fafralisrard &
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Frage, 3 8 Jeaifed FAWT FA
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T A zfrar F = & fao g A
afa @1 1 uma wm #1 Afy IEE
A g Ao wwEgfF
ot FH AR F1 & e @
Y aEr ¥ oA az-aw AR FOG
fomr Sr AT & o frEm W
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afe & aowr g ST SEAT §
fr 97y W 9ge o & fawrd
¥ fritewY #1 Sifs  frar & = g



221 B. G. Gen. Dis.

faiiew & st dfeq FgE Twgrar
fir fergeam At faamd $faw o, 1%
dteeT @ Fat | gfed dgw N aw
F AT § IFW wer a1 v aw fe-
A TN AT 9T, §R AT FTE 9
9 @ A gETa 9 fame @ gEw
ZH AT O AW &7 | ST faEre
TZ AT foF I ® TS FET T
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dxz wrar f& 25-26 F0T 0wz
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TR F1 8 & faq = off 37 ow
I 9T A9 TG ar femwm &
7% et @ qft # o
aar, gEar feard @ el foed
= feamt &1 W s g ek
R0 F1 Y ATy g | F 9 g fe
AT ATAT GIAAT THE @ § aoTe
e T gg futfa fear oo fa
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daT WA & fF aoere farare € wd
FCAT ATEAT & | GTHIC BT AT A AT
FET AT & fo ST A Ao Tl g
sfg-sfoga 2rft, afeT oq av #9
& graeg § w18 Aifq a7 A Mo g,
T4 qF drorr F1 gia-afwma Fg7 7=
& FT T T 1 A O T
TF G AATE | Ay Far g fwag
WA F1 A A & F @ H

qdifag #77 & fau ok &w &%
97 f&m 1 SRR 3 & fau e
I AT qA T S | o

& 77 qAT wEw F fawaa -
fifemr, it fadwr, g fafes "o
gmr’ A #t oF faee el @)
fergeam it sd-Afy o AT 97
feenft #7717 gu wEE TR

‘In his book, “Asian Drama,” devot-
ed to problems of development in South
Asian countries, Mr, Myrdal has advo-
cated sirong measures to root out cor-
ruption but notes the difficulties involv-
ed. He states that in western and
Scandinavian countries, corruption was
rooted out of public life before the State
launched on welfare activities.

In the developing countries, he notes,
the State has yet to root out corruption
while at the same time it has to embark
on considerable economic activities.

He deplores lack of adequate, re-
search in all these countries on the ex-
tent of corruption as a social problem,
but has noted the Santhanam Committee's
work in India though he regrets that
even that had been silent on the role of
western business interests in aiding cor-
ruption.

On India, Mr, Myrdal says the social
and economic revolution has been post-
poaed and even the political revolutionr
has become less of reality and behind
its impressive parliamentary facade
“India is still far from being controlled
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by majority of its people or even from
having its policies devised so as to be in
the interests of the masses.’

fagw agm N ww g fw 3w« od-
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T e @ AT wE A, e
az ¥t feafg & fF F00 =vi 1
At 9 @ g faear gAY Iw
frafa & o= gw feqvar #Y q@ F@E
Fix afra = #ram 7 Earfox
g & afas draw &1 gare TE
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T AT AT qE FE AT g
aETT # AN F e, awreEnR, faw
T 7 AE, FH O§ AT W AEN
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FUE! gEAT F1EW F4 a9 fEgana
FIAME TFAT & | T7 WA H AT H
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SHRI P. RAMAMURTI (Madurai) :
Mr. Deputy-Speaker, Sir, the Finance
Minister has rececived applause from the
big business press of this country for the
Budget he has presented before the House.

SHRI J. B. KRIPALANI (Guna) : You
give him a stone ?

SHRI P. RAMAMURTI : I do not want
to give him a stone. I want to state certain

facts.

It is very understandable that the big
business press of this country should bave
given him that applause and I welcome
that applause given by the big business
press because it tears away the prdah that
has so long been kept that the Govern-
ment is for certain other interests, not the
interests of big business. The Finance
Minister, in concluding his speech, says:

“But I do feel that the situation is as
hopeful as it is challenging. The uimost

cooperation, discipline and even a
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measure of self-denial by all sections of

the community will be necessary if we

are to meet the challenge.”
Of course, the present situation is a chal-
lenge to the entire people of the country.
What hopes does the Finance Minister hold
out to the people of this country ? Hopes
of unemployment, hopes of deteriorating
conditions of life, These are the hopes that
are being held out by the present Budget
itself because there is not going to be any
more industries in the public sector. About
the Fourth Plan, nobody knows when it is
going to come despite all the promises that
it is going to come in 1969, The way in
which we are going, I do not know whether
we arc going to have any Plan at all at
any time in the future so long as this Gov-
ernment is there, That is a different matter,

Now, he talks of the utmost cooperation,
discipline and even a measure of self-depial
by all sections of the community that will
be necessary if we are to meet the chal-
lenge, What is the self-denial as far as the
big business interests in the country are
expected to have ? What is the self-denial
that he is imposing on them ? As far as
the common people of this country are
concerned of course, there is no question
of self-denial, There is denial, The Finance
Minister is denying them opportunities for
employment which means denial of the
right to exist even. Thousands of people
are thrown out of employment from the
Railways, from everywhere. Retrenchment
is the order of the day, That is a sort of
self-denial that the Finance Minister is
imposing on the common people of the
country whereas, as far as the big business
interests are concerned, what is the self-
denial imposed on them.

Sir, from one point of view, I should
like to welcome this Budget. I welcome this
Budget only for this reason that it tears
as under the so-called dividing line bet-
ween the Swatantra Party and the Con-
gress Party as far as their policies are con-
cerned. 1 am making the statement with a
ful] sense of responsibility and understand-
ing. In the last issue of the Swarafya, the
Swatanira leader Rajaji writing on the
Budget has given some beautiful things, He
says :

“A word about ‘Right' and ‘Left'.

Everyone agrees that maximum produc-

tion must be a nation's aim. In this, there
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is no distinction of right or left. The
division of opinion on this question is as
to the motivation, To produce on a basis
of individual incentive of profit, or on
the basis of the patriotism of those en-
gaged in production or on some form of
Central direction and compulsion, The
question is, which is the best and most
efficient means to be employed, The next
question is how to control the errors and
excesses that may issue out of the means
employed, be it the incentive of indivi-
dual profit or compulsive direction, If we
rule out the spirit of patriotism as not
sustainable for a long time or on a mass
scale, .. .”

The Swatantra Party believes that patrio-
tism cannot be the motive of the people
of this country for a long time to come
and that it cannot be sustained, What else
should be there ?

“....but to be initiated as an ancillary
force of much importance when it is
possible; it js easy to see that compulsion
is far inferior to the incentive of per-
sonal gain provided this is kept under
due control...."

That is, the motivation of patriotism can
be utilised only on certain occasions. He
concludes by saying :

“This is the real dividing line, not
right or left, capitalist or socialist.”
Therefore, the Swatantra philosophy, the

basic approach to the problem of produc-
tion in the country, is the motivation of
incentive of profit to the individual. That
is the basic philosophy of the Swatantra
Party,

In this budget, that philosophy has been
accepted in roto, Why 7 It is because of
this, What are the wonderful concessions
that have been given to the big business
houses in this country ? Not one or two,
but a series of concessions have been given:
no extra dividend tax, no tax there, that
tax is being removed; surtax on profit of
business houses is being reduced from 35
to 25 per cent. There are also certain other
concessions and I do not want to go into
them, Tt is all concessions for them., Why ?
It is because, they say, only if they give
them that concession, if the private profis
is more and more, then they will be able
to increase production, Everything is done:
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in the name of increase of production, in-
centive for the purpose of increased pro.
duction, Who are the people who are en-
gaged in the business of production ?
According to Mr. Rajapgopalachari and ac-
cording to my hon. friend, Mr, Morarji
Desai, the people who are engaged in the
business of production are not the workers
at the wheel, are not the peasants, but it is
the big business interests who invest some
money and they must be given opportuni-
ties to a mass more and more money so

that they will be able to invest money.
This is the basic philosophy, the basic
approach, in the entire budget. That is

why, even with regard to agriculture. ...

SHRI K. SURYANARAYANA :
not like that.

SHRI P. RAMAMURTI : I was talking
of big business and not farmers. Even with
regard to agriculture, what does Mr.
Morarji Desai say here ? He says :

It is

“I propose to make a provision for the
deduction, in the computation of busi-
ness profits of companies, of an amount
equal to one and one-fifth of the expen-
diture incurred by them..."”

That is, 125 per cent. That is, something
more than what they expended.

“...equal to one and one-fifth of the
expenditure incurred by them in providing
agricultural inputs such as fertilisers,
seeds, implements and pesticides and ex-
tension services, in spheres related to the
particular industry in which the company
is engaged, This weighted deduction will
be available..." etc., etc.

Therefore, even with regard to develop-
ment of agriculture, the Government will
abdicate its function, Mr. Morarji Desai
says that the Government will not be able
to do it. He says that the Government
would be able to help the peasants by giv-
ing all these things, but only through the
big business. He says, let the business con-
cerns advance something, let them advance
pesticides and insecticides, let them advance
fertilisers and all other things, and we will
give them; the amount spent on these by
them will be subsidised to them. This is
what it means. I cannot understand the en-
tire approach, I can only very well under-
stand this approach : even in the matter
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of agriculture, the incentive must be given
to the big business; the penetration of capi-
talists, even in agriculture, must go on a
very big scale, This is the basic philosophy
of the entire thing,

Therefore, these 20 years after Indepen-
dence have not meant anything to our
Government. All these 20 years, they have
relied upon the big business houses. They
have given them incentive after jncentive
all these years, What has been the result ?

We are today facing a particular situa-
tion which we are facing today as a result
of the fact that the people who have been
in charge of production in this country have
been the big business houses. In reality,
they have been able to control the entire
economy all these years, My friend, Mr.
Morarji Desai, has always had a reputa-
tion for being a man who sticks to princi-
ples; he will never budge an inch from
his principles. But this budget has belied
that reputation.

Mr. Desai, in his last budget speech,
stated so many things about avoiding de-
ficit financing; he gave the reasons why
deficit financing must be ruled out. Al
these things he said :

“Continual and large budgeted deficits
over the past few years have contributed
to the psychology of inflation.”

It s true, During the last so many years,
deficit financing has been of a very colos-
sal order, There is no doubt about it. In
1960-61 jt was Rs. 168 crores; in the next
year it was Rs. 207 crores; in the next year
it was Rs. 241 crores; in 1964-65 it was
Rs, 381 crores; in 1965-66 it was Rs, 332
crores; and in 1966-67 it was Rs. 268
crores, Last year, after stating all that, Mr.
Desai had to come before this House say-
ing that in spite of his saying that he
would nmot have to have recourse to amy
deficit financing, unfortunately Rs. 300
crores of deficit financing had taken place.
1 would like to ask this from the hon. Min-
ister. When he had made a promise oOn
the floor of this House and on the basis
of that promise he got the budget carried,
was it not incumbent on him later on dur-
ing the course of the year when he found
that he could not carry out his promise, to
come before this House and place the
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facts ? I say that it is a breach of promise
to the House itself that the Finance Minis-
ter has resorted to this amount of deficit
financing, without taking even this House
into his confidence. (Interruptions). 1
quite understand his position, After all,
despite all his proclamations, it is only
after making it a fair accompli that he has
come before this House. Why did he not
come before this ? Let the Finance Minis-
ter answer this. Why should Shri Sheo
Narain or Shrimati Tarkeshwari Sinha try
1o answer for him? They are ngt the
Finance Ministers, I know that Shrimati
Tarkeshwari Sinha was a Deputy Minister
of Finance once, but not now; so, let her
not try to go to the help of the Finance
Minister now.

Now, the point is this. I can well sym-
pathise with the Finance Minister that des-
pite all the promises he has had to resort
to this amount of deficit financing. After
all, the fact remains that he is a creature

of the particular circumstances and the
particular policies that Government are
pursuing,

What are the reasons that he has adduc-
ed for this deficit financing last year ?
Actually, the figure will be much more,
because the Reserve Bank calculates it at
about Rs. 340 crores, But these are not the
actuals but only the estimates, Hence, I am
not very much bothered about it, But the
gact. is that Rs. 109 crores of deficit financ-
ing had to be resorted to because of the
fact that the foreign aid utilisation has been
less to that extent. This completely exposes
the fact that even with regard to the budgct
of this country, let alone industrialisation.
this, that and the other, Government are
totally dependent wupon foreign countries.
This is the basic reality that is facing us.
You can take this year's budget itself and
you will find this to be true. The entire
Central plan comes to about Rs. 1100
crores odd. From where does this money
come ? Rs. 725 crores comes from foreign
aid and about Rs, 290 crores from PL-480
funds, and both of the together work out
to about Rs. 1040 crores. Therefore, we
find that the entire expenditure on the Cen-
tral plan has got to be financed from
foreign resources. If the forelgn aid stops,
then what is going to happen ? Supposing
foreign aid stops, inflation is not going to
be what it is now becawse the deficit financ-
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ing will become a colossal thing. That is
why 1 say that during all these years, Gov-
ernment have planned their budgets and
planned the economy also on the basis of
getting more and more foreign aid. This
foreign aid has been used not only for the
purposes of seeing that industrial develop-
ment takes place, but even for framing the
hudgets. This shows that they have been
dependent upon foreign loans, Even in this
budget, the same continuous position is re-
flected. If that be the position, then where
are we going ? That is the real question
that comes before us. We say that we re-
quire this foreign aid in order to see that
our exports increase, We have not learnt
the lesson from the experience of these 20
years of our Independence.

SHRI UMANATH
They have not learnt.

SHRI P. RAMAMURTI : Yes,
have not learnt any lesson,

Here is the conference of UNCTAD go-
ing on for the last one and a half months.
The UNCTAD papers make it clear that
during all these twenty years, the amount
of aid that has been given to these under-
developed countries has been far less than
the amount of money that the imperialist
countries have been able to swindle from
the under-developed countries, The figures
are there. 1 do not have the time and,
therefore, I would not go into the details
of those figures. The Economic Times car-
ried an article which had pointed out these
figures, In 1963, the contractual amount of
fresh loans to all these under-developed
countries was 3.12 billion dollars while the
servicing payments amounted to 2.33 bil-
lion dollars, so that the net aid was only
0.79 billion dollars. This is how things
are going on, In 1965, the contractual
amount of fresh loans to the under-deve-
loped countries was 3.54 billion dollars,
while the servicing charges were 2.96 bil-
fion dollars, so that the net aid was only
0.58 billion dollars. This is how things are
going on. The figures are there to show
that year after year, the terms of trade are
turning against the under-developed coun-
tries, It has been computed that during the
last 15 years the ‘amount of money that
these imperialist countries have been able
to get as a result of lowering of prices of
primary commodities that they are able to
get from these countrics has been colossal.
During this very period, they have been
able contlnuously to Increase their own

(Pudukkottai) :

they
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prices. This is the only way in which things
are working.

Eeven after this, the Government does
not learn, Even after devaluetion, it has not
learnt any lesson. Shri Morarji Desai will,
on the other hand, bravely proclaim : ‘Who
said I am dependent? I am an equal person.
1 will not go and bend my head before any-
body'. 1 cannot understand this posture.
After all, what is the relationship between
this country and the USA ? What is the
relationship between this country and
‘Great Britain ? It is the relationship of a
poor, indebted peasant who goes to the
village mahajan for more and more loan,
more and more credit, We all know how
the villape mahajan behaves towards the
ipoor village peasant,

That was how two years ago they impos-
ed devaluation on us. Does Shri Morarji
Desai now come and tell the people of this
country that devaluation was something
which we accepted ourselves 7 Does he
contend that it was our own decision,
something done of our own volition ? Is it
not a fact that devaluation was imposed
upon us by the World Bank and all those
people 7 Even today, we arc going more
and more towards them. With the result
what is going to happen ? This is what is
called neo-colonialism, neo-colonialism
which has been defined in the Algiers
Charter to which the Government of India
Are a party.

SHRIMATI TARKESHWARI SINHA
{Barh) : Are vyou quoting Nkrumah's
book ?

SHRI P. RAMAMURTI : I am not. |
am quotihg from a document to which the
‘Government of India have appended their
signature. [ would like to know what is
their understanding of neo-colonialism ?
‘Or have they signed it without understand-
ing what it is?

MR. DEPUTY-SPEAKER :
dress the Chair.

Please ad-

SHRI P. RAMAMURTTI : Please excuse
me. Due to my physical trouble, I have
always to lean on one side in order to keep
my balance,

MR. DEPUTY-SPEAKER : You are al-
ways leaning on one side,
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SHRI P. RAMAMURTI : I cannot be
on the Right side.

MR. DEPUTY-SPEAKER : May I re-
quest the hon. lady Member not to look
that side ?

SHRIMATI TARKESHWARI SINHA :
At the present moment, he is leaning on
the wrong side.

SHRI J. B, KRIPALANI : Why is the
Deputy Speaker becoming jealous ?

SHRI P. RAMAMURTI : This is the
vanishing point 10 which foreign aid is get-
ting reduced to now. Today our economy
is so much dependent on foreign aid that
for cverything we have to depend on
foreign sources,

The basic policy underlying this Budget,
therefore, is this. Firstly, unless you give
incentives to big business houses for every-
thing, for our industrial development, for
our agricultural development and even for
exports, nothing can be done in this coun-
try. Secondly, unless you are able to satisfy
the foreign interests, you will not be able
to achieve anything. These are the two
fundamental assumptions behind Govern-
ment policy. 1 disagree with Shri Rabi Ray
when he said that Government have mno
policy. Government have a very definite
policy. Tt is the policy of the Swatantra
Party that is now coming more and more
to the fore.

SHRI PILOO MODY : After 20 vyears,
we have knocked sense into them. In an-
other twenty years, you will also get that
sense.

SHRI P, RAMAMURTI: With regard
1o exports, for a number of years we gave
them so many incentives. These budget
figures are concealed in so many chapters.
But if you go through these various Minis-
try papers, you will find that the total
amount of incentives given to these expor-
ters in the name of expOrt promotion
comes to nearly Rs. 100 crores. I do mot
want 0 go into details; nor have 1 the
time to do so, but it comes to nearly
Rs, 100 crores by way of tax relief, this,
that and the other. After all this. by way
of exports, where do we stand ? Are our
exports improving ? They are not. There-
fore, the result s that a colossal amount
of money of the sweat of the people is
being coaverted into black money, money
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that is being utilised for all sorts of pur-
poses. We will not be able to tackle that.
On the other hand, we will be giving them
concession after concession, After all, is
there any limit to individual private profit ?
If private profit is going to be the motiva-
tion, is there a particular ceiling beyond
which the man will get satiety ? There is
no satiety, he will go on aspiring for more
and more profits, and that is what is hap-
pening in our country,

MR. DEPUTY-SPEAKER : You have a

second speaker from your group. Keep
some margin for him,
SHRI P. RAMAMURTI: How can

Government take action against very big
people ? I would like to ask Mr. Morarii
Desai whether it was not a fact that some-
body connected with Alembic Chemicals
was hauled up for irregularities with re-
gard to foreign exchange regulations ? Is it
not a fact that a police party went there
to search his house in 1965, and he him-
self, because he could not escape it, has
to say that the money was there ? May 1
know whether any action has been taken
against him, if not, why not ?

SHRI MORARIJI DESAI: 1965 ?

SHRI P, RAMAMURTI : 1965 or 1966,
May I know whether the case has been
withdrawn, if so why ? Such cases are not
one or two, a number of cases are there.

Mr. Morarji Desai, of course, wil] say
that he is taking very strong action against
some of these people, and in his budget
speech itself he says that in order to sec
that this concealed income does not accu-
mulate, he is taking some stringent
measures. What are the wonderful strin-
gent steps taken in the budget itself ? He
says :

*] propose to lay down very stringent
penaltics on those who continue to avoid
taxes by concealing their incomes or
wealth. For this, the penalties for con-
cealment of income or wealth will be
stepped up to a minimum of 100 per cent
and a maximum of 200 per cent of the
concealed income or wealth. In the case
of persons defaulting in the statutory
obligation to deduct tax at source and
pay it to the credit of the Central Gov-
ernment, 1 propose to provide for punish-
ment of rigorius imprisonment up to
six months..."

MARCH 12, 1968

B.G.Gen. Dis. 240

But in regard to people who avoid tax, if
they are dctected, what is going to hap-
pen ? They will be fined Rs, 100.

SHRI MORARIJI DESAI: No.

SHRI N. K. P. SALVE : If he refers to
sections 32 and 119 of the Finance Bill, for
a concealment of Rs, 50 in income, the
fine is Rs. 200.

SHRI P. RAMAMURTI: Rs. 200,
Rs. 500, Rs. 1,000—it does not matter. If
somebody steals something, you will send
him to jail for six months saying that it
is a crime. Here arc people who are
defrauding the country's exchequer. Are
they not criminals? Why does not Mr.
Morarji Desai provide for a criminal off-
ence in their case and why does he not
send them to jail for one or two years 7

SHRI MORARII DESAI: May I ask
the hon. member to ceol down? There is
prosecution for them also,

SHRI P. RAMAMURTI : If there Is
prosecution, during the last 20 years since
this Government came into existence, have
they sent a single man to jail ? You give
the name of the one single man whom you
had sent to jail all these 20 years for de-
frauding taxes to the exchequer ? Abso-
lutely not. They cannot do that. That is the
reality of the whole thing. But, on the
other hand, if poor workers go on strike
saying that they are not able to live within
their wages. they will say the country's
interests are at stake, Those are the two
different types of standards that you have
got with regard to the rich people and the
common people. 1 can go on giving instan-
ces as to how only the common people are
called upon to make sacrifices.

Lastly, I would like to touch upon State-
Centre relationship with regard to financial
matters. The central direction of the eco-
nomy of this country is in the hands of the
Finance Minister of the Government of
India. Who is to decide this Rs. 300 crores

of deficit financing ? It is Mr. Morar}i
Desai, the Government of India. We should

remember that the States are to bear the
burden. If prices go up and if the workers
there demand more dearness allowance,
Mr. Desai will say that it is none of his
business and it is the concern of the State
Government which must at any coft man-
tain law and order, Mr. Desai has come
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forward with a proposal to have a Finance
Commission much in advance of the nor-
mal time. So long as these policies continue
and so long as the direction of the eco-
nomy of the country remains entirely in the
hands of the Central Government and so
long as the States have nothing to do with
that, whatever commissions may be ap-
pointed, the problems will remain. If they
want harmonious relationship between the
Centre and the States the powers of the
States should be well-defined. People have
elected a certain government in the States
and they have also to deal with the pro-
blem of law and order which is directly
connected with their economic life; it is a
problem of life and death. If the State
Governments arc to dea] with the law and
order problem effectively, they must have
a greater share in the direction of the eco-
nomy of the Statcs. Unless we are able to
provide for a greater share for the Statcs
in shaping the economy of the country, no
commission is going to solve the problem.
It is not the problem of non-Congress or
Congress Governments; it is the problem
of relationship between the State and the
Centre and the Finance Ministry is woe-
fully unaware of this, Finally, I shall once
again point out that the situation gives us
some hope and there is the challenge also
but these are not from the point of view
of the Finance Minister, There is hope for
the people and the challenge is also for the
people, They can meet the challenge; they
should unite and be able to throw over-
board the basic policies which are under-
lying this budget. I am absolutely certain
that the unity that is becoming greater
among the working classes and peasantry
inspite of all that you do gives hope for
the people of this country, That will en-
able them to accept the challenge that fs
posed before them and ultimately these
policies will be thrown overboard and a
new policy will emerge.

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAO) : T thought that I might venture to
intervene in this debate because to my
mind the budget which the Deputy Prime
Minister and Finance Minister had present-
ed is one that should cause a lot of think-
ing in the country about the future of our
economy and the major objective behind
the_pmposals. I should like to begin by
saying that the budget is always considered
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to be the most flexible instrument of eco-
nomic policy, here is no such thing as a
set budget pattern or ideology or a balanc-
ed budget for all time or a surplus budget
or a deficit budget for all times, Whether
budget should be balanced or surplus or
deficit turns very much upon the economic
situation confronting the country. During
the last three years, our country has been
going through a serlous economic crisis.
The plan outlay has more or less stood
still at the figure which was reached in
1965-66. And over the last few years, I am
afraid, and also in the coming financial
year, there is not going to be anything like
a significant increase in plan expenditure.
During this period also, there has been a
recession in the economy. There has been
an increase in unemployment, a rise in
prices of a phenomenal character, a stagna-
tion in investment, and I would also like
to draw the attention of the House to the
fact that the gap in our exports has begun
to increase.

AN HON, MEMBER : What else 13
left ?

DR, V. K, R, V. RAO ; Why don't you
wait till 1 finish ? The gap in our exports
has begun to increase in the context of the
increasing debt servicing payment we have
to make, and at the same time, the expee-
tation of covering this gap by increasing
the inflow of foreign aid is also not mate-
rialising. Therefore, the economy had
reached the situation when it was extremely
important within the constraints of the
situation, to do something positive for res-
toring health to the economy.

Like deficit

SHRI PILOO MODY:

financing.

DR. V. K. R. V. RAO : Precisely. The
bumper harvest in the current year and
the need for continuing the motivation and
the strategy which has brought about the
current  year's bumper harvest also bas
some part to play in framing the objectivcs
behind the current budgetary policy. Above
all, it was essential that in the context of
the very difficult economic situation the
country has been facing over the last three
vears, and in the context of the rather
good harvest that we have had of both
foodcrops and commercial crops, a serious,
practical, and concrete attempt should be
made to take the fullest advantage of what-
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ever favourable factors exist in the situa-
tion to see that the economy gets out of

its rut and begins to move forward to-
wards progress.

1 would suggest to the House that instead
of going into ideological motivations of
ideological undertones. the current year’s
budget would have to be viewed from a
directly practical angle and in the context
of what I have said, namely, that the eco-
nomy has reached a stage from which it is
absolutely essential to move forward. And
if we do not move forward in the current
year and if we are nut able to overcome
the recession and stagnation, which have
been afflicting the economy for the last
two or three years, I am afraid the econo-
mic situation in the coming years is poing
to be far more difficult than we can even
imagine today,

I would, therefore, beg of the hon.
Member to regard the budget not so much
from the point of view of any special in-
«dividual interest that has been satisfied, or
not, whether any particular ideological de-
sirgs, however legitimate thcy might be,
have been implemented or not, but from
the point of view of whether this budget
will and is going to make a contribution
towards moving the economy from its cur-
rent state of recession and stagnation.

It is in this context that the Deputy
Prime Minister, has, as he himsclf has
stated, much against his own grain, indulg-
«d in deficit financing, This has been criti-
cised. I would like to point out the reason
for the deficit financing; it is not for the
purpose of bringing about any significant
increase in the expenditure for the year
1968-69, The expenditure for 1968-69 s
‘marginally more or less the same as the
expenditure for the year 1967-68, Deficit
financing is not being used for the purpose
of financing a large dose of extra expendi-
ture. If the deficit financing were not there
let us see what the alternative would have
been. The Finance Minister would have
been compelled to bring about a cut of
Rs. 290 crores in the space of a couple of
weeks, and one can just imagine what
would have been the result of a cut of
Rs. 290 crores, Speaking as the Minister
-of Transport and Shipping, I received a
very great disappointment at the hands of
the budget, because when I came to the
wGovernment, 1 thought I would have en-

MARCH 12, 1968

B.G. Gen. Dis. 244
ough money to undertake a very important
and, what t0 my mind, a completely essen-
tial and productive means of transport
development. But financial constraint has
prevented me from getting anything like
the resources that I need. If on the top of
it, there has been a cut of Rs. 290 crores—
one knows that there are certain jtems
which can be cut and certain items which
cannot be cut—the kind of recession that
would have occurred in the economy would
have been much worse than what we saw
last year,

I was very glad to hear Mr. Masani
saying one thing. On the one hand he de-
plored deficit financing and tried to twit
the Finance Minister for not having been
consistent and on the other hand, he also
said that the cultivator should not be taxed,
that after a long time the Indian cultivator
has been able to get some good income and
that everything should be done to see that
he continues to get the encouragement. We
on this side of the House naturally share
the latter part of what he said. We are
anxious 10 sce that the cultivator continue
to be properly motivated for taking full
advantage of all the facilities placed at his
disposal, We want to move in the direction
not only of food self-sufficiency, but I hope
also evep the possibility of food exports. If
at this time, there had been no deficit
financing, there was a grave danger of a
steep fall in agricultural prices.

15.46 HRs.
(Sur1 G. S. DHILLON in the Chair]

1If my hon. friends opposite enquire from
their friends in the mofussil—in Bihar, UP,
Maharashtra or elsewhere—they will find
reports of prices falling steeply. We urban
consumers, with salaried incomes, would
get some benefits, but all the motivation
and encouragement that the cultivator got,
the break-through we have nearly succeed-
cd in effecting in the psychology of the cul-
tivator to undertake new risks and going
in for new technology—all that good work
would have been ruined and we would
have been back in the same agricultural
stagnation in which we have found our-
selves for so many years. Therefore, deficit
financing was essentia] at the moment to
see that therc was no steep fall in agricul-
tural prices and also to prevent any further
increase in unemployment. I find from sta-
tistics that the rate of increase in public
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employment has been steadily falling in the
last 3 years. Last year it was much less
than the year before and the year before
it was much less than the year before that.
We al] know that public employment is
one of the most important sources of em-
ployment, especially for the skilled and
educated workers, We know the problem
of educated unemployment, especially tech-
nological unemployment, which the coun-
try is faced with today. Therefore, if we
had not gone in for deficit financing, we
would have cut down enormously the em-
ployment potential, which has been more
or less standing still from 1965-66 and we
would also have helped to bring about a
precipitous fall in agricultural prices, ruin-
ing all the good work done in the last two
years aod further contributing to an in-
crease in other prices, Therefore, deficit
financing was the only wise course to take
and hon. members opposite, instead of try-
ing to score a debating point that the
Finance Minister is against deficit financing
and has yet gone in for it, should congra-
tulate him on the flexibility he has shown
in responding to the neceds of the eco-
nomic situation,

Of course, deficit finuncing is not a good
thing in itself. I would be the last person,
speaking not only as a minister but as a
professional economist, to become an ideo-
logue for deficit financing. But there are
economic circumstances under which de-
ficit financing is a much better solution
than a balanced budget. This was one of
those circumstances. I am convinced that
we have done a good thing by going in for
deficit financing deliberately this year, ins-
tead of non-deliberately as we did last
year, to the extent of about Rs. 290 crores.

I realise the anxiety of the House, and T
agree with it, about a further rise in
prices, We know that in the last two or
three years, the thing which has upset most
people in this country, apart from increase
in unemployment and fall in production, i
the rise in prices, The country will not
tolerate any more rise in prices. We are
very much aware of it. But we think that
in the context of the very large harvest we
have got just now, the risk of rise in prices
taking place as a result of deficit financing
is very much less this year than it would
have been in any other year.

Further, we must not forget that if we
analyse the composition of price increase
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in the last three years we will find that
the lion's share has been taken by focd-
grain prices. In view of the fact that
we do have a bumper harvest of foodgrain
we think also that deficit financing is not
likely to lead to a rise in pnces. Of
course, deficit financing will prevent a
steep fall in prices but, I am alraid, we
cannot think in terms of going back to
the 1%65-66 price level. The increuse in
prices has already adjusted itself in
increase in income, in increase in salaries
and wages. It will be absurd now to
think that we can go back to (he price
level that prevailed two or three years
back. We have to think in terms of pre-
venting a further risc rathér than think
in terms of going back to an idyllic period
of low prices that the country had en-

joyed at the expensc of the farmers and
cultivators for many years.

There is a second set of objectives thut
the Budpet has undertaken. Shri Rama-
murthi suggested that the Congress Parly
has udopted the Swatantra poiicy. 1 do

not know what precisely the Swatantra
policy Is.

SHRI PILOO MODY : It i time that
you learnt it,

DR, V. K, R. V. RAO: I wonder if
they have a policy, because (hey are a
‘free’ party and T think their party is as
free as the freedom that their members
enjoy with respect to economic and poli-
tical propositions,

I do not want to get into any contro-
versy with my friends of the Swatantra
Party. What I want to say is, if the con-
ception is that the Swatantra Party stands
for the welfare of privatc cplicrprise and
therefore the Congress Pariy should do
nothing for promoting the welfare of pri-
vate enterprise I for one, ever though I
have been a life-long democratic socialist,
and conmsistently so, would not for ome
moment accept. the thesis that privute en-
terprisc and the welfare of private enter-
prise is the monopoly of my friends in
the Swatantra Party. If you say, private
enterprise of the higher echelons of indus-
trial society, if you say welfare of the
people whose incomes are above super-tax
limits, that is a different matter; but If
you talk of privats enterprise, non-
governmental enterprise, I would say with
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all confidence at my command that the
welfare of private enterprise, welfare of
the common man, welfare of the small man
who undertakes non-governmental activities,
whether in the agricultural, industrial or
commercial sector, is very much the con-
cern of the Congress Party,

1 have no hesitation in saywrg that this
Budget is intended to give a stimulus to
private enterprise in this country, because
we want to get investment moving, we
want to get activity moving, we want to
get (production increasing.  Activity «nd
production can increase eithcr by expan-
sion of the public sector or by stimula-
tion of the private sector. There is no third

way of doing it.

SHRI S. KUNDU (Balasore) : Do not
justify because you have to justify it,

DR. V. K. R, V. RAO: 1 am sorry,
1 am not a person, T can assure the hon.
‘Member, who will stand up in this seat
or anywhere else and say anything which
i do not believe.

SHRI S, KUNDU (Balasore) : Do not
Jjustify because you hahe to justify it.

DR. V. K. R. V. RAO: If my kind
friends will bear with me for a little, I
will say this that there is no doubt about
‘the fact that we must get out of this rut,
we have to increase investment, we have
to increase economic activity and produc-
tion. Otherwise there is no chance of the
economy getting out of thc recession in
which it has fallen. This can be done
either by increase in public expenditure,
increase in outlay on the public sector,
increase in public production o by stimu-
lating an increase in private enterprise.

1 shall, before I conclude, a point out
the difficulties that are facing us today in
bringing about anything like a massive ex-
pansion in public sector activity as far as
this coming financial ycar is concerned. As
far as the private sector is concerned, my
friends in the private sector, and this time
I would also include my friends who
belong to the Swatantra Party, have been
complaining for so many years that the
private sector is hamstrung, they are given
no chance, no stimulation ard that the
public sector has so monopohsed the eco-
nomy that it is impossible for the private
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sector to do the very good things that they
are sure they are capable of doing.

In this mixed economy of curs. as I
have said before, we have to sce that the
private sector also gets a proper chance
to play a constructive and developmenial
role in economic activities. For this pur-
pose, the Deputy Prime Minister has taken
a series of measures. I want to list them
so that the massiveness of their impact
would be understood at one stroke. He
has mentioned a series of measurcs such
as removal of annuity deposiis, reduction
of the surcharge on corporate profits, abo-
lition of excess dividends tax, exemption
of the first Rs. 500 of th: dividend in-
come, reduction in bank rate, concessions
for technical knowhow, giving tax conces-
sions on research expendilure undertaken
by the private sector. With all these con-
cessions that have been given and with the
fact that we now have a much more plen-
tiful supply and availability of imported
components and spareparts than was the
case some lime ago, and also taking into
account that the current years agricultural
harvest has given us ample supply of agri-
cultural raw materials, alse considering
the fact that the current year's agriculture
will give a bumper harvest with the cor-
sequent increase in real terms of our
national income of more than 10 per cent
which has raised before the private seclor
a large and expanded domestic market, and
also considering the fact that it should be
possible now for the private sector to go
out to the countryside, sell more commo-
dities to the countryside, get more savings
from the couptryside and mobilise it for
the purpose of industrial investment, I
think this budget is a challenge to my hon.
friends, who are the spokesmen of private
enterprise; and 1 hope they will be able
to accept this challenge and that they will
be able to see that our goal is achieved.
Though I em not a champion of the pri-
vate sector, as an Indian citizen and as
one who is deeply obscssed by the fall in
production in the Indian economy, I shall
be extremely happy if the private sector,
instead of indulging in carping criticism
and asking for more concessions for them.
take advantage of the opportunities that
have been given by the Finance Minister
and make an all-out effort 1o see that in-
vestment and production expand in the
country thereby bencliting the whole
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country which, like the quality of mercy,
will benefit also the Treasury Benches
because, then, they will also be paying
more legitimate taxes.

The third objective which the budget has
sought to further has been the subject of
export promotion. Now, 1 do not know
if all my friends in the Housc are aware
of the very critical situztion we are reach-
ing in regard to balance of payments. We
have come to a stage ioday when the im-
ports which cannot be financed by any
type of foreign aid that we could possibly
get and yet which are absolutely essential
for the economy, are of the order of 1.2
1o 1.3 billion dollars, and the kind of
exports that we are having, taking into
account the debt service charges that have
to be paid, will not amount to more than
.9 billion dollars. So, we have got a gap,
an export gap, of something like 3 til-
lion to .4 billion dollars, which cannot be
financed by foreign aid, which cannot Le
financed by further culs in our imports
and somehow we have pot to find a way
of producing from expor!s these 300 mil-
lion to 400 million dollars. It is for that
purpose, again, the budeet has gone out
of its way. Both in thc budget speech
and also in the measures that were out-
lined by the Finance Minister a few days
carlier, there has been a reduction in
export duties, special factlitics have bcen
given for export credit, increased tax in-
centives are being given for export pur-
poses and increased tax concessions have
been offered in the budget for expenditure
specifically incurred in export promotion
such as advertisement, market research elc,
Again, 1 suggest this is a challenge to our
friends, who are the spokesmcn of the pri-
vate enterprise. With the incrcased sup-
ply that we have pol of raw materials,
with the increased availability that we
have at the moment at any rate of im-
ported spareparts and components, and
with the enormous stimulation that has
been pgiven by the motivation and incen-
tive of the current year's budget, here is a
golden opportunity again to the private
sector to say that it lives up to its pro-
fession, that it is really not only ‘private’
but also ‘enterprise,’ and that it takes ad-
vantage of the situation. I hope it would
rise to the occasion and meet the challenge.
We are hoping that as a result of this
budget the coming financial year will see
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a massive increase in private production,
in private investment, private savings and
in private exports.

16 HRs,

Now | come to the last portion of my
speech and 1 am not very happy when I
come to this portion, because I will now
come to the position that the public sector
has in the coming year’s budget.

The Finance Minister has made a bold
attempt, as bold as he could under the
circumstances in which he was function-
ing. to mobilise private savings and I
heartily welcome his very imaginative pro-
posal for a general provident fund. Many
of us have been feeling, including Minis-
lers, though we are salaried persons, we
have no provident fund and we have no
pension—not all of us have property. 1
think, it is a very good thing that the Fin-
ance Minister has done to provide a gen-
neral provident fund. Those persons who
do not get salaries or fixed income will be
able to build up savings for themselves and
the Finance Minister has given them incen-
tive to do so. He has taken the credit for
Rs. 10 crores in the current Budget. I have
a feeling that in due course it is going to
be a massive instrument of private savings.

The Finance Minister has also increased
interest rates and other returns for private
savings and we hope that this will result
in some increase in public resources from
private savings. But it is a fact that no
massive tax effort has been made this time
to mobhilise private resources for the pur-
pose of financing public developmental ex-
penditure, Even then, some effort has been
made. The hon. Members are extremely
critical of the tax effort which has been
made and have been demanding that some
of the taxes which the Finance Minister has
proposed should not be levied. But there
has been no such massive tax effort as,
for example, associated with three or four
budgety in the past. This is because we
have to realise today that we have come.
so to speak, at the cross-roads that we have
reached a stage in our public finance,
where we find it increasingly difficult to
salisfy ithe demands that are being made
on public resources. Our attempts at mo-
bilising public resources do not seem to
be kecping pace with the demand that is
being made, and very legilimately being
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made, on public resources, not merely for
social purposes, not only for egalitarian
purposes, but even for strictly develop-
mental and productive purposes. Unless
we solve this problem of mobilisation of
resources for the public sector in the fairly
pear future, we are going to find it
extremely difficult to carry on the kind of
policy of economic planning or of. at
least, a theoretical move forward in the
direction of a socialist society, etc, etc.
which we are talking about for the last
SO many years.

1 think, the time has come when you
have got lo take a hard look. If you look
at the Burget and find out the extent to
which, for example, our expenditurc on
the capital side is financed either by P.L.
480 imports which are going to be in
diminishing quantity or by foreign aid
which again is not going to be in increasing
quantity, with increasing demands of' eco-
nomic development, I think, we have to
find some way by which the pap between
the available public resources and the
demand that is legitimately being made
on public resources is bridged and bridged
as quickly as possible. 1 think, in order
to do this, it is wvery importani—I
am sure my hon. friends opposile, not ex-
cluding my dear friend, Mr. Piloo Mody,
are not going to agree with me—and yet, |
must say, it is important to realise that
the most important instrument for mobili-
sation of public resources is taxation.
Whether you like it or not, the most im-
portant instrument for mobilisation of pub-
lic resources is taxation..(Interruption).

SHRI RABI RAY: Tax the upper
bracket.

DR. V. K. R. V. RAO : My hon. friend,
Mr. Rabi Ray, knows very well that even
if you take away hundred per cent of in-
come of all the upper classes, that is not
going to provide the resources which are
required for  development. Therefore,
instead of indulging in ideological bicker-
ings as by Mr. Piloo Mody and Mr, Rabi
Rdy, I think, it is important for uvs to
realise the importance of it. The atmos-
phere in the country today is such that no
political party is prepared to give any
support to taxation. Taxation, like the
policeman, has come to be regarded as
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something which is anti-national. Opposing
taxation is now coming to be consldered
a patriotic duty: That is the psychology
which is being created. 1 can understand
my hon. friends who belong to the Swa-
tantra Party doing this but I cannot under-
stand my hon. friends who belong to the
socialist parties. If taxation is going to
be made, ipso facto, unpopular, anti-
patriotic, anti-national, and it is considered
to te a good thing to attack taxation, not
lo pay taxes, to advance every possible
argument against taxation, then, I submit,
it is going to be very difficult for us to
mobilise the public resources that we want
and irrespective of which parties sit on
the Treasury Benches, unless it is a dicta-
torial party—I am talking of democratic
parties—it would be impossible to raise the
kind of public resources that we need for
meeting our developmental requirements,
unless the atmosphere in the country to-
wards taxation is altered from the present
unhealthy atmosphere which has been deli-

berately created by my hon, friends on
the opposite side, I would certainly agree

with my hon, friends if they say “We do
not mind paying more taxes, but how is it
spent. what about economy in expenditure;
there is so much of wasteful expenditure”,
I can understand that. T think, it is a very
important thing. But I would not say...
(Imierruptions) 1 do not know if 1 should
say that sitting as a Minister. . . (Inrerrup-
riony) T would not say that there is no
room for economy in public expenditurc.
1 should like to suggest that, when we think
of economy, we should not think merely of
retrenchment, we should not think merely
in terms of personnel. My friend, Mr.
Masani, talked of so many clerks and
chaprasiy in the Planning Commission. Tt
is mot. .. (Interruptions).

SHRI PILOO MODY : He said, increase
of...

DR, V., K, R, V., RAO : Please listen
to me. The House will understand that
merely retrenching personnel is not going
to solve the problem....

SHRI PILOO MODY: Nobody wanls
retrenchment.

DR. V. K. R. V. RAO : Unfortunately
he was the only hon. member who referred
to economy and he quoted figures. He said



253 B. G. Gen. Dis.

that there was an increase of so many
chaprasis in  the Planning Commission.
there were so many clerks in the Planning
Commission, T would like to say that it is
not by retrenching clerks and chaprasis
that one can bring about a massive eco-
nomy. . (Interruptions). 1 would suggest
that what we need is a functional approach,
What we need is, what I call, the prin-
ciple of functional expenditure. What we
need is not the question of how many per-
sons to be employed. What we need is
whether a particular expenditure, apart
from the basic critcrion of its producti-
vity, is functionally related, whether more
has been incurred than is strictly function-
ally necessary for achieving the objective..
whether, for example, it is necessary to
have carpets or whether it is necessary 1o
have large houses, and so on and so forth,
There arc so many things. T do not have
the time to go into all the details... (In-
terruptions).

Mr. Piloo Mody was not born when this
happened. Before Mr. Piloo Mody was
horn, there was a Commission—Taxation
Enquiry Commission. I happened to have
the privilege of being a# member of that
Commission, and we suggested that an Ex-
penditure Commission should be appointed,
not for the purpose of making retrench-
ments. but for the purpose of looking into
the whole philosophy behind it, including
developmental expenditure, from the func-
tional point of view, because we are nol
in a position where we can afford to have
luxuries, ‘where we can have frills, where
we can compete with the other people and
so on. Therefore, a funciional expenditure
approach is what 1 belicve is required for
the purpose of saving funds and effecting
economy . . . (Interruptions).

SHRI PILOO MODY : Will the Minis-
ter vyield for a moment? Why is he
afraid of us 7

DR, V. K. R, V. RAO: Nobody is
afraid of Mr. Piloo Mody. I hope, his
Party will give him a chance to participate
in this debate. ...

SHRI PILOO MODY : He is afraid.

DR. V. K. R. V. RAO: Now I come
to the third point. I am now looking at
myself because the hon. Member opposite
pointed out that 1 was rather 1ouchy about
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the public sector, because I have got a
soft corner for the public sector. That is
why, I am prepared to look at it carefully.
I want to see that the public sector is
healthy. This is very important. The effi-
ciency of the public sector entarprises
should increase. There is no way in which
we can achieve a socialistic economy in
this country, there is no way in which we
can raise the massive resources needed for
developmental purposes unless the public
sector eaterprises make a massive contri-
bution to the developmental resources of

this country. I do not have the ideological
fanaticism of Mr. Piloo Mody. 1 would
like to suggest...(Inierruptivns).

MR. CHAIRMAN: Order,  order.
There should not be a repular rupning
commentary. It is very bad. Let him
speak,

DR. V. K. R. V., RAO: It is preciscly
this kind of ideological prejudices that are
preventing the economic development of
this country. 1 was very happy to hear
Mr. Masani say that ihe public enterprise
cconomics is very important, it is above
Parties, it is above sectional interest, it is
something which requiress a  national
approach. This has got to be listened to,
understood and analysed carefully., The
House will be glad to know that Govern-
ment has been holding a series of meetings
going through the recommendations of the
Administrative Reforms Commission on
public enterprises. I think, my colleague,
Mr. Pant, when he intervenes in the debate.
will perhaps give more details about it.
But 1 can tell you that nobody is more
anxious on this subject than the Deputy
Prime Minister himself because he is
hard task master. He holds continuous
meetings and sees Lo it that thosc who ure
members atlend, and I ‘hink that before
the current session ends, it would bg pos-
sible for Government to come forward
before this House and tell them concretely
the steps that are being taken for improv-
ing the efficiency of the public sector
cnterprises,

But 1 must say one thing, namely, that
the public sector enterprises cannot be im-
proved only better organisation. There
must be a proper and better atmosphere.
Just as | said about taxation. in regard 1o
this ulsy there should be a better atmos-
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phere. What is the meaning of a public
sector enterprise in a socialist economy ?
In a socialist economy or in an economy
that is moving towards a socialist society,
the public sector enterprises ought to have
a much larger degree of identification. I
think in a socialist economy or in an eco-
nomy which is moving towards socialism,
a public sector enterprise should be one
which will be treated with tremendous
affection and respect and which will have
the involvement in it of the best people
and the best talents of our country and
where the motivation would not merely be
monetary but something more than that,
It is very important that we crcate a
socialist psychology if we want to see that
the public sector enterprises function at
their best. We on the governmental side,
as Ministers of Government or anything
else, can try and see that the public sector
is properly reorganissd, but the needed
psychology has got io be created not only
by my party but by all the other parties
which believe that we should move in the
direction of a socialist sociely.

If we want to solve this problem of
economic planning, if we want to have a
Fourth Plan—and there is going to bLe a
Fourth Plan—if we want to move forward
with a more rapid rate of economic growth
than the miserable rate of economic
growth that we have had for the last few
years with a national per capita of 70 to
72 dollars as comparzd to the international
poverty line of 200 dollars per capita and
the United States per capita income of
3,400 dollars, if we want to move forward,
then there has got to be a much bigger
mobilsation of private saviogs, I am afraid
that this cannot come only from the
wealthy classes, but it has got to come from
everybody.

Therefore, I think that it is important
that perhaps—here again I am expressing
my personal view—it mav be necessary
and it may be relevant to think in terms
of regulation of both private and public
salaries &ad not only the salaries of gov-
ermnment servants, It may even be neces-
sary to think in terms of a voluntary and
_temporary ceiling on income for a given
period during which we would all combine
and make a massive effort at mobilisation
of private savings Today, the rate of
savings in our country is about 8 per cent
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or it has reached about 10 per cent. I
any developing country, as hon. Members
who are familiar with the history of eco-
nomic development should know, for any
worthwhile economic development, the rate
of savings has got to be at least 19 to 20
per cent. Qur rate of savings at the mo-
ment is only about 8 or 8% per cent and
it had reached a maximum of only about
10 per cent. This means, therefore, that
our rate of savings has got to be doubled.
How are we going to double the rate of
savings 7 We cannot do it just by taxa-
tion. We have got to do it by mobilising-
savings, and for this it is necessary that
the necessary psychology and the necessary
background and the necessary atmosphere
have got to be created to facilitate this.

Finally, I think it is very important to
stop the growth of cost inflation in this
couniry and not only monctary inflation,
by increasing productivity and regulating
the salaries of both the private and public
sectors. It is also important to increase
the efficiency of the tax machine. I forpot
to mention earlier, though I should like to
point out that the measures taken in this
budget though they may not be so drastic
as my hon. friecad Shri P, Ramamurti may
want, that it is in the current year's budget
that for the first time measures have been
taken to bring to book tax evaders. 1 do
not know what difference there is if we
send to jail for six years or for six months
a man who never thought that he was
going to be proceeded against at all. I
taink six months is a good enough begin-
ping. Certainly, six months can become
six years afterwards if persists in evasion.
But it is for the first time in this budget
that a massive attempt has been made to
plug loopholes and to improve the effi-
ciency of taxation and to make tax evasion
much more risky and dangerous than has
been the case so far, and I think all credit
and congratulations should go to the Fin-
ance Minister for his having been bold
enough to take these steps.

Before T conclude, 1 would go back to
what my hon, friend Shri P. Ramamurti
had said. I believe he wanted more expen-
diture on industry in order to increase
employment. He also talked of the Con-
gress Party having adopted the Swatantra.
party’s policy. I would like to point out
that if he wants more economic activity
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in this couwatry and if he wants more pro-
duction, then it is extremely important that
there should be peace and law and order
maintained in this countrv. 1 know that
my hon, friend the Railway Minister has
been raising his voice in the course of his
reply to the debate on the Railway budget
about the amount of damage taat has been
caused to the railway economy by the
disturbances of public order. 1 think that
it is very important for us to realise that
all these disturbances, all these strikes, and
all these breaches of industrial truce. har-
tals, morchas and other violent activities.
whatever may be the legitimacy or other-
wise of the demands behind them, these
partichlar methods which are being adopt--
ed, are killing the goose that can lay the
golden eggs. It is not yet laying golden
eggs. But this is killing the goose that
can lay golden eggs. [ think it is impor-
tant that on this particular subject, there
should be no guestion of political differ-
ences. By all meaas, political differences
are there. The Opposition is perfectly en-
tiled to topple us, eventhough they deny
us the right to topple them. 1 have no
ohjection to that at all. But I think it is
important for us to realise that there are
certain methods which have got to be
followed in this process of airing political
differences. Carrviog the battle to the
sireets, interfering with transport, interfer-
ing with production, at a time when the
economy is stagnating, when production is
so low that we are not able to find re-
sources enough for development, is, 1
think, certainly mot an act that one can
appreciate.

I would, therefore, like to appeal to my
hon, friends in the opposite Benches that
whatever may be the diflerences between
us, whatever may be their opinion about
the legitimacy or illegitimacy of this Gov-
ernment and its policies, today we should
all realise that the economy needs an
atmosphere of peace, the economy needs
an atmosphere when quarrels will not lead
1o stoppage of production and there can be
no espousal of any quarrel that comes in
the way of production. Let us all realise
that the economy is bigger than us and
the nation is larger than all the parties
it consists of. Therefore I would appeal
to them to see that this year and in the
coming year or two al least we go all out
to establish, such an atmosphere in the
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t:ountry when production in this country
is not disturbed and nothinz is dome to
prevent the stimulation of production.

I would conclude bv saying thut this
Budget is a challenge to the private sector.
It is also a challenge to those like me who
believe in the public sector. On the way
this challenge is met by people in the pri-
vate sector, on the way it is met by those
who believe in the public sector, on the
way we all respond to this challengs and
reorient our policies to see that the interest
of the expansion of the public sector is
not jeopardised, on that will depend the
ultimate consequences of this Budget, of
taking the country out of its present eco-
nomic rut and moving forward to bigher
standards of living and a more egalitarian
society, which we all Jesire,

SHRI P. K. DEO (Kalahandi): Mr.
Chairman, in the background of rising
prices, diminishing returns, growing deficit
and a dwindling foreign exchange, all mis-
deeds of twenty vears of Congress rule,
the Deputy Prime Minister and Finance
Minister bas the difficult task of baluncing
the budget and at the same time giviag an
impetus to economic activity. In spite of
the high hopes raised by him, an air of
despondency surrounds Indian econmomy.
The exhiliration which was there in the
fiftiecs when we first came here to see the
nation on the move forward has disappear-
ed. In season and out of season, we have
been giving warnings from these Benches.
Even today we reiterate that Government
should (1) eschew &ull inflationary policies,
(2) not resort to deficit financing, (3) stop
all wasteful expenditure, (4) restrict utili-
sation of foreign loans to essential pur-
poses, (5) reduce substantially both direct
and indirect taxes and makc a large supply
of rupee finance available for investment
in productive enterprises for the purpose
of greater production, the only means to
hold the price line, and (6) dismantle thae
huge structure of permit-licence-quota-con-
trols, the biggest source of political corrup-
tion, All this good advice has been falling on
deaf years and the economy of the country
has been brought to this mess.

In the Government we find a paralysed
will which leads to gazing at the sky pray-
ing Providence for a good shower on which
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rthe present state of Indian economy com-
pletely depends. We cannot afford to con-
sume what we cannot produce and we can-
not inves; what we cannot save. The
disastrous failure of the Third Fiv: Year
Plan opened the eyes of Government, the
postponement of the Fourth Plan is only
the realisation of it.

Another malaise of the Indiun economy
lies in the fact that the real output is
increasing at the rate of 4% peér annum
since 1955-56 while the demand has been
increasing at 8% per year., This widening
gap of supply and demand has created a
situation that even a bumper crop like this
year’s, I am afraid, will not be able to
revive the impulse of expansion,

In the last two years there has been
severe drought and famine in the different
parts of the country, and this year also,
even though there has been rain, in some
parts of the country there has been partial
failure of the monsvon, and even though
We expect a harvest of 95 million tonnes,
it should be borne in mind that while food
production increased by 7% our popula-
tion had been increasing by 8% between
1964-65 and 1967-68, The national in-
-come which has been rising on an average
at 43% during the decade 1951-52 to
1961-62, declined in the following year,
This year, however, because of the bumper
€rop it is expected to rise by 11%.

Prices have been skyrocketing. In the
week ending October 14, 1967 the whole-
sale price index reached the unpresented
level of 224 against the base of 100 i
1952-53. However, because of the bum-
per crop there has been a decline in the
price level. That should not make us com-
placent, because it is a seasonal pheno-
menon every year after the harvest. We
should not forget that the basic inflationary
forces still continue to work.

Ia the past we have been told parrot-
like that everything is all right in our
front, it is because of natural calamity or
natural disaster that things are not taking
pl_aoe as we first thought. Now. due to
this accident of a bumper crop we should
try to put our house in proper order and
curb the inflationary forces.

This budget which envisages an over-all
deficit of Rs. 290 crores, besides the addi-
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tional taxes of Rs. 65.73 crores and the
steep rise in post and telegraph rates yield-
ing Rs, 2470 crores more on top of lest
year's deficit of Rs. 300 crores certainly
represents a major departure from Mr.
Morarji's policy that there should be no
deficit financing which he so vigorously
described while presenting last year's
Budget, This big dose of deficit financ-
ing will definitely affect the Indian eco-
nomy, and steep rises in prices are bound
to follow. This year the bumper crop
provided us with a situation for a deter-
mined effort to stabilise prices, to coun-
teract inflationary pressures like fiscal and
monetary discipline and all efforts should
be made to increass export. Thid goed
crop comes on an average once in three
years, and if we miss this opportunity we
all have to wait for another three or four
years.

In this regard I would like to point out
that India's economy is so vitally linked
with agriculture that at long last we feel
proud that the Swatundry Party has been
able to bring this home to the mind of
the Treasury Benches that without good
prospects of agriculture, there is no pos-
sibility of reviving the Indian economy.
Tadian agriculture depends on the vagaries
of the monsoon. which is always erratic
like the mood of the Government, and
India’s economy iflutters like a weather-
cock. Is it not time the kisan is assured of
timely water supply for his crop and given
some incentive for production from his
fields ? When we scrutinise the Demands
of the Irrigation and Power Ministry which
has to play a wvery vital role in reviving
our economy, we get a very dismal picture.
It is not consistent with reality, it is not
consistent with the thinking which has
framed the budget. There is a marked
fall in the Demands of the Ministry of
Irrigation and Power, In 1967-68 the
total allotment was Rs. 53 crores and
the revised estimate was 53 crores
compared 1o Rs. 44 crores only
which is budgeted for next year. In
the capital outlay, there has been a sharp
fall of nine crores under this demand.
More allotmeat should have been made for
this ministry. The Indian agriculturists
are now-a-days willing to take to better
techniques and use the latest and improved
methods, fertilisers, insecticides and high-
yielding and hybrid seeds and is prepared
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to imvest money in agriculture provided he
is pasored of water supply and cheap pow-
cr. He should get a remunerative price
for his produce and in certain cases he
should get price support from the Govern-
ment. Diesel oil, fertilisers and pesticides
should be given to them at subsidised rates.
‘There is also the problem of credit, In
some ayacut areas of big projects, there
is no proper drainage system and adequate
flood protection work has to be done. At
the moment an agriculiurist has often to
pay more for power for his energised
pumps than what an industrialist pays for
his aluminium plant. Above all, the out-
moded, the primitive land revenue system
has to go. Even the small gesture of the
Qrissa Government 1n the abolition of
land revenue to give impetus for more
production had been resented by our
Deputy Prime Minister.

The budget speech has belied all our
cxpectations. A big mountain has pro-
duced a small mouse. An examination of
the proposals reveals that while some of
the measures may be able to revive our
cconomy to a very meagre extent, other
measures will adversely affect the Indian
cconomy to a much greater extent. The
discontinuance of the dividend tax upto
Rs. 500, reducing the rate of surcharge on
company profits, concession of develop-
ment rebate, abolition of annuily deposit
and other measures are small incentives as
pointed out by the previous speaker; they
are a silver lining in the derk cloud of
recession, idle capacity and accumulation
of stocks. By these the D.P.M, is only
tinkering with the problem and it will
have only a marginal and psychological
effect whercas the higher rate of income-tax
and wealth-tax even in higher brackets will
further diminish saving and erode capital
formation, The income-tax exemption limit
should be raised to Rs. 7.500. Mr. Bhootha-
lingam has done a very good job in sug-
gesting that the limits should be raised to
7,500 for an individual and Rs, 10,000 for
an undivided Hindu family. At the present
moment the exemption limit 5 Rs. 4,000.
What is Rs, 4,000 when rupee today is
equivalent to 17 paise of the 1947 rupee?
The implementation of his suggestion will
not only provide relief to a large number
of people and eliminate from the register
a large number of assessees leading a
hand-to-mouth existence but will also lead
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to better administration of tax laws and
better collection. He says: on page 52 of
his report : R |

“Some Revenue officials have estimat-
ed that if work on petty assessments is
cut out, the improvement in the quality
and speed with which the remaining
work can be done, e.2. by expeditious
disposal of appeals, better investigation,
etc. will lead to increase of tax collec-
tions by Rs. 100 crores for some years
besides an immediaie increase of about
Rs. 200 crores merely by finalisation of
pending assessments.

Coming to prices, they have risen by
sixty per cent in the last four year though
there was a downward trend visible in the
latter part of 1967. But it has hardly
benefited the consumer. Over and above
all this the Deputy Prime Minister has
cast his net of indirect taxation on all
conceivable items. The purpose of counter-
ing inflation is ill served by widening and
deepening of the excise net, For example,
take the case of the valves and transistors.
These are jthe vital componeats of the
radio, the only media of mass education,
in a country where literacy is only 24 per
cent.  Valves and transislors are essential
commeodities. They are not a luxury. A
radio is not a luxury today. It is an im-
portant means of mass education. The
transistors and valves that are produced
in the Bharat Electronics are not adequate-
ly produced to meet the demands of the
country, and they also cost double of
those which are imported. So, taking into
consideration these facts, I submit that this
import should go.

Coming to the uncured tobacco, though
I have never chewed tobacco, 1 find that
it is the only delicacy of the mazdoor and
the underdog. It removes fatigue and
cheers him up. So, the excise duty to be
raised by 10 per cent on uncured tobacco
is said to yield a revenue of Rs. 6.36
crores. We oppose this enhancement.

Then, the last straw to break the back
of the poor as i the case of the camel is
the proposal to increase the post and tele-
graph rates. It will create untold hard-
ship to the poor. The reason given is
that there has been a deterioration in the
revenue of the post and telegraph depart-
ment to the tune of Rs. 22 crores. The
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most surprising thing is that the deteriora-
tion is being shown every year. Stringent
measures should be taken to effect eco-
nomy end streamline the working of the
post and telegraph department before im-
posing this enhanced rates on the posts and
telegraph tariff,

Then, I find no reason for more excise
duty on products of engineerina industry,
which are worst affected by the recession.

Similarly, if we tried to effect economy
in expenditure, particularly in administra-
tion end other non-developmental civil ex-
penditure, this deficit could have been
wiped out to a great extent. A large scope
for economy still exists, if only effective
measures could be taken. The Govern-
ment departments should not have been
allowed to multiply and =xpand accordrag
to Parkinson's law.

In this regard, 1 would like to quote
a paragraph from the 13th report of the
Estimates Committee. It savs:

“The Committee notes with concern
the rapid increase in non-devclopmental
civil expenditure from Rs. 337 crores or
3.5 per cent of the mational income in
1950-51 to an estimated amount of
Rs, 1,280 crores or 6.1 per cent of the
national income in  1965-66. In
1966-67, the expenditure is stated to have
gone up further to about Rs. 1,635
crores or 6.8 per cent of the national
income due largely to higher service
charges oa externul debt resulting from
devaluation, increased subsidy on food-
grains, increases in dearness allowance,
ete.”

So, you will find that they are all on the
increase. They further say:

“In view of the difficult resources
position and the adverse effect of the
increases @ non-productive expenditure
on the price situation, the Committee
strongly urges that Government should
at least now take firm measures to
bring down the present level of expen-
diture on the administrative services.”
But nothing has been dope,

If you will read pages 74 and 75 of the
first PAC report, you will be shocked by
the revelation it makes. [t says that there
has been a loss to the tune of Rs. 2 crores
on the purchass of road rollers by the Sup-
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ply Department. Uptill now nothing has
been done to realise the sum of Rs. 2 crores
which has gone down the gutters and the
person concerned, I think, has declared
himself a bankrupt and there is no chance
of getting back the amount. In this way,
our good money is being frittered away by
unimaginative executive action.

Regarding defence, the Minister was
saying that the “question of reducing tae
magnitude of defence expenditure without
detriment to national security has been
constantly receiving our attention.” Even
though he has said it, he has estimated an
increase of Rs, 45 crores in the defence
expenditure. In the sixteenth report of the
PAC, in page 29, quite a different story is
told : As a result of the Defence Ministry's
frequent cancellation and suspension of
their orders to the ordnance factories, they
had to incur a loss of Rs, 1 crore, Had
taese Rs, 45 crores been spent for acquiring
the latest Military hardware to increase our
fire-pcwer or modern gadgets to increase
our efficiency either in logistics or else-
where, we would not have grudged il. But
what justification is there to promote 5
Major Generals to Lt Generals, 10 Briga-
diers to Major Generals, 15 Colonels to
Brigadiers, 55 Lt. Colonels to full Colonels,
etc. ? Similar promotions have taken place
in the Navy and Air Force also. What
justification i¢ there for these promotions
even though they do the same kind of job ?
T do not think Mr, Morarji Desai has been
true to his profession,

Tais abnormal increase in the military
ranks seems to be a very cruel joke when
we see 7000 unemployed engineers in this
country, when we see a large horde of
educated unemployed in thig country, with
millions and millions of people remailning
unemployed in the live registers of the
various employment exchanges. When I
consider the question of unemployed engi-
neers, I accuse the Government of India of
being a party to it by creating unemploy-
ment. I will cite ope instance from my
State.

The Aero-Engine factory was installed in
Koraput, and the Orissa Government was
entrusted with the work. The Orissa Gov-
ernment gave 3500 acres of land free and
in view of the urgency, the Government of
India said, “You take up the work.” The
Orissa Government created a new orga-
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nisation of civil, electrical and public heaith
engineering, headed by a Chief Engineer,
where 300 engineering personnel were em-
ployed. Now the Government of India
has by passed the Oris¢<a Governmeant and
called for tenders, in contravention of the
previous assurance given by the Deputy
Secretary to the Government of India mn
the letter dated 28th May, 1963 to the
Orissa Government that all such works
should be entrused to this organisation. In
view of the excellent work dome by this
organisation to the tune of Rs. 9 crores,
that to at a concessional agency rate of
10 per cent as against the usual rate of 17
per cent, I find no justification to throw
out these 300 engineering personnel. Is
not the Government of India a parly to
creating new problems of unemployment
and law and order in a non-Congress
State 7 Is it not a discriminatory attitude
of the Central Government ? Then Orissa
Legislative Assembly has rightly criticised
it by a unanimous resolution the other day.

Coming to the public sector, I find that
it is far from satisfactory. The money
invested there is going to the gutters. Jt
has provided a cushion to rehabilitate all
the defeated Congressmen in the last poll,
whether it be Mr. Malaviya, Shrimati
Maimoona Sultan or Mr. Morarka. |
would like to quote from the report of the
Estimates Committee about the perform-
ance of public undertakings :

“The Committee is greatly distressed
to find that the majority of the public
enterprises have suffered from delayy
in execution of projects, high capital
costs, long gastation and operational
difficulties as a result of which tac
returng on capital have been much be:
low expectations. It notes that even
the manufacturing and trading con-
cerns of the Central Government
which are supposed to be guided by
sound commercial considerations, have,
in 1965-66, given a Teturn of only
2.4 per cent Rs, 53.03 crores on a total
investment of Rs, 2,225.88 ° crores
What is even more disconcerting iy
that, inspite of substantial concessions
like supply of capital on easy terms,
interest holidays, moratoriums on loan
repayments, etc., the performance ot
industrial enterprises in the public
scctor has deteriorated  perceptibly
-over the years.”
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Thus, in 1965-66, the running con-
cerns in the public sector showed a
profit of only 1.1 per cent against 2.9
per cent in the previous year. As the
bulk of the investible resources avail-
abl during the Second and Third Plans
have been appropriated for the ex-
pansion of the public sector, the Com-
mittee feels that the declining trend
in the rate of growth of the national
economy is, in no small measure, at-
tributable to the poor performance of
the public sector enterprises.”

‘This paragraph vindicates what we all
have been saying on behalf of the Swatan-
tra Party all these years.

Similarly, the Bokaro is a white elephant.
This provision of Rs, 110 crores for the
Bokaro plant should be scrapped. From
a reply to a question put down in the list
today you will find that the losses due to
steel plants, cumulative loss up to 3lst
March, 1967, plant-wise are : Durgapur—
Rs. 352.82 million, Rourkela—excluding
the fertiliser plant—Rs. 288.47 million and
Bhilai—Rs. 92.04 million. For this various
pleas have been given. But the basic thing
which should be understood is that the
Government do not know how to run a
steel plant.

Coming to overdraft by States on the
Reserve Bank, I share the anxiety of the
Deputy Prime Minister that there should
be better financial discipline on the part of
the States, But I must emphatically say
here that for the deplorable financial posl-
tion of the States the inflationary policy of
the Centre is responsible to a large extent,
Is it not a fact that rise in prices, scarcity
and economic stalemate arise directly out
of the Central Government's policy 7 Seve-
ral State Governments have requested the
Centre to bear the whole or part of the
additional burden because of the enhanced
rate of dearness allowance and such other
inevitable enhanced expenditure due to risc
in prices.

I would like to review the Centre-Staic
relationship in administrative and financial
matters. The Deputy Prime Minister while
wishing success to the UNCTAD Confe-
rence of the United Nations hoped of early
solution to the problem between developed
and developing States soon, But he has
failed to mention the regional imbalances
in the development that has taken place in
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the country and the Centre’s responsibility
10 plug the gap of imbalance by more cen-
tral assistance, and location of central pro-
jects in the backward areas. In view of
the changed political context after the
1967 election and further widening of the
gap between the Stale resources. responsi-
hilities as well as the needs, there is ur-
gency for considerable improvement in the
existing procedure for devaluation of res-
sources and making a constitutional provi-
sion towards that end. T am happy that a
Finunce Commission has been appointed. |
hope they will go into this aspect and bring
about some solution. In this regard I
would like to quote a paragraph from the
Orissa Cnief Minister's budget specch. He
said :

“The present system has failed to
secure the objective of balanced re-
gionul development and the last three
Plans have widened the gap, making
the rich States richer and the poor
lagging far behind. Unless the rela-
tive financial weakness, sociul and
economic backwardness of the popula-
tion and the per capita income or
per capita consumption levels of the
State are taken into account in devising
u formula for inter se division of share
of taxes and duties, the situation can-
not be remedied.

The tendency 1o concentrate control
in a Central Planning  Authority
affecting every detail of State Vians
has introduced an element of inflexi-
bility in the execution of the Stale
Plans not visualised by the Consti-
tution.™

The Planning Commission has become a
super dictator.  Against this background,
there is unusual discrimination in Centre’s
treatment of Congress and non-Congress
States. The usval  political  elbow
twisting continues, Is there any justification
in not reimbursing the expenditure of
Rs. 16 crores in connection with Paradip
Port to the State Government after the
Central Government has taken over the
entire project much before the projeclt be-
came a revenue vyielding project? This
reimbursement is necessary to repay (ae
Central loan of Rs, 15.69 crores incurred
by the Previous government, Sir, you must
appreciate the fallacy of this Government
in demanding repayment of this loan along

MARCH 12, 1968

B. G. Gen. Dis. 268

with intere#t from Orissa’s hand to mwouth
budget when the revenue yielding project
has been taken over by the Central Govern-
ment and has been handed over to the
Paradip Port Trust. If it is done, it would
mean postponement of all Governmental
projects in that State.

Finally, I would like ta say that though
the budget means well in its propaesy, in
practice it does not solve any of our burn-
ing problems, nor does it improve the lot
of the common man. The Deputy Prime
Minister has started nibbling at the fringe
¢f the problem without solving the prob-
lem. So, on his 19th birthday—this is his
19th birthday because he celebrates his
birthday only once in four years being
born on the 29th of February, the birthday
cake which he has presented to the nation
is a very bitter pill to swallow.

st whre fag (d<ma) @ awr-
ofr wgiey, 7z Aafafem & f& v
afaF smaEqr F1 AEAT g4 & 3l
g.9q A4t ST 7 W yg FwE wrw
AFfu & wag qfas s@gm w4
g frza a0 @ % Zm=T =y T8 2,
N FATAT GATEHT 3 AT I AR AT
FRE TR TIH IONT A E | IR
&7 2 fradt 1 faar d madafz
g &1 a9g 9 Ifeeaw frimem g,
T ¥, IR A AT wvE #ifE
feamt #Y %7 wff a3 | feaas
TF A g I g F a7 e g i
fr fe=ft & grurw & fad av fadoft qar
gt e % g qfF sumEr ¥ samEr
faRoft gy 27 Gt & Srd=r @avd,
T ¥ ITMeT FWE | AT TE @A
A FwETT & foaar  wm s ae
TFAG T2
16.48 Has.

[MR. SPEAKER in the Chair.]

W ay WHfa N FT F A T
Gz w=o g & Egwadr T
grfiz @iw G & | TWFT A & Fe e
w W & g & for @ #7 oA
sy g1 faradt F 9w F7
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&9 Ty A gfaar F AT FTERT
v ifegaw s & 1 Ffem &t &
fadr st &% 20 A9t foat ®ifow
T AT STfad Y g7 AEF dr
gt Wt J1 T FH TERE anfrar
Wi wTEd fFoFa7F adr S
G @ wafg ArEmw § WA
At F oAavg Al 7 froae
g1 7 21 7% fad o2& S e 50 90T
60 Fo HA fawAr oY, srer w@t FE
ot 3fma TEFET9TF 30, 32 W 28
To ATTAT £ | HIT WG FTEwaT
Ffrmaar7zr g oA fafa 7 a2
g 7 fF feamt & 5q ol
TgT @g WM W7 TmE Iefemw
fma 7 srw gmT T TEE-FTE AT
frdfral s Aem agr FT A AW Fw
qur e AT A4, vE AT
| e grir

FEr AT QAT FTAG £, § FgAT
aEar g o s A1 aat & swra A
feafs Tar 38 F w2 foeer dar g
QIEH SN A Fa9 6 fafqgs a7 sum=T
g7 &7 7% § | &1 a9t F AFw F 9%
6 faffmm =7 st dEE g & e
1 fawm # zem 7 € 5 a7 v
9 FAW T ARTGATE | THEG AT
AT F FAl FTAH AT § 1 IA
areraTr ar & e S g
golrsm & &A1 &\ wFla ST FU,
fad g s g J7 7 § @
Y qeraTT adt g, T A A& aw
Iefir T AT & ozrd anfaw
feafq quz ot &, g snfas feafq i
TE §=GI 7T 9T 9T AT § A ey
TG qF Al qfgs frowa & IO
aTE, a7 O A &0

T & dgr w1 9w & A
fraat 1 39 wRf=r Tt
qZ Tfe gg g1 a%ar & f& ST w
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T 9 fa@ i ow &7 TaA sver
aE G ET ot geaE F Ay T
g SUTET 48T AT AE | ATq @Y o
FeaT TAYIA &1 9ATC g AT gW
gfaurd sew &% fag § 3 dwifas g
ga7 9T R TETH WA FCGH | A
FTE 72T & 59 #1 A 34 | AR -
F97 3AEA ¥ 7w A1 agfewd 2
g, A7 afeqdl 37 9, WA ATEZHAOF
faur &7 qrq Ay gfeqdt OF7 Faw
fFamt & fam &t g8 w7 TIfR Av
ag & & wid, Afew sy & arE
Far arft arees afg g @raw
1T ASr & qrg fre g ) o feafy
7 gz 3vIg 7=t framms & seame
T FTRr wAfa gir, o7 Avva T8 8|
o fatt & wv%re § Fgar awgan §
gfr #fa & s  snfus saear
FTAeIR g, AT @A faq wdr d
o o fear 2, arfer e &
I & fAr sare & ST faeg
gTea Ofrsaaea Qg A saedn
IAT A9 A7 A IEF HIY G
feaT & feEaT A A& F AAA
fre, za %y o = fagy s =i
TET AT &1 T ZH 1 59 TEGT | 435
F7 & T g Aifed, @ ar gun
TV EAH  AFATAT G AT A IFT
framt &1 gmer fier ol ggr Ay
FrigEw 73z Fgs ol faw dro
UFo 480 FIAIZH EEH THEW FI
Sifaq Tg 7@ 77 |

Hefae wafanr & o0 R a@
FEM A Ay | F wgw g
fr feft fawedle 3w & ¥Sfae
FrEAta g AT HE ATV #Y a1 A
& o T ¥\ FY Ffweny € JET S
g Efvfee wrEAfeT R AWM E fawra
* fordl ), g7 57 #1 07wl H AR
form & o=t & o=dy QEATT A, AW W
qrarT 43 AT AW oA F, A IT R
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& wrAar @ | 9w B S
i@ 1A ae e R ag ot
gy gr R Faoe qITEA R
T w & foe ot fada § e ¥,
TR H AT § gfg s FoOr ot af@
&, wT gTITH A AW qH
oW W @A S e €
fadgw sa@arayr @Fdd ) A
ey § frgart faw wdlt MA@ AR
e Ag faar ey @@ #Y &
arwr W A & 7§ ) fas de-
¥ A fawrd FTAw I # 60—
66 FT T Frafz FFE M awm
nfas garer &1 g 7 M A W
Far & afim @i g fd
TAF AN WA ATH IITEA |

HACEH AT AT ATHEAT qGIAT
qEAE A IR AT TLEFOT FEAT
fEd | T TH I9 FT AVAATES HC
TMN AF LT D AT 4 FE@ETE
Fr a9 T gF § A AT F HEE-
qrer F7 g, fager wv g anfe
i a oifeade & 790 | g afa
A FFmardad g1 IR
FF ITEWAN FU A 7 F Argmd
aTa T G AR gW w fe A
T ®T W g ALY T q@ew ) e
FTAMA AL G AT AT AT TEY
¢ dx foe et & a9 awd )
& T fRW a1 o -
T FCA A1Ed, ¥ A oy AT w
arg APl AR TeEw ofET s
AT g & T

aE ¥ ofeos ST g 159 %
gaeg ¥ agg @A FE IR E
ATew @ @ fr fadndt <=, fadiee
e 9 & A B AFS g
N @ 7 | q@ly T a1 qfew
YT TCE AT HGT | DT FIT
g § f5 7z ot Al Sfear W @
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ITH 10w fefrir WMk
T A qOE g & dRd R
T RE | R g W 7O T
FLHR, FICLA 5 THE TATH WY FT
T, A AT FTH T TR
AREH AU A F T B (A
Y & | e a9l oA far & ? &
TAAH TATE | 7T ATEo HYo THo
R Ao To UHo AR W § AT
9 g O g & | AW 4T
TAFT F AT g T F90 TG g
fir 39 ¢ ik AN #7 A1 ATEED,
¥IT GV A | FAT AT ANH-
aME AT BT ) A TF AR HE
T I% qfewF JFEI A@ET Wi J
Sz d, aa w=it g &=
s T 8, o fm fedw
A Ay frA e Gesy
et § g 9 far fafew
F TR § TEUF FAA TAE
fr gz s I &t faer fear smar 2,
AT g qA @ TE A @A, THAM
§\ ag AT gy At o AT
AT A F AR 9T g A XA
g @ ez A fagen @t QD
w01, oK TG g AGI fAAT At 9
% fol wra T FTCHTHH G A
¢ 7 w1 fewe AT we ¥ e
F ar A qfeers AFeT 9T A
Fa 1 qgeT @1 Afag 1 A
o1€ Qo T AT Mg W TEe
B qzZ ¥, ITH T, gF et IR
F HTHEAT FATAEA AIITRI TR
qTEA, a gW T AL FEERA | T W
AT BT AGTCHFTAT (A | GATA 28
& §o  Tfeqw HFET H o gAT !
oo fod QAT ATAT FITEAT AFEE,
AT #TT G, TEAE AR
FECE 1 FE W AT A JAXFY,
fray TregEai § A gn, foaw st
gw faRwi & W9 Es AT ¥ qme
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s aw, foe frgw o agr &% AR
g ae o & fad swwe o R
&0 H AT A wfew A
W FQ FQA AN FQE,
e gifew F@E aar 99 e
F TATTFIE | FHIA KT AT TFT
X 9g AT AR, A5 gw aRefae
¥ Y a7 Alwr Zav oY AT e THe
MRAE-dro T@o I N &
TG WH | AT TA FY EF AW FT IFK
FUT & A uw fam Aol F o oar
AT F A ITH @ & AR
AT T FT AT |

17 Has.

SHRI PASHABHA] PATEL (Baroda) :
1 think the hon. Mcmber who has just con-
cluded should come over to these Benches.

MR. SPEAKER : Then, the Members
who are sitting there may have to go the
otner side, It may turn that way also.

SHRI MANOHARAN (Madras North) :
At the outset, I must say that budget pre-
sented before us and which is under dis-
cussion reflects the rigid and regorous
thinking of our Finance Minister and rules
out the possibility of his getting into the
embrace of flexibility himself. My hon.
friend Dr, V. K. R, V. Rao while he was
justifying the past twenty years' bunglings
on the part of Government said that eco-
nomic evils and maladies existed in our
soclety and it might be that the present is
unpleasant but the morrow is assured, and,
therefore, he has said, let us go ahead. So,
he has delivered his sermon, sat down, ap-
plauded by the Congress people, and his
duty was over.

But I want to draw the attention of the
Government of India particularly to the
Finance Miniser. [f we read the Economic
Survey for 1967-68 which he had presented
to the House just three days before the
presentation of the budget, I think it makes
a sad reading

Let me mention the most important
aspects of our economy which have been
commented upon in the Economic Survey,
which would require careful assessment on
an objective basis if correct measures are
to be effectad. It is not incorrect to say
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that our economy has been exposed to
tarrific difficulties and dangers ever since
the unwise decision taken by the Govern-
ment of India that is, the time when the
Indian rupee was raped or devalued, Not-
withstanding the marginal increase in food
production in the kbarif crop, we would
appear to be finding it almost impossible
to get over the effects of drought of the
last two years and the recession in the
industrial activity which is still continuing.

Agricultural production in 1966-67 was
only a shade higher than the poor record
of the previous year and we are still well
below the level attained in 1964-65. Tac
foodgraing output of 76 million tonnes was
still much below the level of 89 million
tonnes recorded in 1964-65. The esti-
mated total output of about 93 million
tonnes for 1967-68 would not afford any
substantial relief mor could it result io a
sizable reduction in the import of food-
grains.  Meanwhile, the combined pres-
sures of growing population, increasing
urbanisation and expanding money in-
comes in general would continue to exert
a strong upward pull on food demands.
The imbalance between the supply and
demand has already noticeably reflected
itself in the prices of food articles which
went up over the last two years by no
less than 45 per cent. No amount of
window-dressing can conceal this fact,
for the Ecomomic Survey admits at page
26 that the pressure of demand with
regard to food articles will go up in the
year to follow. Admitting that in 1967-
68, food production would touch the
figure of 93 million tomnes, the credit for
the same goes to the industry and the
performance of certain State Govern-
ments. It is for this vital reason of in-
creasing opr food production, more than
perhaps anything else, that there should
be a recognition on the part of the Centre,
of the need to delegate more financial re-
sources to the States. In any case, a
larger allocation by way of grants is cer-
tainly the need of the hour.

I think jt is fitting for the occasion to
quote from the Address of the Governor
of Madras. He has said that:

The serious imbalance in distribution
of resources in relation to responsibili-
tics as between the Centre and the States
has distorted the healthy relationship
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which should exist between the centre
and the State in the larger federation.
True federalism means that the Centre
as well as the units should have ade-
quate resources for the discharge of
their respective responsibilities and the
discretionary loans and grants from the
Centre in respect of matters alling cons-
titutionally within the competence of
the States should play only a peripheral
role.

“Till recently, they had at least the
consolalion that this discretionary cen-
tral assistance was steadily rising from
year to year, thus enabling the States to
meet the needs of the people in a larger
measure than would otherwise have
‘been possible. But in the last two years,
this trend has been reversed and central
asgistance to States, far from registering
any growth, has in fact come down.
‘The obligations of the States in regard
to repayment of interest and loans
given by the Central Government in the
past have, however, increased apprecia-
bly with the result that the net Central
assistance for the purpose of economic
development is far less than in previous
years.

“In terms of the Constitution, the

States do not have adequate indepen-
dent  resources of their own, The
transfer of resources from the Centre

to the States on a statutory and non-
statutory basis has also fallen short of
feeds. particularly in the last two years,
thus disturbing the even tenor of pro-
gress in spheres in which the States are
responsible, It is the firm view of my
Government that in the light of the
experience of the last 15 years, a high-
level review of the provisions of the
Constitution dealing with the delimita-
tion of resources and powers as between
the States is essential, Such a review
will obviously take a little time, and
the scope of the review will have to be
defined with care in consultation with
all concerned.”
Also in  his
observed :
“The spirit of the federal Constitu-
tion and the new political set-up in the
country in which governments belonging
to different political parties are in power

speech, the Governor
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in the Centre and the States alike:
demand that the terms of reference of
the new Finance Commission should be
settled in full consultation with the
States, My Government hope that the
Government of India will initiate action
for such consultation and settle the
terms of reference of the new Finance
Commission in the light of the views
expressed by State Governments.”

Instead of a frank discussion of the

Madras Governor’s speech, it has been
dubbed as a controversial speech the
grealest Rip Van Winkle in Delhi. The
Governor expressed the true spirit and

aspirations of the people of Madras State.
It is a sad commentary on our Planning
that in spite of the existence of a large
organisation with a high-power Planning
Commission at the apex, we have had to
admit our inability to mobilise adequately
by our irrigational and power resources and
have to put forth the plea, whenever there
is a shortfall in production, that we have
been let down by the monsoon, It is
high time that water resources were mobi-
lised and conserved in an orderly and inte-
grated manner so that nature’s challenge
could be met whenever called for.

The explanation given in the Economic
Survey, namely, that the origin of the
industrial recession of last year lies in the
fall of agricultural output is not the whole
truth. The two focal points of the present
industrial recession are the old established
textile industry and the newer engineering
and capital goods industrics. It was in a
sense unfortunate that following devalua-
tion, import licensing was liberalised con-
siderably, Concomitantly for many engi-
neering industries, the larger availability
of imported components or other main-
tenance items following import liberalisa-
tion should ordinarily have removed an
important constraint on higher production.
As it is, we have witnessed the spectacle
of inadequate utilisation of the import
licences granted. The cumulative effect of
the recession in these two focal centres
has been the spread of recessionary dten-
dencies to the transport industry and the
engineering industries catering to the trans-
port sector. such as the automobiles,

A third aspect of the economic situation
is the generation of inflationary forces,
particularly by means of the currency
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notes in circulation. The note issue has
crossed the three-thousand-crore-mark and
we should not be surprised if in order to
meet partly the gap of Rs, 300 crores in
the revised estimate for 1967-68 more
notes are printed this month, It has been
admitted while presenting the Budget for
1967-68 that the uncovered deficit for the
hext year would be another Rs, 300 crores,
part of which at least would have to be
met by created moncy. So whatever im-
provement we may witness in food and
industrial production in 1968-69, we may
TOt expect any abatment of the rise in
prices, much to the detriment of the com-
mon man,

I would now draw your attentien to the
categorical assurance of the Finance
Minister several times on the floor of the
House that his Government would never
resort to deficit financing, But now he has
come forward and said that there is no
other option but to resort to it,

While on the subject of inflation I can-
not help saying that our principal credit
institutions, namely, the Reserve Bank of
India, the State Bank of Indian and the
other credit institutions providing long-
term finance, have failed in their duty to
provide technical advice from time to time.
Let me hope trust that these credit insti-
tutions, whose overhead expenditure is
colossal, would be properly guided by the
Finance Minister with a view to making
them efficient instruments in the field of
credit policy.

Next, 1 would like to say a few words
about foreign assistance, which has al-
ready become the scandal of the day. The
list of countries from whom we are re-
ceiving assistance and which are listed in
Annexure V of the Explanatory Memo-
randum does no credit to us. I hope I
will be able to avail of another oppor-
tunity to comment on this, since, whether
we like it or not, foreign loans are assum-
ing a political complexion and the quan-
tum receivable year to year varies with
our foreign policy of this unfortunate
Government of India. Pages 36 and 39
of the Economic Survey provide grim
reading regarding foreign assistance, The
balance of payments continues to be under
pressure, export earnings and cash assis-
tance or its equivalent did not suffice to
cover debt servicing charges and pay-
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menls for imports that could not be
covered by external aid. The result of this
position has been a moratorium, although
this expression is not used in the Ecemo-
mic Survey, The outlook for foreign aid
in the coming year remains very uncertain
indeed. Unless our exports increase, any
noticeable relief in the matter of balance
of payments could be ruled out, As 1
said earlier, if the prices continue to rise
notwithstanding marginal increase in the
production of agricultural commodities,
we would be witnessing a weakening of
the competitive position in the export
sector. Revival of exports in a big way
does not appear to be feasible, Further,
the quantum of free foreign exchange
expenditure on food imports may only be
marginally lower than in the previous year.
The burden of debt service would, how-
ever, increase further considering that the
level of foreign exchange reserves is al-
recady precariously low and we have sub-
stantial obligations to the Internatiomal
Monetary Fund.

As 1o the Budget proposals, my first
comment is that notwithstanding the
Finance Minister's public pronouncements
that he did not believe in deficit finamcing
because it resulted in inflation and higher
prices, he has, by implication, admitted the
need for deficit financing of the order of
Rs, 600 crores between now and the end
of March, 1969. I leave it to the House
to judge the impact of such an increase in
created money on the price level. In
other words, while notes currently in cir-
culation amount to Rs, 3130 crores, addi-
tion of the magnitude that might be meces-
sary 1o cover the deficit might mean an
increase of 20% in created money in the
next 12 months, And so, my appeal to the
Government in the name of the large
masses of people, the toiling millions of
the nation whose backs are already broken
by the unwise and unimaginative policies
followed by the Government is to take up
expenditure control in a serious way.
Defence expenditure has crossed the
Rs. 1,000 crore limit. [ would not say
anything on this but would leave it to the
judgement of the Defence Minister to
prune the expenditure as much as possible,
without endangering the security of the
country. I would certainly urge that other
non-plan non-development expenditure of
the Central Government should be very
substantially reduced, T do not agree with
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what is stated on page 20 of the Economic
Survey, namely that a reduction in Govern-
ment outlays would also lend further
strength to the recessionary forces. I
would plead for securing economies and
avoiding waste in project expenditure and
reducing considerably the expenditure on
non-plan items. Rather than leave this to
the Planning Commission, I would sug-
gest the conmstitution of a Secretaries Com-
mittee for purposes of such expenditure
control on the pattern of the Screening
Committee which exists at present for the
release of foreign exchange.

I have no serious quarrel with our
Finance Minister. He tried his very best
to squeeze the people of this country, but
unfortunately he failed. He got only
Rs. 65 crores. So, he left a gap to the
tune of Rs, 300 crores to cover which he
is resorting to printing currency. I have
to offer two suggestions and I hope the
Finance Minister who has some sympathy
and humanitarianism in his approach,
would consider these two proposals. Ome
s to halve the levy on chocolate and cone
fectionary and the other is to halve the
increase in postal rates. With regard to
the former, there is hardly any justifica-
tion since one of the important ingredients
going into chocolate and confectionery
manufacture, namely, sugar, is already sub-
ject to a heavy excise duty. The increase
proposed in the postal charges will hit
the common man whose pocket is already
hard hit because of the ever increasing
spiral of food prices. This sacrifice could
be more than made up if non-plan expen-
diture is curtailed.

A large number of institutions which
are receiving grants in aid from the Cen-
tral Government are listed in annexure II
of the explanatory Memorandum., There
are about 160 organmisations, The most
important organisation which arrested my
attention comes under the Ministry of
Information and Broadcasting; I refer to
the Children Film Society, Bombay. Then
there is the discredited Bharat Sevak
Samaj, Indian Institute of Mass Com-
munications, There are other institutions.
I was told by some persons from Bombay
that the persons in charge of the Children
Film Society receive money from the
Government by hoodwinking them that
they had shot so many pictures for children
while in fact not doing so. It is a scandal
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which should receive the attention of the
Fi'nance Minister. I should appeal to the
fm,nc?w{:iaurotthelansﬁuofmch
institutions in receipt of grants-in-aid,

To sum up, on behalf of my party, I
suggest the following,

(a) A white paper should be presented
on the Centre-State financial relationship.
This paper should contain the principles
on which allocations to the States are
made year to year, It should contain the
assistance under each head like Agricul-
ture. Cooperation, Forests, etc. while list-
ing the financial assistance to the States
full account should be taken of the exis-
tence of Central Public Sector projects in
the States and their contribution. Such a
paper should enable decisions being taken
for increasing contributions to those States
whose food production drive is yielding
results,

(b) Considerable reduction in non-plan
non-development expenditure by vesting
final authority for cuts in a Secretaries
Committee,

(c) A review of the working of credit
institutions like the Reserve Bank of India,
the State Bank of India with a view to
making them efficient instruments of credit
and investment Policy,

(d) A white paper on the present posi-
tion regarding foreign assistance and our
indebtedness.

(¢} A 50% reduction (a) in the new
excise duty on chocolates and confectionery
and (b) in the increase in the postage
charges.

(f) A white paper on the principles on
which grants-in-aid are given to various
institutions, If some of these are not doing
any useful work the provision of grants-in-
aid to such institutions should be stopped
forthwith.

(g) A white paper on the contribution
so far made by Public Sector Undertak-
ings to the Central revenues.

(h) There should be a performance
budget. Alongwith the Demand Books
there gshould be statistical data showing
the provision for plan items and develop-
ment and a study should be made each
year of the actual physical achievements
against targets envisaged. This would
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enable us to judge whether the expenditure
has been fruitful and whether the plans are
being executed efficiently in physical
terms and according to the schedule and
within the provisions made.

There is a last request and the Congress
Members should not mistake me. There
should be a sizable reduction of ministers
of all ranks and it should form part of
the expenditure control policy because
everybody knows that whenever there is
any reshuffling or readjustment, there is
an enlargment of the total membership.
Today the Congress has about 280 Mem-
bers in Parliament and of them sixty are
ministers. It is the most untenable,
obnoxious and alarming situation which
should receive the attention of mfy esteem-
ed friend, the Finance Minister, Mr.
Desal,

The next point to which I wanted to
draw the attention of the Finance Minis-
ter is this. That is a matter which affects
my State and it is a problem which affects
the people of my State, My attention has
been drawn to the proposal to move the
Defence Institute of Physiology and Allied
Sciences from Madras to Chandigarh.
This issue was considered by the Research
and Development Council thrice and the
Estimates Committee of Parliament has
already okayed it and Madras was selected
after careful consideration and not in
haste, The State Government of Madras
also allotted 30 acres of land free of cost.
The case against the shifting of the insti-
tute from Madras was put forward by the
Defeace Ministry before the Estimates
Committee of Parliament, A number of
scientists working in the instituts are re-
ported to have viewed with concern this
attempt to shift it from Madras to another
place. Of all the considerations, the most
important comsideration is the security
point of view, because Madras is far away
from border arecas. This has been ex-
plained to them, but unfortunately, a
matter which has been already closed and
settled once and for all has once again
been raked up and revived not by anybody
clse but by the present Defence Minister,
Shri Swaran Singh. It is unfair. on his part
because it is agitating the mind of the
people of Madras State, particularly be-
cause of this: for the information of the
House I can tell you shat the Food Corpo-
ration has been shifted frem Madras to
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Delhi. And now, this Defence Institute of
Physiology and Allied Sciences is being
shifted or it is on the anvil and the people
are thinking how best it could be
shifted soon. So, I want the Prime Minis-
ter to probe into the matter and the
Finance Minister to consider this point
and see that unpleasantness and bitterness
are not created in the mind of the people
of the Madras State,

One more point and I have dome. As
usual, I used to speak on the language
policy. I am very happy that the situation
has come down to normalcy. The most
controversial language resolution which
was passed on the floor of this House
created an uprising in my part of the
country, not only Madras but all over the
South. Mr. Morarii Desai might have
mistaken the intention of my Chief Minis-
ter while he was asked by my Chief
Minister not to come to Madras because
the situation was tense. Probably the
Finance Minister might have misunder-
stood it. But the moment he visited Ban-
galore, he might have understood the inten-
sity of the feeling all over the South. He
would have understood that,

SHRI MORARIJI DESAI: That
also created from Madras,

SHRI MANOHARAN : I do not know.
It is a wonderful discovery. He deserves
to be given the Nobel Prize for this dis-
covery. But he should understand the
general feeling,

SHRI MORARJI DESAI: 1 shall be
happy to receive it. (Interruption).

SHRI MANOHARAN : After the reso-
lution was passed and the Act was passed,
the Home Minister declared—in regard to
the two-language policy, in a sense,
English and Hindi—and assured the non-
Hindi speaking people that the Hindi
version will be automatically followed by
an English translation. So, the bona fide
of the Government of India was mistakenly
accepted by the non-Hindi speaking
States, because, here comes the direction :
The Government of India has flouted
flagrantly the assurance given to the non-
Hindi speaking areas. The gquestion was
asked by one Mr. K. M. George of Kerala
Assembly, for which Mr, E, M, 5-Nam-
boodiripad has given this reply. The Chief
Minister, Mr.  Namboodiripad, told

was
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Mr. K. M. George of the Kerala Congress
that the State Government had to request
the Union Home Ministry in October last
for an English translation of the proceed-
ings of the discussion on the seventh report
of the Linguistic Minorities Commission.
The copy of the proceedings had been sent
to Kerala in Hindi. The Chief Minister
said—the Union Ministry had replied to
him and here is the mischief generated—
that the Home Ministry had replied that
the proceedings could be got translated in-
to English with the help of the Hindi
department of the Kerala University, There
can be found no more amount of arro-
gance than this. Mr. Namboordiripad
says—such a nice man—that he then
wrote to the Union Home Ministry point-
ing out that the procedure suggested was
opposed to the policy accepted by the
Union Government that the English trans-
lation would be provided if the non-Hindi
States asked for it, He further said—it is
not a question of infection of the DMK
party, he should understand—that Kerala
which had not been anti-Hindi till, then,
would be forced to become anti-Hindi.
‘That is the view of the Kerala Chief Minis-

ter. Then the report says :
“Mr., Namboordiripad said that the
Union Home Minister had replied to

him stating that some mistake had crept
in and that the matter would be set
right;"

This is the attitude of the Central Govern-
ment,

Day before yesterday, 1 received a copy
of a circular from the Government of
India, Ministry of Railways (Railway
Board) dated 7-3-68. It says:

“It has been reported that Shri so and
so, working in your branch has mnot
joined Hindi Class at all to which he
has been nominated. In terms of Rail-
way Board's letter No. Hindi/62/8/2
dated 25-1-62 wilful absence from Hindi
classes should be treated as absence
from duty., You are, therefore, re-
quested to direct him to join the Hindi
class with immediate effect. You are
requested also to obtain a written ex-
planation from him explaining the rea-
sons of his failure to join Hindi class
and forward the same to ERB3 within
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a week from the date of receipt of this
letter.

Sd/- V. P. Joshi,
Under Secretary, Railway Board.”

1 want to ask, is this a classical example
of persuasion or a brutal example of
compulsion? These people are telling
without any sense of shame—I am sorry
1 have to use that word again—to the
non-Hindi people that there would not be
any compulsion, because compulsion is a
dirty thing, which is quite unnatural and
so jt will be through persuasion, 1 want
to ask whether this is persuasion or any-
thing but dirty compulsion,

While-1 was speaking in this House
sometime back, 1 still remember 1 had
raised this issue when Dr, Seth Govind
Das was sitting. I said, here is a veteran
Congress leader, a well experienced man,
telling in one of the public meetings that
the army should be marched into Madras
to protect the people to meet the challenge
to the introduction of Hindi. Suddenly he
got up and said, “I did not speak at all".
After 15 days or so, again the issue was
raised and suddenly he get up and said,
“1 did not speak at all”. I believed him.
But now I have to revise my opinion
about this gentleman, who has already
thrown to the winds his Padma Bhushan.
Here is a report in the [Indian Express
dated 23-2-65. 1 can tolerate the utter-
ances of even the Finance Minister, but
not of such kind of people. Let the Housc
hear this and conclude whether this sorl
of speech is in the interests of the unity
of the country and whether it could be
wolerated. 1T could have dismissed it as
non-sense immediately, but he was address-
ing the creaming talents of country, the
future generation of students, The report
reads thus :

“Mr, Govind Das, MP and Chairman
of the first governing body of the Hindi
Sahitya Sammelan, today announced
that if English was not totally eradicated
by the end of the current year from all
the six Hindi-speaking States, the Chief
Ministers would be ‘gheraced” in a non-
violent way.”

1 thought Mr. Govind Das belonged to the
Congress Party, which does not believe
in gheraoing. The report goes om :
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“Mr. Govind Das, who was addressing
a packed student meeting at Allzhabad
University, declared that Chancellors
and Vice-Chancellors of the Hindi-
speaking States would also be ‘gheraced®
if English were not banned as a medium
of education.”

'This is a sort of threat, Still, he is out-
side enjoying full freedom under the pro-
tection of the Government of India '

The report adds ;

“Mr. Govind Das listed U.P., Bihar,
M.P., Rajasthan, Haryana and H.P. as
the Hindi-speaking States.”

He is introducing a sort of demarcation
or division of the country. I want the
Deputy Prime Minister to pay serious atien-
tion to this. Who are the people who are
sowing the seeds of separation today?
Several times 1 have categorically explain-
vd here and I take this opportunity to
reiterate our party stand. So far as DMK
is concerned we have given up the philo-
sophy of separation and buried it deep in
unfathomable depth. It will never he
revived unless and until these people them-

selves decide to reopen the issuc and
create such conditions. So far as we arc
concerned we have forpotten that.  For

heaven's sake, 1 tell you, do not sow the
seeds of separation in this country. I will
tell you who are all the leaders who are
sowing the seeds of separation, not from
the south but from the morth. 1 request
the Deputy Prime Minister to book all
these people under the Defence of India
Rules,

SHRI KAMALNAYAN BAJAJ (War-

dha) : T would like to correct one
statement made by the hon, Member.
SHRI MANOHARAN : No need to
correct me; correct yourself,
There is another thing also. Seth
Govind Das urged traders, lawyers and

doctors to carry on their work only in
Hindi by January 1st next. So a time-
limit has been fixed by this gentleman, He
threatened a social boycott of chief de-
{aulters, He was, however, prepared to
make concessions to lawyers and doctors
for the use of English for the time being.
lastly, as usual, he came to Madras with-
out invitation pointing owt that opposition
to Hindi as the sole official language of
L 14 LSS/68
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the country was confined only to Madras.
Shri Govind Das is reported to have said
that in the interest of mational integration
the army should march into the State, I
want to know whether he is the Chief
of the Army. I cannot understand.
Every time he speaks of the army. Is he
suffering from a sort of obsession of the
army ? Such sort of irresponsible pro-
nouncements should be stopped forthwith,
otherwise it would create still mors com-
plications in our State,

Lastly, I want to seek one clarification.
1 want to hnow the correct guide-lines of
the Deputy Prime Minister of this country.
Very recently you might have read from
newspapers that tamil pictures being
screcned in Bombay were resisted. Why 7
It was because certuin students created
some trouble in my State not allowing
Hindi pictures 1o be screened and as a
retalintory measure  they decided that mo
Tamil pictures, no Malayalam pictures, no
Canarese pictures and no Telugu pictures
would bhe ullowed to be screened. Though
| cannot appreciate this stand, logically I
can understand this much. But our pro-
ducers who produced Hindi films tried to
screen them in Bombay. This was also
terribly  resisted by Shiv Sena. It means
thut they are nol against language; on the
contrary, they are against South Indians,
I want to draw the attention of the Home
Minister to this fact because he assured
the House that something will be done
whereby this misunderstanding  will  be
removed and ultimately the unity of the
country will be saved.

Before concluding, 1 request the Finance
Minister 1o consider the proposaly which
1 have given on behalf of my party and try
to appreciate the sentiments I bavo ex-
pressed on behalf of South India, Let us
try to understand each other very closely.
For heaven's sake do not entertain any sort
of misgivings and misunderstandings to-
wards the DMK Members of Parliament.
We are essentially for the unity of the
country. We are for the security of the
country. [ would go a slep further and
say, we arc second to none in upholding
the integrity and unity of this nation.

SHRI R. K. SINHA (Faizabad) : Sir.
1 patiently heard the speech of our hom.
friend, of the DMK Party. It was very
patriotic of him to have affirmed his loyal-
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ty to the Indian nation, but I think when he
arrogated to himself the right to speak on
behalf of the whole of South India he was
wrong. He i¢ still to speak on behalf of
the whole of South. When he Spoke about
toe Hindi films produced in Madras being
boycotted in Bombay, saying that it is
shameful that the Shiv Sena is doing it,
this is an argument that Hindi films can
be produced in Madras, the best children’s
films in Hindi, the best children’s maga-
zine in Hindi is being produced in

SHR]I MANOHARAN : So what ?

SHRI R. K. SINHA : Please wait. I
will come to that. The people of Madras,
the publishers of Madras, the film magnates
of Madras, when it is good business, will
go in for Hindi but otherwise they will
resist it. When they criticise the Shiv Sena
for their parochial outlook, I want my
friends of the DMK to look back. While
1 wag hearing his peroration against Hindi,
when he was advising the people of the
North, in Bihar, UP' and other States, that
Hindi should not be forced on the people
of the North, is it right that they must
continue to use only English ?

SHRI MANOHARAN : ] am not at all
against Hindi.

SHRI R. K, SINHA : Just like he objected
to interruptions, I also do not want inter-
ruptions,. He advised the people of the
Hindi region “thi¢ is the code of conduct
you must follow”. I wanted to hear from
our friend, the illustrious friend of the
DMK, waat he has to say about the philo-
sophy of the DMK, which burned the
national flag. What had he to say against
the demonstration of those students who
burnt railway property? Whose property
did they burn 7 Whose country was being
ruined ? This country belonge to us, as
much as to the friends of the DMK, Do
they want, do all the friends of the opposi-
tion want, to think that this country belongs
to them, to all of us? Their action does
not show that.

The other day when a question was
raised in this House with the Praja Socialist
friend¢ about their alliance with the Shiv
Sena, Shri Natah Pai who waxes eliquent
about nationalism and  internationalism,
when it comes to alliances with parochial
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tendencies, forgets this. They go to Shiv
Sena in order to get a few electoral votes.
When one of us advised Shri Hem Barua
why not go to Assam and organise Lachit
Sena. We were told by our friends from
the Jan Sangh : we have come to the valley
of frustration. We have not come to the
valley of frustration. For ten months you
did not sec any fault in going ahead gnd
you brought the coutry to the valley of
destruction. The communal riots that the
Bharatiya Jan Sangh instigated and encou-
raged, did it bring any laurel to the
country 7 Yet, it is one of the speakers of
the Bharatiyva Jan Sangh who pointed at
us and said fellow travellers. Who is
fellow-travelling with the Communist Party 7
The Bharatiya Jan Sangh. What have
they to say about the alliances which they
are having at the State level ? They speak
with one voice at the State level and another
voice at the national level.

Qur friend, Shri Hiren Mukerjee, advised
us that there is danger of neo-fascism,
Who is encouraging neo-fascism ? Neo-
fascism is encouraged by those who want
to destroy parliamentary traditions. When
we sce that the Chief Minister of a parti-
cular State, when he is about to wvacate
his seat and is only a care-taker Chief
Minister, if he goes and flouly section 144
imposed by his own Government, when two
Ministers of another State come to Delhi
and flout the law and order of the comntry,
when they flout the traditions of parlia-
mentary democracy, these are the people
who are in the dock, I wisa that we from
the Congress Party who are here, who stand
for the unity of the country, tell these
friends that the question of nationalism
and loyalty to parliamentary traditions is
not their monopoly,

Our friends of the Swatantra Party are
today talking of the common man : When
they speak it appears that the common man
is the rica capitalist of India. It is good
that the annuity deposit is gone; it is good
that a scheme of public provident fund
has come. It is good that there is relief
from surtax. But the common man for
the Swatantra Party, the common man for
the capitalist lobby is the richest capitalist
of the country. Where is the poor man of
the country ?

SHRI S. K. TAPURIAH : What has
happened to your ten-point programme ?
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SHRI R. K. SINHA : | am coming to
that.

The common man for the Swatantra
Party is the rich man of the country. 1
would appeal to our Finance Minister and
Deputy Prime Minister to come out boldly
with the heritage of Nehru and the con-
tinuation of the Nehru revolution which
was stopped at the time of the Chinese
aggression. Our friends in the opposition
forget that there were two droughts and
two wars on the soil of this country, That
is why the economy of this country went
WIODg.

Today one of our Socialist friends said
about Mr. Myrdal that Mr, Myrdal has
said that in this country revolution was
stopped. Our Socialist friends always seck
only West European certificates; it might
suit them. So, they showed the certificates
of Mr. Myrdal. But he forgot that Mr,
Myrdal said that in this country a Hindu
raja affiliated Kasamir to India for the
unily of the country. What does Mr.
Myrdal understand of the tradition of the
country, the heritage of the country and
the future of the country? Why should we
go to foreigners for certificates for our
country? We have a future for which we
have to go ahead. I would suggest to the
Deputy Prime Minister that he should re-
member the 10-point programme which the
Indian National Congress has given. We
must look to it. There should be a massive
mobilisation of resources so that in this
country we are neither dependent on Ame-
rica mor we are dependent on the Soviet
Union. With the image of a future India,
we should be able to go ahead,

Today, the valley of frustration comes
because of unemployment among the youth
of the country. The walley of frustration
comes because we do not give proper edu-
cation to them; the valley of frustration
comes' because we are unable to train the
youth of the country towards their patrio-
tic responsibilities. T would appeal to the
Deputy Prime Minister that he should have
plans for budget to educate the youth of
the country. The youth of the country is
not only the student of India—ae is in
the field and in the faam—wd tradition
has to be given to him, a direction has to
be given to him, and thc only he can
defend the security and the future of the

country,
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When our friends criticise the Bharat
Sewak Samaj or other charitable organisa-
tions' which have been aided by our Govern-
ment, it might appear that we might feel
shaky in launching non-partisan broad-
based organisations, But I would like to
appeal to the Deputy Prime Minister that
the future of the youth of the country, the
students of the country, those who are
going to be the future soldiers and the
future leaders of the country, is being for-
gotten. Year after year, there are students’
demonstrations and there are irresponsible
politicians who take advantage of the agi-
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tation, the unemployment, the resentment

among the youth of the country. The
youth of the country is not told about the
history of the country the destination of
the couniry and the basic constitutional
principles of this country. Will not the
Government of India take upon itself the
non-partisan line to launch the youth of
the country in the direction in which we
can rescue them from those parochial ten-
dencies, from those communal tendencies,
which destroy the property of the country,
which destroy tie future of the couniry 7
It might appear that we might be needing
some more financial investment. But it
will be for the future of India. This is
what the Finance Minister should take note
of.

There is one other point which I want
to place before the House and that is about
the P&T Department and the Railways,
Every Department must be self-sufficient
by itself. There appears to be something
fundamentally wrong with these two De-
partments. This should be examined. If
the employees of the Railways and the
Posts and Telegraphs Department do not
behave properly, there should be a siogle
federation of unit¢ which should be given
an advisory status and we should see to
it that there is cfficient service. For one
telephone call, sometimes, we have to wait
for hours together, for days together, and
it does not go through. For that, the
nationa] exchequer suffers.

We say that there is competition between
the Raiways and the road transport system.
The personalised service which the Rail-
way officials should have given to tae
country is not there and, therefore, the man
who should go to the Goods Department
of the Railways goes to the roadways and
to the private operators, In this way, the
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public sector is brought into discredit. The
Swatantra Members would like to take over
the Indian Army, the Indian Railways, and
for them everything in the public seclor
should go in to their pockets and into the
pockets of capitalist. That is not my out-
look. The future of this country cannot
be mortgaged to a few corrupt officials; the
future of this country cannot be given to
those who are going to harm the people of
this country.

About the rates on the post-cards and
the envelopes, I would like to appeal to
the Deputy Prime Minister that they
should be brought down sufficiently, Therc
should be an examination of the economy
in these two Departments so that these two
Departments are self-sufficient on  their
own. In this fashion, if we mobilise the
resources on a massive scale, if the social
control fails. then we should come with
nationalisation of banks and we should
come. as fast as possible, with the abolition
of privy purses,

Lasdy, I want to say about the mono-
polists. It is said—I quote from the Manu-
soriti,—that if an individual has to be
sacrificed for the villuge, it has to be done;
if the village hus 1o be sacrificed for the
State, it has to bc done and il the State
has to be sacrificed for the courtry, it has
to be done. What are these few mono-
polists 7 Put them into one house and they
shall not be equal to the rest of India.
India is a parliamentary democracy. Socia-
lism has to come by peaceful means, The
socialism must come because an alternative
from the Opposition does not come. The
Communist Parties do not unite them; they
cannot give an alternative. ‘The socialist
parties do not unite. They cannot give an
alternative Government. The Swatantra
and the Jan Sangh, the so-called rightists,
cannot give a future to this country. Only
the Congress Party can, but it has to re-
organize itself and look to the poor man.
in which direction the future of this
country lies,

SHRI EBRASMO DE SEQUEIRA
(Marmagoa) : From a look at this budget,
it appears that there has been a shift in
emphasiy. Leaving defence alone, may 1
quole a few figures as an example ? There
is ‘'a cut, compared to last year, of Rs, 91
lakbs on projects for utilisation of man-
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power. There is an increase of Rs, 64
lakhs on PWD buildings. Then, on loans
to State Governments, agricultural produc-
tion is down by Rs, 1 crore, minor irriga-
tion is down by Rs. 3 crores, soil conser-
vation is down by Rs. 14 crores, forest

schemes down by about Rs. % crore,
Husbandry (animal wvariety) down by
Rs. % crore, fisheries schemes down by

Rs. 1 crore, a 50% drop; agricultural pro-
duction in total is down by Rs. 7 crores;
schemes for utilisation of rural man-power
are down by close to Rs, 1 crore; irrigation
and power projects down by over Rs 4
crores. On the other hand, on capital
spending, investment in Government com-
panies and corporations is np by Rs, 32
crores. 1 wish to ask whether we can
afford this gamble of shifting the emphasis
from agriculture and irrigation and rural
programmes, 1o industry and projects of
long gestation. We have had two bad years
on agriculture. and one reasonable year,
We have no buffer stock of foodgrains.
If the next monsoon fails us, with the pre-
sent shift in emphasis. we shall place our-
welves in the soup for. may be, a whole
generation, If, on the other hand, we
postpone additional long gestation invest-
ments this year and place all the emphasis
on reducing our dependence on the mon-
soon, I submit that we shall buy a bit of
insurance and still be late by only a year
on industrial development,

On agricultural improvements and re-
search, only 20 per cent of the budget for
the current year will actually be spent.
There is an increase next year, but this is
mainly a postponement of investment, and
not fresh input. On the other hand, on
Delhi capital schemes, investment on
buildings alone this year will be increased
by Rs. 24 crores. [ do not mind not having
a bungalow for one or two more Years,
but T would hate to lose my weight by
having to miss meals. ...

SHR] KAMALNAYAN BAJAJ
(Wardha) : If he loses some weight, it will
be better. ..

SHR] ERASMO DE SEQUEIRA : That
is my personal thing and I would rather
take my own advice.

SHRI KAMALNAYAN BAJAJ : 1 sug-
gest consult a doctor. Otherwise, he will
repent,
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SHRI ERASMO DE SEQUEIRA: 1
would suggest that the same level of capi-
tal investment in 1968, on investments of
long gestation, should be maintained as in
1967, and the major emphasis should be
on irrigation and rural projects.

1 was looking at the Railways and I find
that there is a subsidy for tramsport of
coal by sca from Calcutta to Madras. If
the Railways have got excess capacity on
that line of coal wagons, may I suggest
that the look at this, and see if they can
take over that business.

Speaking of agriculture, in case, a8 we
hope, the next monsoon is good, has Gov-
ernment made provision to step in to sup-
port prices, in case the prices do not stabi-
lise at rcasonable levels, but keep falling ?
If mot, perhaps a little more money 1o
agricultural refinance and less to the in-
dustrial lending institutions, would be a
step in the right direction. 1 would like
to draw pointed attention to two figures.
Nagaland development schemes are down
by Rs. 95 lakhs and border area develop-
ment schemes are down by Rs. 41 lakhs.
Can we afford to go slow on development
of thesc sensitive ureas ? If not, the ans-
wer is clear. If 'Yes', let us use all these
funds in Naxalbari und the hill areas of
Assam, and not anywhere else,

1 turn to laxatiom now, | am glad that
the Finance Ministry will be having a fresh
look at taxation, and I make these sugges-
tions early, so that they may consider
them. The excise on articles of mass con-
sumption means that Government are pick-
ing a larger share of the poor man's poc-
ket. As I mentioncd last year, we must
tax much more on luxuries, and exempt,
progressively, the neccssities of life. Taxcs
on consumption, together with a high avai-
lability of large funds for large enterprises
through Government financial institutions,
have encourapged entrepreneurs to own and
control very large enterprise, with only
small investments in equity. 1 suggest a
change in this policy. Unfortunately, I
have no figures to do a precise exercise.
Therefore, the figures that 1 am quoting
are merely figurative, for easier illustration.
‘With the real figures, I dare say, even to
maintain the same revenue, we could have
Jower rates of tax, and higher quanta of
deduction.
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For corporate taxation; I suggest a stan-
dard flat rate of tax for all companies, let
us say, 50 per cent for domestic compe-
nies and 65 per cent for foreign companies.
For manufacturing companies, I would sug-
gest two alternative rates, 10 per cent
higher for profits distributed and 10 per cenat
lower for profits reinvested, a preference
of 20 per cent. To compensate the small
shareholders—and if I may I identify these
by saying that they are those who eamn 2
total personal income up to Rs. 50,000 a
year—and also to effect a direct transfer
to these small shareholders from the larger
ones, 1 suggest a deduction from personal
tax payable, based on 60 per cent tax on
income distributed, of 40 per cent of cor-
porate tax paid on dividend income includ-
ed in the assessment, I submit that this
will accelerate the growth of corporate pro-
ductive capacity, and at the same time in-
crease the availability of funds for invest-
ment, in the hands of the smaller share-
holders.

To get these funds back into the corpo-
rate sector and change the pattern of
ownership of that sector, I would wsuggest
three steps, namely (i) reduced availability
of funds from Government financial insti-
tutions like the IDBI and Industrial Credit
und Investment Corporation through lower
taxes, cspecially on mass consumption, (ii)
a directive from the Reserve Bank setting
out a lower lending ratio than at present as
percentage of assets, and a higher lending
rate on large loans than on smaller onpes,
and (iii) a deduction from personal tax
payable by persons earning up to Rs.
50,000, or even Rs, 75,000 per year of an
amount equal to 20 or 30 per cent of the
amount invested by such person in the
previous year in equily shares of a public
limited manufacturing company. subject to
a maximum deduction of 10 per cent of
income taxable, or even Rs. 3000 which-
ever is greater,

17.54 Hrs,
[MR. DEPUTY-SPEAKER in the Chair)

1 am suggesting that the availability of
money through the lending institutions be
reduced to the extent of only 50 per cent
of the total benefit that will be available
in the concession for corporate investment.
I do this based on the safe assumption, I
believe, that 50 per cent of this facllity
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will be utilised by the smaller shareholders,
to reinvest. Anyway, there is a large
amount of funds available in such institu-
tions which could still provide a cushion,
if this assumption is not correct.

This, I believe, would force the entre-
preneurs to increase their equity base. It
would force them to po into the money
market to the smaller shareholders for
money. We are a large country, we require
large enterprises. What is important is
who owns them. Only when these are
owned by a large number of small share-
holders will we have the evenness of in-
come, the professional management and
the mass consuming capacity that we nced,
to be economically a great country,

May I say a word about the public sec-
tor ? There is general agreement amongst
all of us, that the management of this sec-
tor is not as good as we would like it to
be. I would appeal to the Government
to stop thinking even of top jobs in this
sector for retired public servants or rejec-
ted politicians, I would request them to
change the present system of having execu-
tives in these large enterprises on deputa-
tion. Deputation normally restricts the
vision of the deputationist to the time of
his period on deputation. I would request
Government to build g separate cadre for
each of these enterprises and to pay these
boys who are working there just as much
as they can get for doing the same job
anywhere else in the private sector.

Having created a separate cadre, may I
also request that no Ministry should play
the over-zealous nursemaid with them ?

SHRI KAMALNAYAN BAJAJ: Until
the cadre is created, what should be done 7

SHRI ERASMO DE SEQUEIRA: I
said ‘having created’,

Government sfiould also request these
cadres to determine the ratios of stock of
finished products to sale, of raw materials
to sale, and of man-hours to output and
insist that they follow these ratios tightly.

On the question of audit, I understand
that in quite a few public enterprises, the
Director of Accounts is from the Audit and
Accounts service, What happens is that
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the man who goes to audit him may gext
year be his subordinate, when he is trans-
ferred back into his original service. The
inhibitory nature of this is quite obvious.
Separate cadres, will, I think, be one of
the ways in which you can solve this pro-
blem. If they do not accept that, perhaps
they will have to find another solution.

Still on the question of audit, I would
request that the independent guditory of
public enterprises should have a technical
member attached to the audit team. I say
this bhecause I believe that we need a finan-
cial, but also a managerial eudit of public
sector enterprises,

I would like to say a word about the
new enterprises we are now having, because
this year there is a considerable invest-
ment going into the public sector.

SHRI RANDHIR SINGH (Rohtak) :
Say something about Goa also,

SHRI ERASMO DE SEQUEIRA :
Everybody knows I come from Goa.

I would suggest that before an enterprise
is built right at the planning stage, Gov-
ernment should have a close look at how
much of the investment is going into pro-
ductive capacity, and how much to auxi-
liary facilities like administrative buildings,
gardens, housing colonies and so on.

If T may conclude on this note, I would
say : let us have our public temples, but
let not the temples of modern India have
golden altars.

ft geviae wrww (aTmdAr)
I reast 7ERT, faer 74 wgea A grow
FAAA AT W IT I H AR A
q §Q FZAT @A | TG T TEAH-
Ara 7q g&T = A e} e
& o 7 qwar g 5 2w Ay N spawar
EITATATA gA T FT I WA &
yarar AR A gEr AT A g
I awE A @A § AW g § 5 A
FEA A §, AAT AT & AT AT
¥ qforg FF S T A ARAT E,
I ¥ FIT TAA FATRT VT G T
a1 & 1 g wFa € fF TAeTs e ERM
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TR AT I AECE |

e & smser fifedr &
Suwr iz Fear s =gl
F€-7E e @i & Ty T A A
TTH ST AT Iga T4 ¢ |

oot 7% o v 9 § 1 TmerTA—-
frrMagnasrusm g 1 A oF
forTer IATE | NI WYL A WA
fegfrer de dtfar s I Tw@ ¥ a=
ot 1 T w0 F 9 Faw g e
fa @ & 1 g€ 12 & oY 7g wTwT T
qr | ¥ EH qEAT AL & | A AW
Fat § AT FE FwAr @ | 99F A=W
¥ A § o ) 1 et W Ay ey
Tz & ¥ 37 T € AP a7 FIEh
T §W guy 48 ¢ fF g T g
fae &9 @ & a9 o€ § vEe e
& =19 famr g

ag 3% i @t #t deae Tw a™
Ty o WY ¢ 1 wiwS WY A e § wfe
aag 78 § 5 F 37 2 o ) og AT
#§ gATL AY AT FH AT, TR FIE
o g & o fedt gEd o &) A7
wE & &g ¢ 5 &ft A a6 R
WY By ¥ Sy e fean i A
FTor guTE A g A S v A W
v ot foredr ave g & 1 AR S FEEA
fed § wieomeort & wme & a7 FE
A A IR A FBE WRT wH
fod o AR T | S A
& amawy aarE oY 3ar § | AfET O
fror § form ¥ s & srasT saT e
WTgaT E[) A TF I AT W HT
T &, YA ¥ A" ¥t 0 fA
Fr wf F [ AR W/ T
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TR Y F AL A A 7 & Jwr
e €t FT A R 1 77 A fravet F
0 woge & 7 frw @ 1 & g §
f5 cfimaafed & fegt =1 door
YT FIAT AMfEH A I OF firre
srew & ST wifed, S g Fre oTE
FEAVA §, IAF A T @A g
ITET IR FEA AT T & A
wifed | ITWTRTST 1 S WIT 9 5T
Fet #1 ]| R AF e oy
mafedt & 9% aY sy wed foo
Wt da @ Tifed | sl gE
#g 20 § i agi 9x o 1 srgaw
@y g faw gw arer arfe agr g At
srefed & & wae SqTRT &Y 9 & e A
W | gATR IW F T wiawa FeaaTC
# 1 wwgae 3R segET § #r§ @
aifgd afer sy gmam e
FTRFETC H1 IS I9A A Ao A
et =mfgd o

HET % 91 FTE TG FT T940H ¢,
Famar g e gfmr 7 &t 9= *_
AT § ITQ TR A FA | (e FE
N fmg g & 9@ A ogEw
FE qiFam A g ARE AT
I F 92 G, Arefemr § 429%
#, go Fo W 23 %1, WATH 23 *,
wwlw 7 fiw w1 AR W@ 7 B &
w13 it & wwan g %
i FEt TAET TN FLAT E | TR
Frwa g a0 Tfgd $T T [T
& § @ A, g T AR G
arfgd

Ay F orer 3@ |/ A @ § 6 W
& qATH T ABL, FAA AT T AL
AR I g | A gmg e
FATAT R A F AHCA T TTOT§
ITH! L F@ W wifew Aw S
wifgd | WNT W AR R G E |
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fasmage & andft g8 e g@ aiw gfemt
®Y, FamTfiEt ® /I TEr W@y av 0
AeAeEmgd | wOwiwr dgud)
W T ¥ w% gl o 7 g7 § 1 Forael
qifafese oty & 3@ & snden s
g 6 ¥ @ qr e & faame #8 1w
T gF et gu @t & ey i
1 o g7 o fragar 1w aw ot
T FHIE @eH AEY & | ¥4 |9 anfeni &
g s ar & ew fa=me 37 w1 awy
g A § ? i an Ao § \E
gt oifarie § fed 9, ar ofes
Hiferr & fFd o, ol § f5d o
A gt ® gfaae ¥ $T AW oW
& R, g a1 ENAT TET & 1 T
e avft At Y F el ww fR Y
@ e a dk g d W &
g 5 ag W ag ¥ aal & w= Y
¥y g |
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o= & 7 g i gevas e o
@t wfre g, 9w & o afw § SEwr
agran 9T Fifed | TH AW F a3 A
TR O A Fr wft g age &
LY HIT FT FATY ISTC 7! §Y TFaAT
&1 femge %Y o 3@ 1 Agt 9T FIE AT
FH § AT TG X I IE TR R
ot v Y firerar &, SeaT s )
TH AT 9T WU A A A WAy
Tt T § gt Ew g 31 wwd
UK AT G FEATE F 9w AW
q feadt snfew wofa w7l § @i
N e @ ffwa dar g 1 @
arey § g fs arG 9 At AT
wa §ifad | afew eRfer swfe #
iy § 3w Iw %) far R a3
gfar & Ao § gardy fwe 7 gvf

SHRI R. 5. ARUMUGAM (Tenkasi) :
Sir, 1 welcome the budget in general. To
meet the gap in the deficic budget, our
hon. Deputy Prime Minister has proposed
certain measures. He wants to raise the
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prices of postcards, inland letters, covers
and telegram rates. Particularly the rise

in the price of postcards will affect the
masses.

I request the hon. Minister to re-consider
the proposal to increase the price of post-
cards. I think chocolates and tobacco are
not good choices for the purpose of levy
of excise duties,

I congratulate the Central Government
for having allotted more money for the
Tuticorin  Port project. But the Salem
Steel Plant is a long desire of the people
of Tamilnad. [ request that this demand
also may be considered in the Fourth Plan
period.

Before poing to some other subjects T
want to say something about the language
policy. To fulfil the assurances of the
late Prime Ministers the Official Language
(Amendment) Bill along with a Resolution
was brought in the last session of this
Parliament. In the initial stages that Bill
and the Resolution were accepted as a
compromise between the non-Hindi-speak-
ing people and the Hindi-speaking people.
Shri Anbazhagan, the leader of the DMK
Party, also spoke in a tone which indicated
that he was not against if they were pas-
sed without any dilution. T also thought
the same way. But in the end it was
diluted which has created a sort of con-
fusion in the mind of the South Indian
people, particularly the people in the non-
Hindi-speaking areas. Some of the leaders
including the Home Minister felt that
there is an unequal burden on the non-
Hindi-speaking people. Until thay burden
is removed, I request the hon. Minister,
1 request the Government to suspend the
implementation of the Resolution.

Some more funds may be allotted to
agriculture sector. I am glad to note that
there will be increase in agricultural pro-
duction. Even then we have to import
foodgrains. A majority of the population
in our country consists of agriculturists. If
they get more incentives I am sure we can
get more agricultural production in this
country.

The hon. Minister also agreed that agri-
culturists must get more remunerative pri-
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ces for their produce. Even now there is
a big gep between the market price and
the procurement price in the Madras State.
In the neighbouring States the procurement
prices are higher than what is given in
the Madras State, There is a levy system
for procurement in Madras State. The
aothorities are coercive in their procure-
ment. In some places the authorities have
sent levy notices demanding of the farmers
more paddy than what they expect to pro-
doce in their ficlds, In Tenkasi and San-
karan Koil Talugs, and also some other
areas of Tinneveli District, the monsoon
has not been very good this ycar. With
great difficulty paddy is produced. Water
is drawn from wells by bulls, in some pla-
ces by pump sets. This type of production
through irrigation is a hard one. The pro-
curement authorities are harassing these
agriculturists also for procurement. May 1
know from the hon. Minister whether this
sort of action will be an incentive for more
production ? Regarding the distribution of
rice, the previous Madras regime distribu-
ted rice through family ration cards to all
villagers. The present government has dis-
continued this system. Therefore, the peo-
ple who are living in the rural areas have
to purchase rice by giving higher price.
Also, the present government have failed
to give threc Madras measures of rice for
a rupee according to their promise. They
have introduced a rupee a measure schemc
only in Madras and Coimbatore. They
assured that it would be extended through-
out the State on 15-1-68, that is, the Pon-
gal day in Tamilnad, but unfortunately this
scheme became a stillborn child.

Coming to the upemployment problem,
it is an ever increasing problem. Unem-
ployment even among the educated people
is increasing. [If the present trend is al-
lowed to continue, it will lead to chaos
in the country. In some States there is
no growth of industries. In Madras State.
under the previous regime there was con-
siderable growth of industries when Shri
R. Venkatraman was the Industries Minis-
ter, resulting in more employment avenues.
The present government may also be taken
some interest in setting up industries,

At this stage I would like to make an
appeal to both the State and Central Gov-
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ernments nol to retrench any of the exist-
ing employees. In my district of Tirunel-
veli 8 Deputy Collectors are reverted as
thasildars and the thasildars as deputy
thasildars. Throughout the State thou-
sands of clerks have been retrenched. In
the police department there were so many
reversions, Hundreds of junior engineers
have been thrown out of job besides re-
versions. 1 want to know whether this
action of the State Government will solve
the unemployment problem in the country.
Hundreds of thousands of students who
are now studying in technical and other
colleges, hoping that they will get employ-
ment, what will be the future of these
young people 7

Then, | am sorry to state that the
Madras Government have asked the Cen-
tral Ministers, including the Prime Minis-
ter of India, not 1o visit Madras State as
they were nop able to maintain law and
order there. Recently, Dr. V. K. R, V.
Rao, the Central Minister, wanted to pay
i wvisit to Tuticorin. Though claborale
arrangements have been made by the citi-
zens of Tuticorin for his visit, he was
usked not to po there. He was prevented
from visiting Tuticorin. 1 am sorry to
say that there is deterioration in the ad.
ministration of law and order in Madra
State.

It is 4 convention all over the world that
once a4 person is elected as Speaker ho
will be ubove all party affiliations. This
convention is a very hcalthy one for the
erowth of democracy. In Madras Stale,
in Sankarancoil there was a meeting of
the DMK. At that mceting Congressmen
were warncd by one gentleman that they
will be beaten by the police until their
bones wre broken, In Tiruchendur taluk
the same gentleman challenged that if the
DMK Government will give rice under
the cheap rice scheme before 15-1-68 as
per assurance, will the Congress Party be
dissolved, at least in the Tiruchendur
taluka arca or he would be prepared 10
resigcn. Demanding this assurance, the
people, on 27-1-68, gathered and they were
attacked with deadly weapons. 1 am
referring to the gentleman, the hon. Spea-
ker of the Madras Assembly. 1 want to
request our hon. Speaker to convene the
Speakers’ Conference to take steps lo es-
tablish the conventions.
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Recently, I visited Bombay. Hundreds
of Tamil pcople met me and they Wwere
under the grips of fear of Shiv Sena peo-
ple. I was very sorry for that. Shiv
Sena activities are seriously condemnable.
I request the Government to give full pro-
tection to those people who are in fear
of Shiv Sena. Whoever it may be, this
sort of activity will not do any good to the
country. No one should be allowed to do
anything against the unity of the country.
Unless we are united, we cannot prosper.

The other day, one D.MK. Member
who was spcaking on the Railway Budget,
demanded that the name of the railway
station Dalmiapuram should be changed.
Before making his suggestion, I wish. he
should have pondered over for a mnute.
It is a known fact that Mr. Dalmia is a
big industrialist. He has established a
cement industry near Tiruchirapalli, More
than 4000 labourers are working there. He
has constructed a colony for his employces
known as Dalmiapuram and the Dalmia-
puram railway station is situated in that
arca and is mainly used by the factory and
cmployees. Because Mr., Dalmia is &
north Indian, the D.M.K. friends want that
the name of thal railway station should be
changed. It is not a happy approach. The
D.M.K. Party professes that they have
dropped the idea of north-south differences
and the secessionist tendencies in their ap-
proach. Does this attitude of the DMK,
Member not reveal what they preach is
different from what they practise ?

Again, in Coimbatore, about § tourist
buses came, named after Indian rivers,
Ganga, Yamuna, Saraswati, Narmada and
Cauvcry, and all the names, other than
Cauvery, were turned to pieces. This job
was done by the Sccretary of the DM.K.
Party of that area. What does this mean 7
Does this prove that they have dropped the
secessionist policy 7

Finally, Sir, the other day, the hon.
Chief Minister of Madras, Mr. Annadurai,
said that the incidents of . burning of a
National Flag and the copies of the Con-
stitution was not sponsored or inspired by
the D.M.K. people. I request the D.M.K.
people o keep at least to these words sin-
cerely in future.

With these I conclude.
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SHRI TENNETI VISWANATHAM
(Visakhapatnam) : Mr. Chairman, revert-
ing to the subject mentioned by the
speaker who has just preceded me, I must
say one thing. I do not want to go back
to all the controversies on the language
issue. When Mr. Manoharan was speak-
ing, somebody from the Congress Ben-
ches said, “Do not arrogate to yoursslf to
speak for the South”. As Members of
Parliament, we arrogate to ourselves to
speak for the entire country. What is the
harm in Mr. Manoharan speaking for the
South 7

AN HON, MEMBER :
ing for all the four States.

He was speak-

SHRI TENNETI VISWANATHAM : I
would request the hon. Deputy Prime
Minister to understand the spirit of what
he was speaking. Today it is true that the
DMK. ig more vocal than the others.
But if the situation is not remedied—now
there is time enough to remedy—the situa-
tion may grow worse. As an instance, I
may say that in the Andhra Pradesh Assem-

‘bly, a Resolution was passed on this lan

guage question and they suggested certain
alternative to the Resolution passed by the
Parliament, and they added a paragraph
at the end, a rider, that “if this is not
done, we shall have to think of another
course”. What does this mean? It only
means this ; Even the people of Andhra
Pradesh are thinking almost in the same
terms as what these DMK Party are think-
ing. Why ? I will tell you one incideat. ..
(Interruprions). One may repudiate so
many things., Only recently, thers was a
question in the Andhra Pradesh Assembly
as to the number of days for which the
General Discussion on the Budget should
be allowed. Some members said that in
other States five to six days are allowed
and asked why should they also got have
the same thing. The Secrctary of the
Andhra Pradesh Assembly wrote to seve-
ral Legislature Secretarials; the answer
which came from the Bihar Legislature was
not accompanied by an English translation
but was, from top to foot, only in Hindi
This incident, speaking here in the seclud-
ed atmosphere of Parliament, will not have
much significance, but in the stmosphere
there, you can realise, as men of this
world, what kind of impression it croates.
1 leave this subject here, as ths Prime
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Minister has said sometime ago that she
will convene a conference of all those
who are concerned to consider and do
whatever is possible to remove the unequal
burden which was imposed on the people
coming from non-Hindi States.

Coming to the budget, I would like to
say that wherever we go, apart from the
budger proposals, several people put their
hands on the shoulder and ask us : “Where
are you going?' Another man says:
what is happening to our country; some
incident is reported from Parliament or
from New Delhi or from Bengal or Pun-
jab or Haryana or somewhere in Kerala
or Coimbatore. They ask : ‘What is hap-
pening to our country 7 This question is
now most prominent and I would ask the
Deputy Prime Minister to consider this.
The common people are not able to ap-
proach him, but the thing is, everywhere
the people who are asking these questions
are the people coming from high quarters
—professors and some high class business-
men and high class intellectuals. Every-
body is asking: ‘What is happening to
this country 7 It is upto this Government,
by its conduct and praclice, 1o create a
better impression in the minds of our own
countrymen, that there is nothing wvery
much wrong and that we are quite hope-
ful, The answer which I gave was mnot
different from what the Deputy Prime
Minister would give. The answer which
I gave was: ‘Do not be pessimistic’. It
may be that the older generation has failed.
1 belong to the older generation. It may
be that the next generation are trying to
compete with us. But I am sure that in
the coming young generation there is
enough talent and enough patriotism and
enough sense of values that someone will
come up who will certainly save the coun-
try. All that we have to do now is to fight
for the integrity and unity of this country
and nothing more than that.

But whatever steps we take and whatever
we believe in particularly at the top level
should always be directed towards this
end. It is true that here we always say
that integrity is greater than everything
else, but we must also see that whatever
we do also goes in that direction.

Much has already been said about the
fact that the Deputy Prime Minister had
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made a promise that there would be no
deficit budget and yet he has presented
one. It only shows that he is very resi-
lient and I do not think people need point
an accusing finger at him saying that he is
rigid. What else could he do under the
circumstances ?

He is not able to reduce expenditure, He
is not able to see where the expenditure
could be cut down, That stage is ovei.
Expenditure is a closed book to the Finance
Minister. 1 think the Departments say
or the Finance Ministry says, “This is the
expenditure, and produce the money.” Like
a docile father in the hands of some trou-
bulous children, the Finance Minister tries
to produce the money; he is not able to
ask the children, ‘My dear fellows what
have you done with this money ? What
are you going to do with this ? Where did
you put this money 7 Why did you spend
s0 much where you should have spent only
half of it?” and so on. He is not able
to say it. That is the reason why we are
now in this great mess.

Several persons, those who are engaged
in Government contracts, those who were
in charge of public works, irrigation works
and electricity works have often told me
that many works can be done nearly al
60 per cent of the cost which Government
are obliged to pay. I can give a number
of incidents. But I shall mention just onme.
It is an old incident, but it will still give
an insight into what is happening.

At one time, I happened to visit the
Engincering College at Anantapur. It
required funds for some expansion and re-
pairs. The principal who is himself an
engineer said ‘There is a big scheme for
Rs, 20 lakhs, but do sanction Rs, 3 lakhs'.
1 asked him ‘Why only Rs. 3 lakhs 7", He
said ‘1 shall get immediate repairs done'.
Then, the sum of Rs. 3 lakhs was sanction-
ed. But then he said in my ear ‘Do not
entrust it to the PWD. Give it to me. 1
shall get it done for Rs. 3 lakhs; I shall get
work done for 3 lakhs, for which the
PWD would charge Rs. 6 lakhs, That was
what the principal of an enginereing col-
lege had told me. That was the opinion
of an engineer about engineers who are
engaged in our public works,

If a special committee were appointed by
the Deputy Prime Minister to go into the
working of civil construction and the costs



313 B.G. Gen. Dis.

that are being incurred in our construction
programmes and there is no development
work which has no civil construction about
it—he will find that actually we need not
have gone into this huge public debt or
huge deficit budget.

Generally, the officers who are in charge
of thete things are big people. They come
at the last moment to the Prime Minister
or the Deputy Prime Minister in a very
courteous and docile mood; they do not
even sit fully in the chair, but they sit on
the edge of the chair and at the last
moment say ‘This amount must be sanc-
tioned; otherwise, the sum of Rs. 7 crores
or whatever it is, which has already been
spent will become a waste.” Then, thc
Deputy Prime Minister would have to say
in a hurry, 'Oh, is that so?” and then
the amoOunt gets sanctioned. Generally, this
is the fate of Finance Ministers in India.
They have been put into a framework, a
framework of administration which had
been built up by the British Governmen{ in
the hope that they would endure for ever.

But, now, my appeal to the Deputy
Prime Minister is that in the interests of
this country, let him look into this matter:
he will have a good name if he should
appoint a special committee to go into the
cost structure of the works that are being
undertaken and to find out whether the
money that is debited is actually goine to
the work, and if not, how much of it ac-
tually goes to the work. Everybody would
say that not much of it goes to the work
actually. But as the Deputy Prime Minis-
ter and Finance Minister, he must have
more actual facts. Thereforc it is that I
have made this suggestion. I have abso-
lutely no doubt that if he inquires he will
find that what I say will be true, if not
cent per cent, at least 99 per cent. When
the Institute of Public Administration was
being inaugurated, I think the thenm Prime
Minister of India made a statement that
he learnt that nearly Rs. 500 crores which
were supposed to have been spent on pub-
lic works were a sheer waste, Look at
Rs, 500 crores. This was ten or twelve
years apgo.

There are several people who will al-
ways say that P.W.D. means Public Waste
Department. Without hurting the feelings
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of the engineers concerned or of those who
are in charge of their supervision, it is
still necessary in the interest of the eco-
nomy of our country that we should go
into this matter rather than simply satisfy
those officers by producing the money. 1f
we cannot produce it, we cannot borrow
or steel, but we create money by printing
more notes. We cannot proceed like this.
It is because we had proceeded like this
so far, we are in this sad state.

Here it is all right to talk in air-con-
ditioned comfort. But go into the towns.
The entire budget is a dialogue between
the Finance Minister and some members
representing industry. Is the budget inten-
ded for them only ? There is absolutely
nothing for the others. Go into the coun-
tryside. See the sunmken cheeks and the
still more sunken eyes of people. Send
your doctors and look into the conditiocs
of nutrition of people. Ask them whether
the boys in schools, colleges and universities
are geiting proper nutrition. You will find
that in the elementary schools, nearly 70
per cent are ill-fed, in the secondary
schools 60 per cent and in the ubiversities
about 40-50 per cent are under-fed. How
can we expect an under-fed malion becing
balanced in thinking? Since the out-
break of the last world war, this nation has
been under-fed. The unrest of today is
the direct resuly of the continuous under-
feeding of our young men for the last 20
years,

As I said once, @ hungry man is al-
ways ap angry man. It is not always easy
for people to be balanced when there mo
food and when the next meal is in doubt.
Take, for example, a number of govern-
ment servants. Some of them have got,
of course, a bush-coat and a pant and a
cropped head, They look as being well
off. But in nearly half the houses, vou
will find that the food which is taken in
the night meal is not even one-fourth of
what they take in day time, becausc they
cannot afford it. That is the whole posi-
tion. Hundreds of thousands of people are
in this condition,

Go to the villages. In our coastal dis-
tricts, they thatched houses which had
been there for hundreds of years are still
thatched sheds. We talk of growth of
economy, foreign mssistance, Rs. 6,000
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crores of assistance and all that. But the

dirty hovels which were there 1o house
these poor people are still there in the
same ocondition, subject to the hazard of
fire once or twice every year. We are
unsgble to get them any fire-proof material.

Go into cities and small towns full of
slums,

MR. CHAIRMAN : The time allolted
to Unattached Members is 1 hour and §
minutes. There are 8 names...

SHRI TENNETT VISWANATHAM : 1
am only pouring out my anguish at con-
ditions in the country. I will stop the
moment you desire.

MR. CHAIRMAN : It is a very intc-
resting story he is relating. But against
ibe eight members. there is a small note
sayipg that not more than 12 minutes to
cach Member may be allowed. He has
already taken 15 minutes. Let kiim  con-
clude in another 5 mioutes. [ am wvery
SOITY.

SHRI TENNETI VISWANATHAM : |
am also equally sorry.

This is what is happening in our coun-
iry., What is the use of this Budgct for
80 per cent of the people living 1n  our
country 7 1Is the entire budget intended
only for the rest 20 per cent? [ would
ask the Finance Minister to direct his at-
tention to them. The office can take care
of the industrialists,

We have excise duties. What are they ?
They are duties to take away thc money
of the poor man. There is no relief to
him. What is the policy behind excise
duties ? What is the policy behind taxa-
tion ? I would like the hon. Deputy Minis-
ter to consider this aspect. Why should
they impose excise dulies on commodities
produced by Government organisation,
where the production is utilised by the
Government itself ? There is the Security
Press. It produces paper. Why should
there be excise duty on that, 1 really cannot
understand. It is the legacy of a thought
given by the old capitalist businessmen.
They say on business principles you must
do alPthis. It is wrong. The Guvernment
must have the advantage of its own proper-
ties, It cannot go on taxing iwself and
fnally inc¢reasing the cost.
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Similarly, take the Food Cerporation of
India. If you set apart say Rs. 20 crores
to the Civil Supplies Department, thers is
no interest charged upon it, but if you
transfer it to the Food Corporation, which
is entirely a Government organisation do-
ing Government work, the Corporation has
to pay 7i% interest. That adds to the
cost of the consumer. So, my submission
is that the left hand should not tax the
right hand and vice verse. This must stop
if we want to reduce the cost to the con-
sumer.

People ask : what is going to happen ?
Nothing will happen. You give me 20
honest Ministers at the top and in six months
everything will be quite all right. That is
my remedy, because everything else will
adjust, itself if there are 20 hooest Minis-
ters at the top who are above board, against
whom there is no black record, then the
others who are not honest will simply
shrink like darkness before rising dawn.
Therefore. the most important thing is that,
whatever budget you make, whatever
ideology you may have, whatever proposals
you may make, they all depends upon the
honesty of those at the top, and then honesty
will trickle down. Therefore, I plead for
an honest Government as the best remedy
for all these things. If there is no honesty,
there will be no courage also.

Dr. V. K. R, V. Rao, who was associated
with the Second and Third Plans, today
made a very great speech, and he said
everything, but is not the present condilion
the result of all his plans 7 And today, still
he repeats exactly what the Planning Com-
mission has been saying all these years,
what the Government of India have been
doing all these years. The fact is this will
not do. There must be a totally mew ap-
proach. Please think about 80 per cent of
the people of India, and not about 10 or
20 per cent to whom the budget and the
Minister's speeches are all directed. All this
discussion is about concessions to the indus-
trialist, to this man and that man. What
about the 80 per cent of the people whose
life is the same as it was for the last
twenty years ? Let the Government think of

them honestly.

SHRI M. B. RANA (Broach) : I rise to
support the Budget,
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There are two forms of taxation in some
of the countries. One is the taxation on
utility goods, and the other is on luxury
goods, In England, for example, taxation
is on luxury goods and a proper subsidy on
utility goods. If that is dome, I am surc
there will be no hue and cry about taxation
by this budget

A wuit for example in London one can
get for about £ 5. It is an item of wtility
goods. You can get a pair of shoes for
sbout £ 1 or one guinea, it is utility, no
taxation on that. But if you go in for an
sxpensive suit costing about 17 or 18
guineas, you have to pay very heavy taxa-
tion on that, So if we balance our budget
that way by taxing luxury goods and givin:
wbsidy to utility goods, I am sure we shall
be able to do better, Utility means things
which are necessary for every-day life. Food,
clothing end shelter are to be provided by
the Government or at least subsidy should
be given, and if it is done I am sure wc
thall be able to do very well by taxing
luxury poods. Another way is to reduce
the expenditure on administration. I have
always said that the expenditure on adminis-
tration is always getting top heavy and in
most cascs we can do with a little less ex-
penditure on administration and spend more
on things like agriculture and irrigation.
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small kutcha building and gradually six
buildings have come in front of it, each
costing about Rs. 30,000. These are things
which we can do without, especially at a
time when we have not got a surplus
budget. We cannot afford such luxurious
buildings. People who do research in the
seed farms can very well do that in small
hutments.

One of the hon. Members from Madhya
Pradesh spoke as Narmada belonged to
Madhya Pradesh and said that they did
not want to let its water go to Gujarat.
It is a very bad way of looking at things.
After all, the rivers of India belong to the
people of India and we should get the best
out of the rivers. This is a river which
runs for 700 miles and I am sure that
there is sufficient water in Narmada to
provide full irrigation facilities to Madhya
Pradesh, Maharashtra, Gujarat and pos-
sibly to Kutch and Rajasthan, This is an
all-India project which should be taken in
hand by the Government of India.

MR. CHAIRMAN: Ho may continue
his speech tomorrow,

19 Hrs.
The Lok Sabha then adjourned uill
Eleven of the Clock on Wednesday,

We have also a craze for buildings, For March 13, 1968/Phalguna 23, 1889
example, & small seed farm started in a (Saka).
S —————.

L/M14LS(CP)—GIPF.



